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LOK SABHA DEBATES 

LOKSABHA 

Thursday, May 31, 1990lJyaistha 10, 1912 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaiij 

( Interruptions) 

[ Translation) 

MR. SPEAKER: Whole day is at your 
disposal. Why are you upset. Please relax 
and take your seat. 

.... (Interruptions) .... 

[English] 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, before taking up national is-
sues. ~"ow me to make some observation 
on an mternational issue. 

[Translation] 

MR. SPEAKER: Before taking up any 
international issue. that you want to raise let 
us first take up the legisl~tive business which 
is listed for today as today is the ~t day of 
the s.ssion. We may first of all take rUP petty 
matters. which wilt not take mijeh tim., and 
pass item. Then before taking up" major Bills. 

we shall take up matters under Rule 377 and 
deal with other matters. This is what I want to 
say and I think the entire House agrees with 
me. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Sir. before that. we have something to 
say. 

MR. SPEAKER: Yes, Mr. Kurian. 

PROF. P.J. KURIEN (Mavelikara); Sir. 
first of all. t have to register my protest that 
today's List of Business and .... Parlia-
mentary papers were not receivled in time. I 
was waiting up to nine o'cbck in my house 
but we did not get the papers. 

SHRI P.R. KUMARAMANGAl.AM: They 
did not come to us at all. 

PROF. P.J. KURtEN: I got it from here 
only now. 

MR. SPEAKER: I will enquire. I do not 
know what happened. 

SHAt BASUDEB ACHARIA (8ankura): 
Sir, I was at my residence till nine, but I did 
not receive my packet. 

[Translation] 

MR. SPEAKER: I agree with that your 
complaint is justified. 1 have been toad by the 
Secretariat that ~st ni$Jht there was lOme 
deiay in aUotting priority numbers to the 
various Bills. This i8 the reason whV today's 
agenda reached yoU late. 
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[English] 

I agree that you have a case. Yes, Mr. 
Kurien. 

PROF. P.J. KURIEN: So, Sir, wedid not 
get time to see the List of Business and to do 
the home work. Therefore, on many of these 
Bills we are not able to express ourselves. 
We cannot just come and say we support or 
oppose. We cannot do that. We have to get 
time for doing home work. That has been 
denied. That is one point. Secondly, Sir, you 
kindly mentioned about important Bills ... 
( Interruptions) 

MR. SPEAKER: Kurien Sahib, you are 
all experienced parliamentarians. You can 
just have a look at the other papers and 
decide. 

PROF. P.J. KURIEN: No, Sir. 

MR. SPEAKER: You are an experi-
enced, diligent and knowledgeable parlia-
mentarian. 

PROF. P.J. KURIEN: Sir, there is a 
procedure and it must be followed. 

MR. SPEAKER: So far as procedure is 
concerned, I am second to none in following 
that. You know that. 

PROF. P.J. KURIEN: Sir, I am only 
bringing to your kind notice for future. I am 
not complaining. Secondly, important dis-
cussions that you kindly allowed and de-
cided in the BAC, are being listed in the list 
of Business and are getting postponed eve-
ryday. Everybody will agree that important 
discussion on Kashmir. on the assassination 
of Maulvi Mohammad Farooq, is pen4ing. 
Then. again, discussion on the acti~ of 
L TIE is something of concern to the nation. 
Then the discussion on Nagaland which is 
not only our concern but it is also your 
concern. is pending. They certainly want to 
justify their stand. Therefore. Sir. for thase 
important matters, we should gat time to 
have dtscus"'ns. I do not know how it could 
be possible to discuss all these matters on 

the last day of the Business of this House. A 
number of Bills which have to be considered 
have not been listed here. Therefore, I sug-
gest that the B.A.C. should meet and take 
decision on fixing the time for these Bills. 
Then only we can proceed. Further, we 
should get assurance that these discussions 
under Rule 193 that is. discussion on Ka-
shmir issue, discussion on L TIE and discus-
sion on Nagaland will be taken up and 
completed today, because today is the last 
day of the session. 

Sir, we extended our cooperation for 
extending the s~ting of the Lok Sabha for 
four days and cooperated with the Govern-
ment in passing the Bills and now we want 
their cooperation for discussing these mat-
ters which we feel are very important, very 
vital as far as the interest of the nation is 
concerned. 

SHRI A.K. ROY (Ohanbad): Sir, we 
should also be given a chance to make our 
submissions. Mr. Speaker, Sir, as your no-
tices reach us late, I am afraid that our 
notices are perhaps not reaching you at all. 

MR. SPEAKER: Your communication 
has arrived. I have got it. 

SHRI A.K. ROY: Sir, I would like you to 
allow me to make my submission. 

MR. SPEAKER: It is all right. That is 
what I am saying. 

SHRI A.K. ROY: Sir, it is slightly differ-
ent, not exactly the same. Sir, we are getting 
every day a new set of Bills for consideration, 
waiving all rules and all laws. But the Na-
tional Front Government, when it came and 
announced its time-bound programme, had 
set some priority. But surprisingly we' ob-
serve that priority is totally missing in the 
actual list of Business, which they have 
presented. There, the first priority was to 
give _legislative form to our idea of right to 
work.. Sir; right to work !s already in the 
Constitution under Attic'. 41 , in,the Directive 
Principles. But that Is not justiciable and that 
part ci the legislation is to be shifted from 
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Chapter-IV to Chapter-III so that it becomes 
justiciable and the people can get relief from 
the court. They promised that they would 
bring forward a SUI in this session itself. This 
was promised in the Budget speech; this 
was promised in the President's Address. 
This was also promised a few days back. But 
today I am surprised to note that it has not 
been in tl,e List of Business, even for intro-
duction. I don't know whether it has been 
drafted at all. 

Secondly, Sir, about the workers' par-
ticipation in the management, only four days 
back, the hon. Minister gave an assurance 
that it will be introduced and passed in the 
House. But today I understand that it has 
been cirr;utated. BlIt it has not been intro-
duced. But I would like (0 seek your protec-
tion that we must have some priority. It is 
good that we gOt some amendments to the 
Constitution for the welfare of the Scheduled 
Castes and Scheduled Tribes. 

MR. SPEAKER: Please conclude. 

SHRt A.K. ROY: I am concluding, Sir. 
Further, I am impressing upon you so that 
you may hear me without intervention. Sir, 
on the land reform, I may submit that we 
have passed the Bill. That was also equally 
important. 

MR. SPEAKER: We have already 
passed that Bill. 

StiRI A.K. ROY: Yes, Sir, we have 
already passed that Bill. Now the workers 
and the youth, specially unemployed youth 
will ask what happened to their right to work. 
The Government should say something and 
do something ooncrete for them so that we 
can go outside and communicate to them. 

SHRI SAIFUDDIN CHOWDHURY 
(Katwa): Sir, I am raising an important 
matter. 

MR. SPEAKER: Is it a procedural 

Sir. It is a different matter, but a very relevant 
matter. The leaders of the two super-powers 
are meeting in Washington. Now, one of the 
agenda items of the meeting is that the 
status of the United Germany. Now, there is 
a demand that a unified Germany should 
rama;n neutral and should not remain in 
Warsaw Pad or join the NATO. 

I believe this is a very sound proposition 
and any attempt to embarrass are-unified 
Germany in any of the military pacts will start 
reversal of the peace process that is under 
way in the world. In this context, we have a 
very good tradition of peace in our country 
and our moral expression will create an 
international understanding for this end to be 
achieved that unified Germany remains 
neutral. Sir, you should also make some 
observation from the Chair in favour of a 
neutral Germany and other leaders can join 
on this. 

[ T fans/ation ] 

SHAI L.K. ADVANI (New Delhi): As 
han. Shri Chowdhury said, the re-unification 
of Germany is a historic event. I think that it 
would be in the interests of world peace if it 
does not join any power block and becomes 
neutral sometimes I think of our country and 
its partition in 1947 and hope that the two 
parts will re-unite. even if it is in the form of a 
confederation. 

[English] 

SHRI BHOGENDRAJHA (Madhubani): 
A Resolution should be adopted by the 
Hous8. 

MR. SPEAKER: No resolution. 

[~n) 
It is all right. 

(Int~s) 

matter? I Translation 1 

SHRI SAIFUODIN CHOWDHURY: No, MR. SPEAKER: Mr. Chowdhury, hone 
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Shri Advani says that the unanimous view of 
the House is that a united Germany should 
not join any power block. 

SHRI L.K.ADVANI: What I would like to 
see is a world where there are no power 
blocks. Each country should be free to prac-
tise its own foreign policy in the way we are 
doing. I would be happy if countries like 
Poland, Hungary or Czechoslovakia which 
are in the Soviet bloc, have their independ-
ent foreign policy. Some days back repre-
sentatives of hilly districts of Uttar Pradesh 
met the hon. Prime Minister and told him that 
how these district have remained backward. 
U.P. is a very large State. So, I think unless 
U.P., Bihar and Madhya Pradesh are divided 
into small units their balanced development 
is not possible. Several years ago when the 
States Reorganisation Commission was 
constituted it adopted the language as the 
basis of reorganisation of States. The 1ime 
has come for dividing certain areas into 
smaller zones for baJanced development. 
We can create small states atleast in the 
areas where there is an agreement in this 
regard. For example we can create. IUt_ 
taranchal' in U.P. consisting of its hilly dIS-
tricts and 'Vananchal' in Bihar consisting of 
areas like Santhal Pargana and Chhota 
Nagpur. Such a division will result in the 
proper development of these States. I re-
quest the Government to consider this pro-

. posal during the inter-session period. 

SHRI HARISH RAWAT (Almara): The 
point raised by han. Shri Advan; is important 
also because at the time of elections the 
National Front Government had ~id that the 
division of Uttar Pradesh... (/nt9"uptions) 

MR. SPEAKER: Please confine Your-
self to procedural matters. Then I will call 
Shri Satya Pal Malik. 

SHRIHARISHRAWAT: ChhotaNagpur 
area should also be given the status of a 
State. The hill districts of U.P. should also be 
made ... (/nte"uptions) 

MR. SPEAKER: Shri Rawat himself 
belongs to a hill aroa. 

SHAI HARISH RAWAT: The BJP had 
also made this promise in its election mani-
festo and Communist Party, had also said 
something to this effect. I would like to re-
mind members of both these parties and 
National Front Government also that arous-
ing passions of the masses and then not 
fulfilling promises made to them after collect-
ing votes amounts to gross breach of trust. 
The BJP should condemn the National Front 
Government and not adopt a dual-policy of 
supporting the National Front Government 
on the one hand and on the other hand 
urging the people of Punjab to continue this 
agitation. (Interruptions) 

MR. SPEAKER: Mr. Rawat, you are 
expressing your lip sympathy. 

( Interruptions) 

SHRI HARISH RAWAT: They must 
clarify their position and tell us whether they 
support it or not. I don't appreciate such 
political bitterness. This will result in a lot of 
bitterness in the country. If the National Front 
Government is in favour of division of States 
into smaller zones. I would like it to clarify its 
policy otherwise there will be an agitation in 
the hill areas and the tribal belt which will 
adversely affect the unity and integrity of the 
country. So it should be clarified whether this 
Government is in favour of larger States and 
whether the proposal of 'Uttarakhand' is 
acceptable? 

AN HON. MEMBER: He should tell us 
whether he is in favour of 'Purvanchal'? 
( Interruptions) 

SHRI HARISH RAWAT: As for our 
honesty, we would like to put your honesty to 
test? (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SATYA PAL MALIK): Mr. Speaker, 
Sir, there are some Bills in today's agenda 
which are non·controversial. Almost all the 
Bills have been discussed in the B.A.C. Shri 
Kumaramangalam has been very co.opera-
tive in this House. In this context I want to 
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recite a couplet from a ghazal by Amir 
Khusro:-

"Rakeebaan gosh bar awaaz, 
Udar nazo man tarsaan, 
Sukhan g.uftan ke mushkil bood, 
Shab jaaye ki man budam". 

I would like to explain its meaning. Last 
night I was at a place where the enemies 
were standing beside the wall but the sur-
prise was tha~ neither did they want to speak 
nor did they want to hear. The entire time has 
been lost in pandemonium. (Interruptions) 

MR. SPEAKER: You have got their co-
operation... (Inteffuptions) 

SHRI SATYA PAL MALIK: Sir, we may 
have got the co-operation but it was just like 
that of a beloved which is accompanied with 
coquetry ... (Interruptions) ... 

MR. SPEAKER: What do you want 
now? 

SHRI SATYA PAL MALIK: The non-
controversial bills and the bills involving minor 
issues should be passed today. 

[English] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Speaker, Sir, the hon. Minister 
made a 'Iovely verse and I would like to 
respond to him. (Interruptions) I am extremely 
obliged to the han. Minister of State for 
Parliamentary Affair to have at least placed 
me in his mind in the level of a • mehabooba'. 
However, he must realise that it is because 
of this relationship of affection that we have 
for him, they have allowed themselves to 
violate almost every norm that exists in par-
liamentary procedure and get away with as 
good as a murder of the democratic right of 
Members to voice their views. Today, what 
has happened is, in the name of non-contro-
versial Bills, they are trying to strangulate 
every single Members right to speak on 
these Bills. You have 2"," items before you 
come to the question of fundamental matters 
of discussions under rute 193 on important 
issues. 193 is not one of the procedures or 

rutes by which casual matters are brought 
up. A very important issue of Kashmir, the 
discussion about L TTE adivities in Tamil 
Nadu and a resolution under 184 about the 
Governor's action in Nagaland are all impor-
tant matters, which have been treated with 
callousness and put at the end. Above all, 
according to the h~n. Minister himself, these 
are non-controversial Bills. But, they are not 
so relevant. They want to draw up statistics 
and to show that they have passed so many 
Bills in this Session, they want to introduce 
six Bills suddenly; introduce a Constitution 
(Amendment) Bill today, bring it up for con-
sideration today and pass it today-a Con-
stitution (Amendment) Bill for creating a new 
State. Is this how you can take this House for 
granted? Is that how you are going to func-
tion and then say, it is mehboobas who are 
giving trouble to you? Could we go on listen-
ing to it? There is a level to which there can 
be total lack of any connection with truth and 
the manner in which the accusations are 
made. It ;s not only that but it is most unfor~ 
tunate that no Member in this House has 
received the papers before 9 O'clock. The 
papers have come late. We could not even 
get the list of Business. We come to the 
House, beg for it and get the List of Business. 
Then, we come to' know that it has been 
packed with all the bombs that are there. It is 
everything like guillotine. Is this guillotining 
of Demands? The hon. Minister must realise 
that each Member-it is not a question of 
Party--each Member has the right to raise, 
at the time of introdu·~ion, the question of 
jurisdiction. Each Member would like 10 
participate in each Bill and contribute to the 
debate. Why do you want to strangle our 
voice? This is the forum where the Members 
elected by the people, represen1atives of the 
people have a right to d;scu~s issues. If you 
want to strangulate us in this matter, throttle 
us and not to allow to voice our views, then, 
I think, democracy will be in peril. In the name 
of mehbooba, I do not want to give up the 
parliamentarY right to discuss and partici· 
pate in the debate. 

( Translation] 

SHRI SATYA PAl MALIK: There are 
certain BHls which can be passed without 
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holding any discussion. 

[English] 

MR. SPEAKER: Yes, Mr. Lokanath 
Choudhary, on this issue do you want to say 
anything? 

SHRI LOKANATH CHOUDHARY 
(Jagatsinghpur): My submission is that Mr. 
Saifuddin Chowdhary has raised the proc-
ess of unification of German which is going 
on. The United Germany should not be in 
NATO bloc. If it will remain inthe NATO, it will 
disturb the security of Europe and also of 
then world. Therefore, we express our con-
cern and we join our views with others that it 
should not be in the NATO bloc. 

About the formation of Uttarkhand, we 
are committed to it. The people of Uttarkhand 
must get a separate State. 

Another thing has been raised in this 
House. Our commitment has been that the 
States are formed on the linguistic and other 
cultural basis. There is now some idea coming 
in that this concept of hngulstic States should 
be given up. I am opposing it. I am voicing my 
opposition to this idea. (lntsrruptions) 

MR. SPEAKER: All right. I think, we will 
take up legislative business first. 

(Interruptions) 

SHRI LOKANATH CHOUDHARY: 
want to draw the attention of the Govern-
ment about the inclusion of Manipuri lan~ 
guage in the Eighth Schedule. The people of 
Manipur have been representing it since 
tong. So, it is high time that the Government 
should include this language in the Eighth 
Schedule of the Constitution. 

(Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, I have to say 
something. 

MR. SPEAKER: Please take your seat. 

Khuranaji, let me conduct business of the 
House. 

SHAt MADAN LAL KHURANA: I would 
like to submit that Delhi is being dragged into 
the 'love affairs of the Mahboob and 
Mahbooba I am afraid, the Bill to grant state-
hood to Delhi may not be held up on this 
acoount. This is being said right from the 
beginning. Sir, you will recollect, t have re-
peatedly been requesting thatthe Bill should 
be introduced in the House. 

MR. SPEAKER: The Bill is likely to be 
introduced. 

SHRI MADAN LAL KHURANA: They 
have been giving this assurance all along. 
Mr. Speaker, Sir, let me express my view. 

MR. SPEAKER: How. can I prevent? 

SHRI MADAN LAL KHURANA: I want 
to say that we have been betrayed. It is being 
said time and again that the Bill is being 
brouQht and the hon. Prime Minister said on 
12th April that statehood would be granted 
within a day or two. Uptill now, they have 
been saying this thing. I am telling you with 
full responsibility that 15 days ago both of 
them have had a pact and came to an 
understanding that the Bill would be intro-
duced only 3 days before the end of the 
session and every effort would be made not 
to pass the Bill. The extension of the House 
has nothing to do with it. What I want to say 
is that a complete Bill on Delhi should have 
come after the pact da~ before yesterday, it 
was said that it would d~finitely come. Yes .. 
terday also, t~e same thing was repeated. It 
is true that all the amendments have to be 
passed. But we must get an assurance. I 
want to say that this is not the complete Bift. 
Till yesterday, it was being said that a com~ 
plete Bill would be brought but where is that 
comptete Bill? .. ...... (/nterruptions) ........ . 

SHRI H.K.L. BH~GAT (East Delhi): Mr. 
Speaker, Sir, ma"y thanks for providing me 
an opportunity to speak. Today, an example 
of B.J.P:s dual-policy is coming to the fore. 
They wiU support the Janata Oal Govern-
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ment and rule over Delhi in their name. They 
are the real rulers but they are accusing us of 
the conspiracy. It is Shri Madan Lal Khur-
ana's habit to shout and shift his mistakes on 
others. Mr. Mufti held talks with us only the 
day before yesterday and we discussed some 
basic things. We have also some reserva-
t;ons on this Bill. We feel that funds should be 
assured for the development of Delhi. But I 
do not want to say anything at the moment, 
because nothing is said at the introduction 
stage or before that. Even then, you are kind 
enough to allow me to speak. The B.J.P. 
wants to betray the people of Delhi by shed-
ding crocodile tears, but the people are not 
going to be misled. We feel that this Bill is 
incomplete. Due to extra-ordinary popula-
tion of Delhi, the de-limitation of Delhi should 
be made on the basis of 1989 Voters' list. 
There are certain other things also. (Inter-
ruptions) ...... The truth tastes bitter ... '" ..... . 
(Interruptions) ... ............ I never interrupted, 
please listen quietly ............ (Interruptions) 
As such, I would like to say that whatever 
Shri Madan Lal Khurana says, is wrong. The 
B.J.P., especially Shri Madan Lal Khurana, 
is responsible for all the troubles. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAI1S (SHRI 
SUBODH KANT SAHAY): Mr. Speaker, Sir. 
with all sincerity, the National'Front Govern· 
ment would like to say that we want that all 
concerned should extend their support and 
help pass the Bill. we are introducing. It is a 
fact that for the last three month~ this matter 
is being debated at various levels. Delhi is 
the capital of the country. It does not belong 
to Delhitesonly. (Interruptions) ... ... As such. 
efforts are being' made to persuade people 
belonging to different sections. (Interrup-
tions) You have also been consulted from 
this point of view. Shagat ji and Khurana ji 
are quarelling, they should instead face the 
situation. (Interruptions) 

[Eng/ish] 

SHRI VASANTSATHE (Wardha): lam 
on a point of order. 

MR. SPEAKER: Yes, Mr. Sathe. 

SHAI VASANT SATHE: Under Rule 
376 (2), I am on a point of order relating to the 
business before the House. Now the Bill 
came here and we have to come here at 9.30 
for our General Body Meeting. We have not 
received the packet. (Interruptions) 

[Translation] 

MR. SPEAKER: Mr. Sathe. before you 
came, Shri Kurien has already raised the 
issue on behalf of your party. 

( Intsrruptions) 

MR. SPEAKER: Mr. Sathe is raising a 
point of order. How can I say no him. You 
please take your seat. He is raising a point of 
order. 

SHRI VASANT SATHE: I want to ask 
whether this rule has also been suspended. 
A number of rules have been relaxed. It is 
being said that two days notice is not neces-
sary, 15 days notice is not necessary. There 
is urgency. It is all right. What I want to say is 
that the Bill has not been supplied to us, 
papers have not been given to us and, even 
then, they are introducing the Bill. If we do 
not get the copy of the Bill, how do they 
expect us to give our reaction. our amend-
ments? What views we will express in this 
regard? Still they are telling us to suspend 
the rules. They want us to give''()ur amend-
ments here itseH. They want to consider the 
Bill and also pass the Bill here now itself. Is 
this they way of conducting the House? Mr. 
Speaker, Sir, since yesterday we have been 
telling you that We have been extending our 
full co-operation to the Government, and 
have not so far asked for any papers. (Inter-
ruptions) They have not talked so far of the 
urgent matter which remains half discussed. 
Now. if under somebody's pressure the hon. 
Minister of Home Affairs says that they are 
bringing the Bill with all sincerity. that it 
should be considered today, passed today, 
then it is totally against the Rules we cannot 
at all co-operate in this maner. Our position 
is very clear. Delhi is as much dear to us as 
to them. He said that 'Tawaifs (prostitute) 
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should not interfere in wife-husband affairs? 
( Interruptions) 

MR. SPEAKER: Have you used the 
word1tawaif' for any person? (Interruptions) 

SHRI VASANT SATHE: Not for any 
person. (Interruptions) 

SHRI JANARDAN TIWARI (Siwan): 
"lawaif" is an unparliamentary expression. 
( Interruptions) 

MR. SPEAKER: Mr. Sathe, nobody has 
a right to infringe your right. As such, you can 
make your speech. (Interruptions) 

MR. SPEAKER: I did not permit you. 
Please take your seat. (Interruptions) He is 
on a point of order. 

[English] 

MR. SPEAKER: Mr. Panja, Mr. Akbar, 
will you please take your seats? 

( Interruptions) 

PROF. P.J. KURIEN (Mavelikara): 
Today is the last sitting of this session. It has 
been the convention of the working of this 
House that Members are allowed to raise 
their important issues which they feel, on the 
last day of the sitting. Therefore. I request 
you to kindly not break or violate that con-
vention and allow the Members to raise their 
issues bacausethese are very important. ..... 

MR. SPEAKER: Mr. Kurien, I have told 
you. You please take your seat. 

PROF. P,J. KURIEN: They are all 
important issues. Kindly allow them to raise 
one by one because that has been the prac-
tice of this House. (Interruptions) 

DR. THAMBI DURAl (Karur): I am on a 
point of order. (Interruptions) 

[ Translation] 

MR. SPEAKER: I am referring to what 

Shri Kurien hassaid ......... (Inte"uptions) •.. 

MR. SPEAKER: I said that we will taka 
up matters under Rule-377. I have already 
made my observation with regard to these 
three Bills. There is no question of infringing 
your right. 

[English] 

MR. SPEAKER: Let us hear Shri Th-
ambi DuraL 

(Interruptions) 

DR. THAMBI DURAl: Sir, many han. 
Members have raised matters regarding the 
business of the House, that is regarding the 
Bills introduction and other things. Here, I 
would like to raise certain points relating to 
the Statehood to Delhi. Our BJP Members 
are interested and we are not~gainst this. 
This is a very important Bill which has to be 
taken up and considered very carefully, where 
we have to give opportunity to every Member 
to speak and to move the amendments and 
so on. 

Sir, they are not worried about giving 
Statehood to Pondicherry. National Front 
Government has s .. d that they are going to 
give Statenoodto Pondicheny, but they are 
much worried about Delhi alone. And no-
body is bothered about Pondicherry. Delhi is 
the Capitat and is very important. It repre-
sents at! the regions. So, we have to give 
carefur consideration. I request this to do. 
( Interruptions) 

MR. SPEAKER: Please sit down. 

( Interruptions) 

SHRI P.R. KUMARAMANGALAM: Mr. 
Speaker, Sir, I had already brought to your 
notice that I filed an Adjournment Motion 
regarding an important matter where in 
Firozpur over ten people have been moved 
down and elsewhere in Punjab nearly 25 
people have been killed yesterday. This is an 
important matter. (Interruptions) In Jammu & 
Kashmir also ... (Interruptions) Sir, I want to 
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met dian another important tact. In Jamnw & 
Kashmir also kimflgs are goffrg on. (Interrup-
tions) Woold you please rule that the discus-
sion un" rwe 193 on Kashmir will be taken 
up first? 

Wt.SPEAKER: !tis sDtaadythere inthe 
Agenda 

SHR' P.R. KUMARAJIANGAlAM.: let 
us k1'1OtV iftheGoYemment J'Tas any objection 
to take it up tirst? 

( Interruptions) 

MR. SPEAKER: Now. Papers to be taid 
on the Table of the House. 

PAPERS LAID ON THE TABLE 

Half yearly report of Colr Board, Cochin 
for the period 1.4.1989 to 30.9.89 

[Translation] 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): I beg to lay on the Table a 
copy of the HaH-Yearly Report (Hindi and 
English versions) of the Coir Board, Cochin, 
for the period from 1 st April, 1989 to 30th 
September, 1989 under Section 19 of the 
Coir Industry Act. 1953. [Placed in Library. 
See No. l T -1108190] 

[English] 

Review on and Annual Report of Jute 
Corporation of India Ltd., Calcutta, Na-
tional Textile Corporation of India, for 
1988-89, statements regarding delay In 
laying these papers, Annuaf Report and 
Review on Jute ManufacttJl'. Develop-

ment CouncIl, Calcutta, etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(CH. JAGDEEP DHANKHAR): On behalf of 

Snri Sharad Yadav, I beg to lay on the 
Table-

(1) A copy each of the following pa-
pers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 
1956:-

(a) (i) Review by the Govern-
ment on the working of 
the Jute Corporation of 
India Limited. Calcutta, 
for the year 1988-89. 

(ii) Annual Report of the Jute 
Corporation of India 
Limited,_ Calcutta, forthe 
year 1988-89 along with 
Audited Accounts and 
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in 
library. See No. l T-
1109190] 

(b) (i) Review by the Govern-
ment on the working of 
the National Textile Cor-
poration limited for the 
year 1988-89. 

(ii) Annual Report of the 
National Textile Corpo-
ration limited forthe year 
1988-89 along with 
Audited Accounts and 
comments of the Comp-
troller and Auditor Gen-
eral thereon. [Placed in 
Library. See No. l T-
1110190] 

(2) Two statements (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. LT-1109-11101 
90) 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
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of the Jute Manufactures 
Development Council, Cal-
cutta. for the year 1988·89 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Jute Manufactures 
Development Coencil, Cal-
cutta, for the year 1988-89. 

(4) A statement (Hindi and Engfish 
versions) showing reasons for 
delay in laying the papers men-
tioned at (3) above. [Placed in 
Library. See No. LT-1111/90] 

(5) A copy of the Report (Hindi and 
English versions) of the Comp-
troller and Auditor General of 
India-Union Government (No. 11 
of 19B9) (Commercial)-National 
Textile Corporation (West Ben-
gal), Assam, Bihar and Orissa) 
Limited under article 151 (1) of the 
Constitution. [Placed in Library. 
S89 No. LT-1112190] 

Annual Report of Commission of Railway 
Safety for 1988-89 and statement correct-
Ing answer given on 15.5.90 to usa No. 
8691 regarding ruralel8CtrHication In U.P. 

THE MINISTER OF ENERGY AND 
~INISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): I beg to lay on the 
Table-

(1) A copy of the Annual Report (Hindi 
and English versions) of the 
Commission of Railway Safety for 
the year 1988-89. [Placed in 
Library. See No. l T-1112190] 

(2) A statement (Hindi and English 
versions) (i) correcting the reply 
given on 15 May. 1990 to Unstar-
red Question No. 8691 by Shri 
Ram Sagar (Saidpur) regarding 
Rural Electrification in Uttar 
Pradesh and (ii) giving reasons 

for delay in correcting the reply. 
[Placed in Library. 599 No. L T-
1113-90] 

Major Port Trusts Act, 1963, statement 
regarding reasons for not laying Annual 
Report etc. of Shipping Corporation of 

Indla'Ltd., 1988-89, atc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE' AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI NITISH KUMAR): 
ON behalf of Shri K.P. Unnikrishnan, I beg to 
lay on the Table-

(1 ) A copy of the Merchant Shipping 
(Examination of Engineer Officers 
in the Merchant Navy) Rules, 1989 
(Hindi and English versions) pub-
lished in Notification No. G.S. R. 
424 (E) in Gazette of India dated 
the 4th April, 1989 under sub-
section (3) of section 458 of the 
Merchant Shipping Act, 1958. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the notification 
mentioned at (1) above. [Placed 
in Library. See No. L T -1114/90] 

(3) A copy of Notification No. G.S.R. 
1041 (E) (Hindi and English ver-
sions) published in Gazeneof India 
dated the 5th December, 1989 
approving the New Mangalore Port 
Trust Employees (Recruitment, 
Seniority and PromQtion) Second 
Amendment Regu~ations, 1989 
under sub-section (4) of section 
124 of the Major Port Trusts Act, 
1963. [Placed in Library. See No. 
LT-1115190] 

(4) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the Ship-
ping Corporation of India Limited, 
for the year 1988·89 within the 
stipulated period of nine months 
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after the ctase of the Accounting 
Year. (placed in Library. SHNo. 
LT-1116190] 

(5) (I) A copy of the Annual Report 
(Hindi and English versions) 
of the Delhi Transport Corpo-
ration. Deihl. for the year 
1988 .. 89 under sub-section 
(3) of sadion 35 of the Road 
Transport Corporation 
Act,1950. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the pelhi Transport Corpo-
ration. Delhi, for the year 
1988-89. 

(6) A statement (Hindt and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (5) above. [Placed in 
Library. See No. LT-1117/90] 

Notification regarding Earmarking of 
Bungalows 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI NILAMANI 
ROUTRAY): On behalf of Shri Murasoli 
Maran. I beg to lay on the Table a copy of the 
Notification No. 120 (Hindi and English ver-
sions) published in Gazette of India dated 
the 30th May, 1990 regarding Earmarking of 
Bungalows. [Placed in Library. SS9No. LT-
1118/90] 

Annul. Report of and Review on Dental 
Council of tndla for 1987 .... of Regional 
Cancer Centre, Trlvandrum, for 1988-. 
and ,tatement' •• howlng '"80118 of delay 

In laying them, etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRI RASHEED MASOOD): I 
beg to lay on the Tabte-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 

of the Dental Council of India 
for the yesr 1987-88 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working 
of the Dental Council of India 
for the year 1987-88. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. LT-1119190] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Regional Cancer 
Centre, Trivandrum. for the 
year 1988-89 along with 
Audited Accounts 

(ii) A copy of the RevIew (Hindi 
and English versions) by the 
Government on the working 
of the Ragional Cancer 
Centre. Tnvandrum. for the 
year 1988·89. 

(4) A statement (Hindi and English 
versions) showing feasons for 
delay in laying the papers men-
tioned at (3) above. (Placed in 
Library. See No. LT-1120190J 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Pharmacy Council of 
India for the year 1 987-88 
along with Audited Accounts. 

(ii) A copy of the Review (Hind; 
and English versions) by the 
Government on the working 
of the Pharmacy Council of 
India for the year 1987·88. 

(6) A statement (Hindi and English 
versions) showing reason3 for 
delay in laying the papers men-
tioned at (5) above. (Placed in 
library. See No. L T -1121190] 



'23 Papers Laid MAY 31,1990 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Pharmacy Council of 
India for the year 1988-89 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Pharmacy Council of 
India for the year 1988-89. 

(8) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (7) above. [Placed in 
Library. See No. l T -1122/90] 

(9) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Central Council of In-
dian Medicine, New Delhi for 
the year 1988-89 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Central Council of In-
dian Medicine, New Delhi, for 
the year 1988-89. 

(10) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (9) above. [Placed in 
Library. See No. LT -1123/90] 

Annual Report and Review on Centre for 
Cultural Resources and Training for 1988· 
a9, statement showing re8sons for delay 
In laying the .. paper. and Notification 
under University Grants Commission Act, 

1956 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRYOFPARLlAMENTARY AFFAIRS 
(CH. JAGDEEP DHANKHAR): On behalf of 
Shri Chimanbhai Mehta, I beg 10 lay on the 
Table-

(1) (i) A copy of the Annual Report 
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(Hindi and English versions) 
of the Centre for Cultural 
Resources and Training for 
the year 1988-89 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Centre for Cultural 
Resources and Training for 
the year 1988-89. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. L T -1124/90] 

(3) A copy each of the following Noti-
fication (Hindi and English ver-
sions) under section 28 of the 
University Grants Commission 
Act, 1957:-

(i) The University Grants Com-
mission (Recruitment) 
Amendment Rules, 1989 
published in Notification No. 
G.S.R. 885 in Gazette of India 
dated the 2nd December, 
1989. 

(ii) The University Grants Com-
mission (Terms and Condi-
tions of Services of employ-
ees) Amendment Rules, 1989 
published in Notification No. 
G.S.R. 886 in Gazette of India 
dated the 2nd December, 
1989. 

(iii) The University Grants Com-
mISSIon (Recruitment) 
Amendment Rules, 1989 
published in Notification No. 
G.S.R.887inGazetteoflndia 
dated the 2nd December, 
1989. 

(iv) The University Grants Com-
mission (Disqualification, 
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Retirement and Conditions of 
Service of Members) Amend-
ment Rules, 1989 published 
in Notification No. G.S.R. 888 
in Gazette of India dated the 
1 st December, 1989. 

(4) A copy each of the following Noti-
fication (Hindi and English ver-
sions) issued under section 5 of 
the University Grants Commission 
Act, 1956:-

(i) S.O. 393 (E) published in 
Gazette of India dated the 
3~st May, ~989 regard~ng 
appointment of eight Mem-
bers of the University Grants 
Commission for a term of 
three years. 

(ii) S.D. 640 (E) published in 
Gazette of India dated the 
11 th August, 1989 regarding 
appointment of Shri K.P. 
Geethakrishnan, Secretary 
(Expenditure) as a Member 
of the UnIversity Grants 
Commission for a term of 
three years. (Placed in li-
brary. SeeNo. LT-112S/90] 

Review on and Annual Report of West 
Bengal Forest Development Corporation 
Ltd., Calcutta, for 1985-86 and statement 
showing reasons of delay In laying the88 

papers 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI NILAMANI 
ROUTRAY): On behalf of Shrimati Maneka 
Gandhi, I beg to lay on the Table-

(1) A copy each of the following pa-
pers (Hindi and English versions) 
under section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government 
on the working of the West 
Bengal Forest Development 
Corporation Limited, Cal-

cutta, for the year 1985-86. 

(ii) Annual Report of the West 
Bengal Forest Development 
Corporation Limited, Cal-
cutta, for the year 1985-86 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. L T -1126/90] 

[ Translation] 

Reviews and Annual Reports of Rajast-
han State Agro-Industrles Corporation 

Ltd., Jalpur for 1985-86 and 1986-87 
and statements showing reasons of 

delay In laying the .. papers 

THE MINISTER OF INDUSTRY (SHRI 
AJITSINGH): On behalf of Shri Nitish Kumar, 
I beg to lay on the Tablethefollowing papers. 

(1) A copy each of the following pa-
pers (Hindi and English versions) 
under section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Govern-
ment on the working of 
the Rajasthan State 
Agro-Industries Corpo-
ration Limned, Jaipur for 
the year 1985-86. 

(ii) Annual Report of the 
Rajasthan State Agro-
Industries Corporation 
Limited, Jaipur for the 
year 1985-86 alongwith 
Audited Accounts and 
Comments of the Comp-
troner and Auditor Gen-
eral thereon. 

(b) 0) Review by the Govern-
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anent on the working of 
the Rajasfhan State 
AgIO-industries Corpo-
ration Umited, Jaipur. for 
the year 1986-87. 

(i1) Annual Report of the 
Rajasthan State Agro-
Industries Corporation 
limited, Jaipur, for the 
year 1986-87 alongwith 
Audited Accounts and 
Comments of the Comp-
troller and Auditor Gen-
eral thereon. 

(2) Two Statements (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library. See No. L T -1127/90] 

[English] 

Annual Report of and Review on National 
Institute for entrepreneurship and Small 
Busln ••• Development, New Deihl for 

1988-81 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES IN THE MINISTRY OF INDUSTRY 
(SHRI SRIKANTA JENA): I beg to lay on the 
Table-

(1) A copy of the Annual Report (Hindi 
and English versions) of the Na-
tional Institute for Entrepre-
neurship and Small Business 
Development, New Delhi, for the 
year 1988-89 along with Audited 
Accounts. 

(2) A statement (Hindi and English 
v8t'8ions) regarding Review by the 
Qovemm.nt on the working ofth. 
NationaJ Institute for Entrepre-

neurship and Small Business 
Development. New Delhi, for the 
year 1988-89. (Placed in Library. 
SHNo. LT-112819O] 

Notifications under Industrial Finance 
Corporation Act, 1948 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANIL SHAS-
TRI): I beg to lay on the Table a copy each 
of the following Notification (Hindi and Eng-
lish versions) under sub-section (3) of Sf'C-

tion 43 of the Industrial Finance Corporation 
Act, 1948:-

(i) Notification No. 3/89 published in 
Gazette of India dated the 22nd 
April, 1989 making certain amend-
ments to Regulations 20 (i) and 21 
of the Industrial Finance Corpora-
tion of India General Regulations, 
1982. 

(ii) Notification No. 4/89 published in 
Gazette of India dated the 22nd 
April, 1989 making certain amend-
ments to Regulations 4, 9 and 13 
of the Industrial Finance Corpora-
tion of India Employees' Provi-
dent Fund Regulations, together 
with an Errata thereto published in 
Gazette of India dated the 12th 
August, 1989. 

(iii) A copy of the Notification (Hindi 
versions) published in Gazette of 
India dated the 7th October, 1989 
containing corrigendum to Notifi· 
cation No. CPIV/l (12)85 pub-
lished in Gazette of India dated 
the 12th August, 1989. 

(iv) Notification No. 11189 published 
in Gazette of India dated the 30th , 
September. 1989 making certain 
amendments to Regulations 49 
(4), 51 (2), Explanation (a) to 
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Regulation 51 (2) and 'Note' 51 
(3) of the Industrial Finance Cc)r-
poration of Il1dia Staff Regulations 
1974 and Regulation 3 (2) (b) (Ii) 
and Regulation 4 (d) of Manage .. 
ment of Industrial Concerns 
(Powers and Duties of Directors) 
Regulations, 1957. [Placed in 
Library. Sse No. l T-1129190] 

11.39 hr •• 

PETITION 

Regarding Framing of Comprehensive 
Rule. Relating to Deihl Rent Control 

Act, 1958 and Deihl Rent Control 
(Amendment) Act, 1988 

[ Translation] 

SHAI RAM BAHADUR SINGH (Mahara-
jaganj): I present a petition signed by Shri 
0.5. Bawa, Organising Secretary, Society 
for Fair Laws and Justice, Hauz Khas En-
clave, New Delhi and others regarding fram-
ing of comprehensive rules relating to Delhi 
Rent Control Act, 1958 and Delhi Rent Control 
(Amendment) Act, 1988. 

11.31112 h~ 

STATEMENT UNDER DIRECTION 115 

lie: IncOrrect In ... given on 
15.5.1110 to usa No •• 91 

{English] 

SHAI RAM SAGAR (Saidpur): Mr. 
Speaker, Sir, with your permission, I rise to 
make a statement under Direction 115 as 
under:-

The Minister of Energy whil. anlwering 
my Unstarred Question No. 8691 on 15 May. 
1990 has stated that Saidpur falls under 
Jaunpur district of Uttar Pradesh. This an-
swer is incorrect and misleading. Saidpur 
Parliamentary constituency falls in Jaunpur, 
Ghazipur and Veranaai districts of Uttar 
Pradesh. In viewofthis. the reply needs to be 
corrected. 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): The second sen-
tence of the part 'a' of the reply may be read 
as under:-

"However in the Jaunpur, Gazipur and 
Varanasi districts in which Saidpur Parlia .. 
mentary Constituency falls the number of 
villages eledrified as on 28.2.1990 is as 
under:-

District Total number of villages Villages electrified 
as on 28.2.1990 

1 2 3 

Jaunpur 3245 2873 

Gazipur 2540 2S43@ 

Varanasi 3662 2533 

@ 3 unqualified villages have been electrified." 

Information about the districts in which 
Saidpur Parliamentary Constituency falls was 
not available at the time of replying the 
question. 

The omission is regretted. 

( Interruptions) 
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MR. SPEAKER: Let us hear Mr. Som-
nath Chatterjee. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, today is the last day. Hardly we 
have got six hours left. So m~ny matters 
have been mentioned here in the order paper. 
We would like to know how much we can 
achieve and really which are the matters 
which should be taken up. Obviously, all of 
them cannot be done. Therefore, it will help 
everybody if we can decide amongst our-
selves with your kind guidance as to which 
are the matters which should be taken up. 
Let us try to see that the controversial mat-
ters are not being passed through today so 
that no feeling should be generated that 
anybody and everybody is not allowed to 
speak whatever they wanted to say. 

The Delhi Statehood Bill is there. It 
appears that there has to be a complemen-
tary legislation. Without a complementary 
legislation, it cannot be gIven eHect to. Even 
if this Bill is introduced, obviously, how can it 
be taken up unless that is also being consid-
ered? We must have the structure of the 
other Bill which is mentioned in the State-
ment of Objects and Reasons. I mean, it is 
there. Therefore, I was suggesting, kindly 
indicate so that we can have an orderly 
business in the rest six hours left for us. 
Which are the Bills which will be taken up? 
Whether anyone of the discussions under 
Rule 193 would be taken up? Please indi-
cate so that we can also get our Members 
ready for that instead of trying to push through 
all which cannot possibly be done. 

We also wanted Prasar Bharati Bill to be 
passed but so many amendments are there. 
(/nterruptions)lt is not a non"controversial 
Bill. Although we are one with the object of 
the legislation, but how best it is to be formed, 
how the Broadcasting Corporation should 
be constituted. these are matters when 
Membe)'s w9u1d like to speak. There are so 
many amendments. Therofore, kindly indi-
cate so that we can regulate our affairs also 
and decide so that speakers will be there ... 

( Interruptions) 

MR. SPEAKER: Mr. Dinesh Singh. 

( Interruptions) 

MR. SPEAKER: I have called Mr. Di-
nash Singh. 

( Interruptions) 

[Translation] 

MR. SPEAKER: Shri Nani Bhat" 
tacharya. Please sit down. 

( Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: You 
please indicate ... 

MR. SPEAKER: The Government is 
there. 

(Interruptions) 

MR. SPEAKER: You will guide us. 
Please say, this is the business. 

(Interruptions) 

SHRI DINESH SINGH (Pratapgarh): 
would not like to repeat the pOints that have 
already been made by my colleagues from 
my party. I am fully in agreement with what 
Mr. Somnath Chatterjee has Staid that we 
should have some order now on the last day 
of this session. 

SHAr L.K. ADVANr (New Delhi): At 
least on the last day ... 

SHRI DINESH SINGH: It is important 
that we realise that House can run in an 
orderly fashion only if there is some coopera-
tion from the Government alongwith other 
parties and that Mr. Advani raised this ques-
tion of order at least on the last day. Order 
has not been possible in this House because 
there has been total lack of consideration by 
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the Government of the urges and the re-
quirements of the Opposition. I do not know 
whether it has satisfied the requirements of 
Mr. Advani and other friends. But from my 
side, we can say that the manner in which 
this session has gone on. has been most 
unsatisfactory for us. 

We have a Cabinet Minister for Parlia-
mentary Affairs. He is now joined by another 
capable assistant-Minister of State. We 
had expected that some order would emerge 
now in the House. But instead of order. I see 
more and more disorder emerging. 

Now, can he say in all sincerity that a" 
that he has put here can be even mentioned, 
much less considered, then passed? Let us 
not reduce this House to a joke, Sir. I think, 
there must be some seriousness in dealing 
with this. We have got discussion under Rule 
193 on two items. We have got a Motion also 
to be discussed. They have already been 
fragmented. Everyday they keep on.post-
poning. The whole impact is being lost of 
what we have been trying to say. If the House 
is going to function in this manner, it will be 
very difficult for us to cooperate. As it is, it has 
been difficult for us to cooperate ... 

SHRI SOMNATH CHATIERJEE: You 
know who are responsible for it. 

SHRI DINESH SINGH: I am not saying 
who is responsible for it. Somnathji is re-
sponsible. If he has not been interjecting like 
this, the House would have functioned in a 
much better manner. (Interruptions) 

[Translation 1 

MR. SPEAKER: Shri Dinesh, forget the 
past and take care of the future. 

[English] 

SHRI DINESH SINGH: It is only for the 
future I am saying that the Government 
should become a bit responsive to what all 
the parties want. We have to be given the 
chance of speaking in this House and not 
being bulldozed tn this manner. Important 

Bills are brought in. I do not think that there 
can be even a brief discussion on them. 
Then, what is the point now? They may have 
their problems with their partners and they 
want to show that because of their commit-
ment, they have put this Bill in the Order 
Paper. But let us not reduce Parliament to a 
joke. I would, therefore, urge the Govern-
ment, through you Sir, to first finish the 
Discussion under Rule 193 on Kashmir, then 
Motion on Nagaland and then Discussion 
under Rule 193 on activities of l TTE in Tamil 
Nadu and thereafter, we will see as to'what 
is possible and what is not possible ... (Inter-
ruptions) ... Let us be quite clear Sir. Is the 
han. Minister, by his laugh, trying to imply 
that he will not permit discussion on this? 
( Interruptions) 

MR. SPEAKER: Since you agreed with 
Somnath Babu, I think, it is up to the Parlia-
mentary Affairs Minister to respond. I think 
that will solve the problem. 

( Interruptions) 

SHRI DINESH SINGH: Now, our only 
point is, which is also made by Somnathji, 
that we expect the Parliamentary Affairs 
Minister to consult the partners ... (Interrup-
tions) 

SHRI SOMNATH CHATIERJEE: You 
have left one thing. You have not referred to 
Bofors papers. You have not mentioned it. 
Have you forgotten or what? (Interruptions) 

SHRI DINESH SINGH: Somnathji 
himself is suggesting knowing the manner in 
which ...... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Let 
us see your cooperation. (Interruptions) 

SHRI PAUL R. MANTOSH (Nominated 
Angie-Indian): Sir, I am on a point of order? 

MR. SPEAJ(ER: A new Member ;s 
r alt::l£} a point of order. What ;s your point of 
order? 

( Intsrruptions) 
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SHRI PAUL A. MANTOSH: Sir, the 
Congress was w~lng~tlm. of the House 
by raising irrelevant matters and not allowing 
the official busln •• to be transacted. (/nto,-
rupllons) 

UR. SPEAKER: This is not a point of 
order. Pie ... take your seat. I have ruled out 
your point of order. 

( Interruptions) 

MR. SPEAKER: Dineshji, there is 
enough cooperation between this side and 
that side and I think, that will solve the 
problem. 

SHRI OINESH SINGH: So, I ani only 
repeating what Somnathji has said because 
of the nature \ of the Government and the 
support it has, assistance from you Sir, would 
be necessary .... (Interruptions) 

SHRI SOMNATH CHATIERJEE: Do 
not put words in my mouth. He is trying to 
misinterpret what I have said. 

MR. SPEAKER: h is all right. He has 
~oid that he has agreed with you. 

( IntBrruptions) 

MR. SPEAKER: After Mr. Dinesh Singh, 
I will call upon the Parliamentary Affairs 
Minister. 

( Interruptions) 

MR. SPEAKER: No. Not like this. 

( InterruptIOns) 

MR. SPEAKER: I know how to regulate 
the proceedings of the House. If he wants to 
make a submission on what Mr. Dinesh 
Singh has said, then I will permit him. 

( Int9rruptions) 

MR. SPEAKER: I am now discussing 

howto regulate the proceedings of the House. 

r rtanslation ] 

Shri Shankaranand, I will allow you at 
the opportune time. I think there is mUCh of 
cooperation on this issue. I want to hear the 
Minister for Parliamentary Affairs, and then, 
I think, there would be a meeting point be-
tween this side and that side to conduct the 
business of the House. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Firstly,lwouldregretthecharge 
made by my friend, Shri Dinesh Singh about 
the functioning .... (Interruptions) 

SHAI DINESH SINGH: I complimented 
you. 

SHAI P. UPENDRA: But you know, the 
Minister for Parliamentary Affairs or his col-
leagues can only plan the business of this 
House, they cannot account for the behav-
iour of the Members of the House and the 
delays that are taking place here. Our effi-
ciency depends on the behaviour of the 
Members; I cannot help it. ..... (Interrup-
tions) 

MR. SPEAKER: Let him complete. No 
interruptions please. 

SHRI P. UPENDRA: Except the Consti-
tution Amendment Bill relating to Delhi all the 
other business was planned in the Business 
Advisory Committee. This was allotted and it 
was agreed that the first part of the extended 
session, that is the first two days would be 
devoted to the passing of the Constitution 
Amendment Bills. And had the Bills been 
passed day before yesterday, my schedule 
would have been valid and we would have 
been able to fintsh thiS business yesterday 
and tOday ...... (Interruptions) 

MR. SPEAKER: Please address the 
Speaker. No interruptions plea~e. 

SHRI P. UPENDRA: In the report of the 
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Busln ... Advisory Committee, it was ailO 
statadthat we would sit these days up to 8.00 

• p.m. or beyond depending upon the exigen-
cies oftha business. That was also agreed to 
and accordingly we planned. The whole thing 
was upset day before yesterday when the 
voting on the Constitutional Amendment Bilts 
had to be postponed ...... (/ntenuptions) 

MR. SPEAKER: let us look forward. Do 
not Interrupt please. He is your Parliamen-
tary Affairs Minister; he is having his say. 

( Interruptions) 

SHRI P. UPENDRA: Let me complete. 
You can speak lat9r. 

Similarly, the items listened under Rule 
193 and 184 also should have been finished 
on those days; they have been carried over. 
Since we do not want to drop them, we have 
included them in the business today. All the 
Bills are important Bills, momentous Bills. 

MR. SPEAKER: What are those Bills? 

SHRI P. UPENDRA: All the Bills listed 
for today. And some of them, the first few 
items listed today do not require much dis-
cussion, for example ... (Interruptions) 

MA. SPEAKER: He is expressing his 
opinion; you might have different opinion. 

SHRI A.K. PANJA: Sir, he cannot 
change the rules of the House. 

MR. SPEAKER: It can only be done 
with your consensus Ajit babu. 

( Interruptions) 

SHRI P. UPENDRA: Item No. 20 isonly 
a small amendment regarding ... 

MR. SPEAKER: You please tell the 
House so that we can have an Idea. 

SHRI P. UPENDRA: 11 is regarding the 
payment of daily allowance to the Chairman 
of Rajya Sabha. It is a very smaJi Bill. You 

can decide how much tim. is required for it. 
I am only snggllli'll to the House. 

Item No. 21 is a BiB regarding railing the 
President's emoluments and Pension. It is 
allo a vety small Bil and not a controversial 
Bill. 

The next is National Commission for 
WomenBilon which discussion has already 
been started yesterday. Whatever time is 
allotted, you can finish it within that and pass 
It. (/nternpllons) 

SHRI B. SHANKARANAND (Chikkodi): 
Sir. he is unnecessarily wasting the time of 
the House. He shoukt have done this exer-
cise yesterday. He should have consulted us 
yesterday. 

SHRI P. UPENDRA: Yes, I did it. 

( Intenvptions) 

SHAI SOMNATH CHATIERJEE: We 
want to hear the Minister. Why don't you 
allow the Minister to speak? (Interruptions) 

SHAt M.J. AKBAR (Kishanganj): Why 
do you get angry? 

MR. SPEAKER: He is not angry. He is 
a cool man. 

( Interruptions) 

MR. SPEAKER: He is not yielding. 

(Interruptions) 

SHAI B. SHANKARANAND: Sir, he 
has just come to the Parliament. He does not 
know how to behave with the senior mem-
bers. You have to learn manners. You have 
to fearn so many things. There are certain 
manners in this House. What are you talk-
ing? (Interruptions) 

SHRI P. UPENORA: Item No. 23 is an 
amendment Bill which was passed by the 
lok Sabha earlier and sent to the Aajya 
Sabha. Rajya Sabha passed this Bill with an 
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[She P. Upendra] 

amendment. It is regarding placing of the 
Report of the Commission of Inquiry ,before 
the Lok Sabha Rajya Sabha has returned 
this Bill with a small amendment to the Lok 
Sabha. I don't thint< it will require more time. 

Item No. 24 relates to-o1 which the 
Opposition is much interested--creating a 
legislative council in Andhra Pradesh and 
also in Tamil Nadu. 

SHAI R. MUTHIAH (Periyakulam): You 
have done it for your sake. For your sake you 
have combined Andhra Pradesh and Tamil 
Nadu together in this Bill. It is against the will 
of the people afTamil Nadu.lt is anti-people, 
anti-democratic and we are opposing it. Don't 
say that nobody is opposing it. 

MR. SPEAKER: Some of them say that 
they are not interested. 

SHRI P. UPENDRA: I don't know. I have 
received a jOint request. I cannot force eve-
rybodytoagree. Sir, this Bill has been passed 
by the Rajya Sabha and now has been 
p:aced before Lok Sabha. (Interruptlons) 

THE MINISTER OF 51 EELAND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): Sir, I can only 
point out that if there is difference of opinion, 
I don't know why Members of a political party 

. take one stand here and another stand there. 
It was passed un::.tnlmously in the other 
House. Of course, it is their docision. 

SHRI DINESH SINGH: Sir, , would like 
to make one submission. 

SHRI KADAMBUR M. R. JANARDHA-
NAN (Tirunelveli): This Bill is brought by the 
minority Government. Shri Karunanidhi is 
totally rejected by the people. This Bill is 
against the will of th') Tamil Nadu people. 
The BiH introduGlng L~gislative Council is 
against the will of the people of Tamil Nadu. 

SHRI DINESH SINGH: Mr. Speaker Sir, 
I would just like to make one submission. 

The hon. Minjster has mentioned bills relat· 
ing to the President. Vice-President and 
others. It is to fair, Sir. We would not like to 
bring the President or the Vice-President or 
the Secretariat under controversy. tlnterrup~ 
t~ns) . 

( Interruptions) 

SHRI P. 'UPENDRA: I was only men-
tioning that this item has been kept on the 
specific request of the Govern ment of Andhra 
Pradesh and on the insistance of the Mem-
bers of the Opposition in the other House. 11 
is for the House to take a view. If some of 
them want to oppose it, they can oppose it. 
It was passed in a very lim ited time in the 
other House. There are three Bills-Lokpal 
Bill, Prasar Bharati Bill and the Delhi Bill. If 
the House is interested and if all the Parties 
extend their co-operation-there were prece-
dents when the House sat the whole night 
and finished the busine~s-we can finish the 
business by sitting late in the night or it 
necessary till morning. 

SEVERAL HOr~. MEMBERS: No, no. 

( Interruptions) 

PROF. P. J. KURIEN (Mavelikara): Sir, 
to set the record straight I have to say one 
thing. Hon. Upendra tried to give an impres-
sion that the Constitution (Amendment) Bill 
was not passed day before yesterday but 
was postponed to yesterday because of our 
non-eo-operation. The fact is that, they could 
not muster their members to come to the 
extent of at least 274. That is why, they could 
not do it ... 

MR. SPEAKER: That is all over. Prof. 
Kurien, let us not waste the time of the 
House. 

PROF. P.J. KURtEN: It is notourfauJt 
that the Bill has been passed on to yester-
day. 

MR. SPEAKER: Let U~ be forward look-
ing and not backward looking. 
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PROF. P. J. KURIEN: He should take 
the responsibility. Why should he blame us? 

MR. SPEAKER: Now, I think Dineshji, 
let us proceed with the business of the House. 

SHAI M. J. AKBAR: Sir ...... . 

( Interruptions)· 

MR. SPEAKER: I am not permitting 
anybody. I am not permitting you. Mr. OJ· 
neshji, may I proceed further? 

( Interruptions) 

MR. SPEAKER: Shri Mufti Mohammad 
Sayeed. 

( Interruptions) 

SHRI DINESH SINGH: Sir, he was 
mentioning about the Bills regarding the 
President, the Vice-President and others. It 
would not give the right impression. We are 
not against that. All that I am saying is Jet us 
take up-Discussion under Rule 193 and 184 
first and thereafter pass these Bills. Other· 
wise, we are not going to co-operate. 

MR. SPEAKER: No. 

12.04 hr •. 

CITIZENSHIP (AMENDMENT) BILL"'* 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): On behalf of Shri 
Mufti Mohammad Sayeed, J beg to move for 
leave to introduce a Bill further to amend the 
Citizenship Act, 1955. 

Bill further to amend the Citizenship Ad, 
1955.-

Those who are in favour may say 'Ayes' 

SEVERAL HaN. MEMBERS: 'Ayes' 

MR. SPEAKER: Those who are against 
may say INoes' 

SOME HON. MEMBERS: INoes' 

MR. SPEAKER: I think IAyes' have it 
IAyes' have it 

PROF. P. J. KURIEN (Mavelikara): 
INoes' have it. 

MR. SPEAKER: Let the Lobbies be 
cleared ..... . 

( Interruptions) 

MR. SPEAKER: Please take your 
seats. Mr. Kumaramangalam has given 
notice, to oppose the introduction of the 
Bill. He has given notice of his objection to 
introduce the Bill.. .. .. (Interruptions) 

SHRI L. K. ADVANI: We have taken a 
yoice Yote on it. They had demanded it, and 
you had acceded to it. 

MR. SPEAKER: ThiS had escaped my 
notice. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHAI P. 
UPENDRA): Let there be a division. (Inter· 
ruptions) 

MR. SPEAKER: Please take your seats. 

SHRI BASUDEB ACHARJA (Bankura): 
Has he given notice?( Interruptions) 

MR. SPEAKER: lobbies have been 
MR. SPEAKER: The question is: opened. I will now give the chance to Mr. 

Kumaramangalam to oppose the introduc-
1"hat leave be granted to introduce a tion of the Bill. 

·Not recorded. 
**Published to Gazette of India. Extraordinary, Part-II, Section 2, dated 31.5.1990. 
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(lnten'uptlons) 

AN HON. MEMBER: I am on a point of 
order. 

wt. SP!AICEA: There is no point of . 
order now. 

( Inte"uptions) 

MR. SPEAKER: Please take your seats. 
Now Mr. Kumaramangalam. 

MR. SPEAKER: Mr. P. R. Kumaraman-
galam. 

MR. SPEAKER: You can move your 
amendments upto 3 P.M. today. 

( Interruptions) 

SHRI P. R. KUMARAMANGALAM 
(Salem): In the first place, I want to point 
out. ..... (Interruptions) 

MR. SPEAKER: Are you going to op-
pose the introduction of the Bill? 

SHRI P. R. KUMARAMANGALAM: Are 
you putting pre-condition before allowing me 
to speak? (lntsrruptions) You first listen to 
me. (Interruptions) I have given you 
notice ...... (Interruptions) 

MR. SPEAKER: You have given notice 
for opposing the introduction. I will not listen 
to you if you raise any other extraneous 
issue. 

( Interruptions) 

MR. SPEAKER: I have allowed you to 
speak on your notice only. 

( Interruptions) 

SHRI P. R. KU~AAMANGALAM: 
Under the rules, you cannot put it to the vote 
of the House unle .. you hear the objections I 

of an the members. (/ntenvptions) 

MR. SPEAKER: You dkJ not give notice 
in the "rning. 

SHRI P. R. KUMARAMANGALAM: We 
did not receive the list of Business in the 
morning today. Each Dna of us is expected 
top receive the List of Business in the morn-
ing. How could we give it in the morning? I 
had grven my notice in your room after see-
ing the List of Business in your room. So, I 
would request you that each member of this 
House be allowed to raise his objection to 
the introduction of the Bill. (interruptions) 

MR. SPEAKER: I cannot do it. 

( Interruptions) 

SHRI P. R. KUMARAMANGALAM: 
Otherwise, it will mean violation of the prin-
ciple of natural justice. You are not giving a 
fair opportunity. (Interruptions) 

MR. SPEAKER: No no. 

( Interruptions) 

SHAI P. R. KUMARAMANGALAM: I 
have noticed that you will not allow our 
mambers to raise their objections to the 
introduaion of the Bill. (Interruptions) 

MR. SPEAKER: You did not give it in 
writing. 

( Interruptions) 

SHRI P. R. KUMARAMANGALAM: We 
did not receive the papers in the morning. 
( Interruptions) 

SHRI VASANT SATHE (Wardha): We 
did not receive the papers in the morning. 
( Interruptions) 

MR. SPEAKER: Ican allow you to speak 
on your notice only. You can give your 
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amendments upto 3 P. M. today. Thera is no 
dlflcuay. 

( Intflffuptions) 

SHRI VASANT SATHE: We did not get 
the Ust of Business in the morning today. 

[ Translation] 

We have not received any paper since 
morning whereas a promise was made to 
supply us the same. After all, what type of 
cooperation you want from us, you may 
adjoum the House and give us papers first. 

[English] 

MR. SPEAKER: H it has been delay, I 
will look into it. All the papers have been 
distributed. You can give your amendments 
upto 3 P. M. today. 

( Interruptions) 

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): You have asked 
for division. You proceed accordingly. 

( Interruptions) 

SHRI VASANT SATHE: We did not 
receive the papers in the morning today. 

( Intern.f)llons) 

MR. SPEAKER: No. no. 

(Interruptions) 

PROF. P. J. KURIEN (Mavelikara): Put 
it before the B.A.C. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill further to amend the Citizenship 
Act,1955." 

The motion was adopted 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBODH KANT SAHAY): I introduce the 
Bill. 

( Intenvptions) 

(At this stage Prof. P. J. Kurien and 
some OthfJf hon. members came and 

stood on the floor near the Table.) 

( Interruptions) 

(/ntemptions) [English] 

MR. SPEAKER: I have given an oppor-
tunity to Mr. Kumaramangatam to speak on 
his notice. Since he is not speaking, I must 
proceed with the Bill. 

( Interruptions) 

MR. SPEAKER: Mr. Kamal Cflaudhry, 
you go to your seat. 

(Interruptions) 

MR. SPEAKER: You are a sober 
Member of Parliament. Please go to your 
seat. I request you to go to your seat. 

MR. SPEAKER: I adjourn the House to 
meet again at 1 p.m. I would like the mem-
bers of the Business Advisory Committee to 
meet me in my Chamber. 

12.23 hr •• 

The Lok Sabha adjourn9d till ThinHII of 
the Clock 

13.05 hr •• 

The Lok Sabha re-assembJed at five 
minutes past thirteen of the Clock 
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[MR. SPEAKER in the Chail1 

[English] 

SHRI P. R. KUMARAMANGALAM 
(Salem): Sir, I am obliged to you that you 
have given me the permission to raise this 
matter under the new provision of mention-
ing important and urgent issues. One notice 
from the reports in the newspapers that the 
former Governor of Jammu and Kashmirhas 
stated categorically that he would like to 
have a panel of Supreme Court Judges to 
look into terrorism, especially forces and 
personalities and circumstances that brought 
about militancy, terrorism, subversion, 
searches as well as police firing. I would 
really like to know if the Government feel that 
the}' can agree to this appeal from their 
former Governor, whom they found fit to 
nominate as Member of the Rajya Sabha. 
His Excellency, the President of India has 
inducted him, of course, on the advice of the 
Council of Ministers. We would like definitely 
that this inquiry be conducted by a panel of 
Supreme Court Judges. But, we would like 
the truth to come out. We know very well who 
really is behind the fundamental reason and 
cause for the terrorism and militancy to rise, 
to come to Kashmir. We all know what hap-
pened as soon as this Government came to 
power, how militants were released, and 
how one of their own crutches t colleagues in 
this whole establishment have been encour-
aging communalism of the worst type in 
Kashmir. In fact after this firing, Mr. Jagmo-
han resigned. After that our office in Jammu 
was attacked by activists of party which 
colludes wrfh and supports this Government. 
They tried to burn our party office, and to this 
extent they went. 

Sir, another very important point is not 
only in Jammu and Kashmir even in Punjab 
27 people have been killed yesterday. It is 
another record. Again, in Ferozepur, 10 
innocent people have been killed by mili-
tants. Punjab is again reaching a level whe,,~ 
normalcy dpes not seem to be returning at 
all. When they moved the Constitution 
(Amendment) Bill, they had assured that 
during six months they would have elec-

tions. Today the matter is becoming very 
serious and terrorism is on the increase. It is 
there in the newspapers and I request the 
hon. Home Minister to make a statement on 
both these points. 

[ Translation] 

MR. SPEAKER: The time of the House 
is precious, so you please sit down. 

( Interruptions) 

[English] 

SHRI BHOGENDRAJHA (Madhubani): 
Sir, recently in the newspapers we have read 
that the United States representative Mr. 
Gates had come to India and Pakistan and 
was treated as a guest of our Government. 
To that I have no objection. But, I would like 
to know what were the signals he got from 
the Government of India here or from the 
Government of Pakistan because after his 
going back from here to USA, the USA 
Government has openly taken the stand that 
it is going to raise the issue of Jammu and 
Kashmir in the Security CoiJncil. That was 
announced. And we have also read the news 
that thereafter the nuclear arms were taken 
out from Quetta to military airfields. I simply 
want to know from the Government what 
talks qid they have. They need not tell eve-
rything to us but at least they should tell us 
whether the U.S. Government got any sig-
nals of weakness on our part or meekness 
on our part that they have dared to again take 
up the previous position. They had begun 
supporting the Simla Agreement but now 
they say if there is no agreement, they will 
raise the matter in the Security Council. 

They are also trying to persuade the 
Soviet Government but the Soviet Union has 
made its position abundantly clear that 
Kashmir forms part of India and both Paki-
stan and India should settle th~ issue in 
accordance with the Simla Agreement. So, I 
simply want to know the Government's stand. 
After going back from here. this issue has 
been raised. And if this has been raised, 
what steps is the Government going to take 
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so that we must declare to the whole world 
that we cannot tolerate interference in our 
internal affairs with regard to Jammu and 
Kashmir also. That is the point, Sir. 

[ Trans/ation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): mr. Speaker Sir, today is the 
last day of the session. Several times the 
Government have given assurance is the 
Housethat Hindi and other Indian languages 
would also be allowed in UPSC examina-
tions. Both Houses of the Parliament had 
passed a resolution in 1968 that Hindi and 
other Indian languages would be allowed in 
UPSC examinations and other examinations 
Mr. Speaker, Sir 350 MPs of the previous 
Lok Sabha had given in writing to the then 
Prime Minister in this regard and the House 
was informed that Satish Chandra Commit-
tee had been constituted and the committee 
would give its report very soon. 

Mr. Speaker Sir, the Committee's report 
has already been received on 15th May but 
the report is not being laid on the Table of the 
House. Even today only English is being 
used as medium of examination by UPSC as 
a result of which 98 per cent of the candi-
dates are being deprived of the high posts. 
Therefore, I would like to say that the Gov-
ernment should take a firm decision about it 
and implement that decision. 

[Eng/ish] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I also support it, Sir. 

SHAI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, I support Shri Vijay Kumar 
Malhotra on what he is saying. This matter 
has been raised in this House many 
times ...... ( Interruptions). Sir, they have been 
demanding that all the recognised Indian 
languages are allowed to be used in th9 
UPSC examinations. Both the Houses of 
Parliament passed resolutions in this re-
gard. Now the matter has been referred to 
tha Satish Chandra 
COmmittee ...... (Interruptions) 

[ Translation] 

MR. SPEAKER: Shri Subodh Kant 
Sahay, the Minister of State in the Ministry of 
Home Affairs. wants to say something about 
it. Please sit down. 

( Interruptions) 

MR. SPEAKER: It is alright. Examina-
tions should conducted in Indian languages. 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SUBODH KANT SAHAY): Mr. Speaker, Sir, 
Satish Chandra Committee report has been 
received by the Government but as the 
Parliament is in session we have not been 
able to take appropriate action on it. I assure 
you that we would implement the recom-
mendations before the next Parliament 
session. 

[English] 

MR. SPEAKER: All Indian langlJages 
recognised in the Eighth Schedule of the 
Constitution. 

[ Translation] 

SHRt HARISH RAWAT (Almora): Mr. 
Speaker, Sir, RPF was raised under RPF 
Act, 1957 for the security of Railway prop-
erty. (Interruptions) 

Mr. Speaker, Sir, You are very well 
aware that RPF has no link with the mainte-
nance of law and order. Earlier they had 
Right of forming Association but now they 
have been deprived of it. About 70,000 RPF 
personnel have been demanding Right of 
forming Association for qu~e long time. All 
the major trade unions have also supported 
this demand~ The Railway Mazdoor Union 
whose preSident is our present Railway 
Minister Shri George Fernandes and Prof. 
Madhu Dandavat& are also associated with 
it thair Charter of Demands submitted to the 
Government contains Demand No .• 5 re-
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(Sh. Harish Rawat) 

latn to trade union Rights tor RPF. W. have 
raised this matter with the previous. Govern-
ment also and the then Railway Minister had 
almost agreed accept it. The new Railway 
Minister, himseH has been demanding it for 
quite a long time so it is_ the opportune time 
for him to give the Right of forming Associa-
tion to RPF immediately. -

[English] 

MR. SPEAKER: Mr. Basudeb Acharia. 

SHRI SOMNATH CHATTERJEE: Sir, 
we have been raising this for the last few 
years. They took away the recognition of 
these associations. They took away the rights 
of the Trade Unions and at that time we 
objected but they never objected. (Interrup-
tions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, 65 Members of this House "ad de-
manded the restoration of the recognition of 
the R. P.F. Association, which include Shri 
Somnath Chatterjee, Shri Indrajit Gupta, Shri 
Advani and some other Members of this 
House. In the past also, we have demanded 
the restoration of the recognition of the RPF 
Association. this recognition was withdrawn 
by an amendment Bill in this House. When 
this was withdrawn-we fought tooth and nail 
and they did not object at that time. They 
supported it at that time. Mr. Harish Rawat 
and Mr. KumaramangaJam supported it at 
that time. Now, they are demanding restora-
tion of the recognition to these Associations. 
(Interruptions) 

SHRISOMNATHCHATIERJEE: Now, 
they have become the great champion. They 
also supported the ESMA. (Interruptions) 

SHRI BASUDEB ACHARIA: Sir, when 
they are on that side, th-w have changed 
thair view. They supported that Bill at that 
time. They never opposed it. 

SHRI SOMNATH CHATTERJEE: It is 
good to have some tum-coats at some time. 

SHRIBASUDEB ACHARIA: Sir, it is the 
feeling of the entire House and nowthis is the 
proper time to consider this matter. The 
National Front Government is committed to 
restore the democratic principles and the 
trade union rights and I congratulate this 
Government for introducing an amendment 
to the Industrial Relations Bill in the Rajya 
Sabha yesterday. The main purpose of that 
Bill was to withdraw the previous Bill and 
give back the right to the workers. That is 
why that Bill was introduced. We congratu-
late the National Front Government and this 
Government has given commitment that all 
the anti-democr3tic, anti-trade union act will 
be repealed. So, I appeal to the Government 
to give them the right to form Association 
which is the fundamental right of the RPF. 
The right which was withdrawn by the Con-
gress- I Government, by the previous Gov-
ernment should be restored. The recognition 
which was withdrawn by the previous Gov-
ernment should be restored forthwith. 

SHRI P. R. KUMARAMANGALAM: Yes, 
we agree with him. 

SHRI MADHAVRAO SCINDIA (Gwal-
ior): Mr. Speaker, Sir, I would like to say that 
my hor •. friends from CPI(M) may cry now 
from housetops about giving recognition to 
the RPF. But as former Railway Minister I 
would like to clarify that if anyone met me on 
this issue not once but time and time again, 
it was Mr. Kumaramangalam and Mr. Harish 
Rawat. (Interruptions) 

MR. SPEAKER: Mr. Acharia, on this 
you have oonsensus. 

( Interruptions) 

SHRI M. J. AKBAR (Kishanganj): Sir, 
the name of Ravi Nayar is known to mem-
bers of both sides of the House. He is not 
only an old friend of ours, but till 1984 he was 
the political Secretary of George Fernandes. 
After that, he went abroad to join the Am-
nesty International, he works at the moment 
in the South Asia Human rights Documenta-
tion Centre. He was at the Amnesty Intema-
tional and he is also on the ExecutivQ Com-
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mittee of the Amnesty International. 

Sir, each time Ravi Nayar goes abroad 
and comes back, he has to go through a 
procedure for LOC. 

MR. SPEAKER: What is this LOC? 

SHRt M. J. AKBAR: Nobody knows 
what LOC is. But this is a system which the 
Intelligence people of the Government have 
used in order to monitor the goings and 
comings of those whom they want to harass. 
This is something to be worried about. 

Sir, so far the time taken over LOC at the 
airport was of a minimal nature five minutes 
or seven minutes. When Mr. Ravi Nayar was 
returning on the 23rd May by Pan Am flight 
No. 066 ....... 

MR. SPEAKER: Don't go into the de-
tails. You can bring out the saltent points 
only. 

(Interruptions) 

SHRI M. J. AKBAR: Sir. it IS a very 
serious matter. The same LOC procedurp 
took 40 minutes. He was harassed and he 
was insulted by the Intelligence people atthe 
airport and when he asked why he was being 
given this undue treatment, the Inspector in 
question called Mr. Nagpal made the follow-
ing comment while handing him back his 
passport. I would like to read that ou~ as 
follows: 

Because of your relation with She George 
Fernandes your premises are b~ing raided 
( If)terruptions) 

In the computer he saw his LOC num-
ber. He a-sked the Government why a friend 
of a Cabinet Minister of the present Govern-
ment was being harassed by thg Home 
Ministry and he was told that he was being 
harassed precisely because he is a friend of 
the Cabin,t Minister. SIr, he has written to 
the Home Minister asking why the State 
apparatus has been used against its own 
Cabinet Ministers. (/nte"uptions). We have 

seen the evidence of this in the case of Mr. 
Chandra Sekhar, where the State apparatus 
has been used against one member of Janata 
Oal by the Home Ministry. Now it is baing 
used against Mr. George Fernandes, may 
be because of his differences with the Home 
Ministry on Kashmirpolicy. It is every serious 
thing. (Interruptions). The Government is 
openly spying on their own Ministers and 
they are harassing one another. This matter 
must be investigated impartially. 

SHRIMATI SUKHBUNS KAUR (Gur-
daspur): Sir, last Thursday I had drawn the 
attention of the Governmentto Punjab. A few 
days ago again cerebral Members from our 
side and the BJP had drawn the attention of 
the Home Minister to the deteriorating situ-
ation in Punjab. He said that he has taken 
certain steps. Unfortunately the Administra-
tion in Punjab has completely collapsed. In 
the last three days, on the 29th, 27 people 
were killed, 13 in Ferozepur. Yesterday 17 
people were killed and 10 in Ferozepur. 
Bomb blasts had taken place near Jogewala 
on the Ferozepur-Jalandhar railway line. On 
the national highway near Raayya, a train 
and all the traffic were stopped for four hours 
on the demand to give the bodies of the 
terrorists to their families. 

( Interruptions) 

SHRJ ERA ANBARASU (Madras Cen-
tral): Sir, I want one minute. 

MR. SPEAKER: Please take your seat. 
I am on your side. 

SHRIMATI SUKHBUNS KAUR: Sir, the 
police station in Quadian in Gurdaspur dis-
trict has been ghera08d by four thousand 
people for the last four days. (Interruptions) 
Sir, the Home Minister must tell us as to what 
they are doing in Punjab. The administration 
has failed; there is total chaos; roads to the 
districs are blocked. h is a very serious 
situation. The Government must tell us as to 
what they are doing about it. (Inte"uptions) 

SHAI SOMNATH CHATTERJEE 
(Bolour): Sir, these incidents are very seri-
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ous. I request the Government to 1001< into it. 
( Interruptions) 

SHRI KAMAL CHAUDHRY (Hoshiar-
pur): Mr. Speaker. Sir, the situation in Punjab 
is very grim. I do not want to make a long 
speech on it. It is known to all tho Members 
of this House and to the nation that people 
are being killed there. People are migrating 
from Punjab to safer places. Some families 
have come to Delhi. On the 13th of this 
month, about 500 families have sh~ted from 
Patankot to India Gate lawns. On 23rd and 
25th, 250 families have come from Batala. 
We have been visiting these people and we 
have been able to convince them that they 
must go back. Their demands are very simple. 
They want that a conducive atmosphere 
must be created in Punjab. As. 500 per head 
up to a maximum of Rs. 1,500 per family was 
provided by our Government. These people 
are ready to go back at least to the cities of 
Patankot and Batala. We request the Gov-
ernment to give them this money over there, 
so that these people are not forced to live on 
the road. They also want that medical facili-
ties should be given to them. The Govern-
ment must give them the minimum possible 
protection. (Interruptions) 

[ Translation] 

PROF. VLJAY KUMAR MALHOTRA: 
The Home Minister should be asked be-
cause the situation In Punjab is serious. 

[English] 

PROF. SAIFUDDIN SOZ (Baramulla): 
Mr. Speaker, Sir, I want this august House to 
consider in all seriousness to send an all 
party parliamentary delegation to Kashm ir to 
assess the dimensions of sufferings of the 
people of Kasmir valley, since when the 
Government's rule was imposed there. The 
same comminee should also go to the refu-
gee camps where our brethren the Kashmiri 
pandits are there, understand their difficulty 
and suggest measures as to how quickly and 
how early they can return to their homes. 

Sir, in the meantime. the former Gover-
nor has demanded that a Supreme Court 
Judge should look into the situation in Ka-
shmir. I repeat my earlier suggestion that a 
probe should be organised, that a Commis-
sion of Inquiry should be set up manned by 
one or more of the Supreme Court Judges to 
go into the situation there. One of the terms 
of reference for this Commission of Inquiry 
should be based on the complaint of the 
people of Kashm ir, that that former Gover-
nor was responsible for the genocide there. 
So, it should be a Commission of Inquiry by 
three Supreme Court Judges who will go into 
the situation, on the atroc~ies and on the 
genocide 01 the people of Kashmir. (Inter-
ruptions) 

[ Translation) 

MR. SPEAKER: I will not ignore any-
one. If you cooperate with me, I will coli 
everyone. 

( Interruptions) 

MR. SPEAKER: If you take one minute 
each I can give opportunity to all. 

( Interruptions) 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Speaker, Sir, through you, I 
want to raise a very serious matter. As you 
have seen in the morning newspapers, 10 
labourers have died in Bhatti mines, I be-
Heve, because of the negligence of some-
body in conducting the affairs of the mines. 
These kinds of accidents had taken ptace 
earlier also. 

Therefore, through you, a I draw the 
attention of the Minister of Labour to tell us 
what it is and what measures he is going to 
take to prevent such accidents in future? 

[ Translation] 

SHAI THAN SINGH JATAV (Bayana): 
Mr. Speaker, Sir, Rajasthan has been expe-
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riencing drought and famine for the last 
'several years. Rainfall is scanty there as a 

f result of which people are facing water prob-
lem. The wells have dried up and the water 
level has gone down. The water supply 
schemes in 14 river basins and 59. sub 
bassins should be implemented. Lift irriga-
tion schemes should be started from Cham-
bal, Parvat; and Banas rivers. The river water 
distribution agreements made with the neigh-
bouring States should be implemented 
im mediately to make the water available to 
the people. The control of water of rivers 
Ravi and Beas should be handed over to 
Bhakhra Beas Management Board and water 
and electricity should be supplied to Rajast-
han. The share of Rajasthan from Yam-
muna River Project should be given to Ra-
jasthan as per its demand. 

This water has to be taken from Gur-
gaon Canal. 

MR. SPEAKER: Please conclude. You 
should know the rules of the House that you 
are required to make your submission orally 
and not read It out. 

SHRr THAN SINGH JATAV: The Tehn 
dam should be constructed expeditiously to 
provide water to Rajasthan. Mahi River proj-
ect and Narmada River projects should also 
be implemented for providing water to Ra-
jasthan. The people and livestock are mi-
grating because there is a danger to their 
lives. The assistance ~ven by the Central 
Government is meagre to cope with wrath of 
famine. It should provide at least Rs. 500 
crores per year. BeSides, water for Irrigation 
should be made available to Dholpur, Basti, 
Basedi, Rajakhera, Roopvas, Vair, Nadvai 
and Mahua by form ulating Chambal river lift 
irrigation project. Deep boring should be 
done to dig wells and rig machines should be 
made available at large scale. Therefore. I 
would like to urge that work on thermal 
power plants should be completed expedi-
tiously so that electricity could be made 
available to those areas wr.ere it has not 
been provided so far. 

SHRI KALKA DAS (Karol 8agh): Mr. 

Speaker, Sir, I would like to draw the atten-
tion of the House to the accident occurred 
yesterday in mines of Bhatti village near 
Mehrauli in which seven youngman have 
lost their lives. These youngmen had come 
here from Bihar for work. The labourers from 
Rajasthan were also working there. These 
labourers came here for earning money to 
help their families and for the marriage of 
their sisters etc. They were of the age group 
of 22-26 years and lost their lives owing to 
mistake of the administration. These seven 
lives have been lost due to carelessness of 
the officers of D.S.M.D.C. Mr. Speaker, Sir, 
a truck was parked near a 60 feet deep mine 
at 1.40 p.m. and due to digging of Badarpur 
from above it caved in which resulted in the 
death of 7 young lives. 

Mr. Speaker, Sir, earlier D.S.M.D.C. 
was looking afterthe administration of mines 
and all the labourers were working under 
their control but during the Congress, rule in 
Delhi, contract system was introduced 
through the backdoor in 1983, and exploita-
tion of labourers also started. (Interruptions) 

MR. SPEAKER: It is a tragedy and 
there is humanitarian ashed: Please con-
clude. 

SHRI KALKA DAS: Mr. Speaker, Sir, 
the accident occurred yesterday was due to 
the carelessness of the security officer. He 
did bother to ensure foolproof safety ar-
rangements. 

SHRI VASANT SATHE (Wardha): Mr. 
Speaker, Sir, on a paint of order, Sir. The 
other side is trying to blame the congress for 
each and every lapse again and again, (Inter-
ruptions) Its position is that of Kans of Ma-
habharta who dreamt of Lord Krishna all the 
time, in the same way he sees the Congress 
in every thing. Why do you behave like 
Kansa Mama and look towards Congress 
every now and then. 

SHAI KALKA DAS: He appears to be 
Kans and not Lord Krishna. (Interruptions) 

MR. SPEAKER: Kalka Oasji. it is 
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enough. Plaase take your seat. 

SHRI KALKA DAS: Mr. Speaker, Sir, I 
want to submit that this accident occurred 
due to carelessness of the Security 
Officer. 

MR. SPEAKER: Please conclude, Shri 
Ram Vilas Paswan has to make his state· 
ment. 

[English] 

SHRIMATI GEETA MUKHERJEE: The 
han. Minister is willing to respond but the 
han. Member is going on lecturing. 

[ Translation] 

MR. SPEAKER: The han. Member is 
helping you, it is good. 

(Interruptions) 

SHRI TARIF SINGH (Outer Delhi): Mr. 
Speaker, Sir, the site of accident falls in my 
constituency and such accidents have not 
occurred for the first time. Such accidents 
have occurred there earlier also and labour-
ers have also lost their lives but full compen-
sation has not been given to anyone of them 
till now. I want that the Government should 
pay attention to this aspect and make such 
arrangements to avert occurrence of such 
accidents in future. (/nttf.uruptions) 

SHRI KALKA DAS: Mr. Speaker, Sir, 
the place, where this tragedy has occurred, 
was my constituency earlier, that is why I am 
worried about it. The news appeared in the 
newspapers also that a number of labourers 
died there. (/nt8rruplions) 

MR. SPEAKER: The hon. Minister has 
to make a statement please take your seat. 

SHRI KALKA DAS: Mr. Speaker, Sir, 
the han. Minister, the Lt. Governor of Delhi 
and myself went to the spot of accident. We 
have seen that spot. I would like to make a 
demand that a high level investigations be 
conducted in regard this accident. 

MR. SPEAKER: Initially you said that I 

you have only one point to say but you have 
already made five points uptil now Please 
take your seat. 

SHAI KALKA DAS: Mr. Speaker, Sir, I 
would like to make a demand that Rs. one 
lakh should be given to the families of de-
ceased as compensation besides conduct-
ing high level enquiry because the deceased 
were quite young as well as the only bread 
winners for their famili&s. 

MR. SPEAKER: That is enough, please 
take your seat. 

SHRI KALKA DAS: This is my last submis-
sion that a Cooperative Society of labourers 
be formed and such type of works should be 
undertaken through that society instead of 
allotting them on contract. When the hor.. 
Minister himself has visited that place, he 
should make a statement in the House 
Immediately. 

SHRI MITRA SEN YADAV (Faizabad): 
Mr. Speaker, Sir, I am on a point of order. 

MR. SPEAKER: What is your point of 
order. 

SHRI MITRA SEN YADAV: Mr. Speaker, 
sir, you conduct the business of the House " 
on the basis of certain rules. Generally you ~ 

allow only those persons who have already 
given notices in writing but now you are 
allowing those persons who have not given 
any notice whereas those persons who have 
given notices are not being provided any 
opportunity to express their views. 

( Interruptions) 

MR. SPEAKER: It is not a point of order. 
Please take your seat. 

SHRt MITRA SEN YADAV: You are not 
giving chance to those persons who have 
given notices. (Interruptions) 

MR. SPEAKER: You are not a Speaker, 
why are you taking like this. 
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[English] 

You should not argue with Speaker. 

[ Translation] 

SHRI J. P. AGARWAL (Chandni 
Chowk): Mr. speaker, Sir, it is a very regret-
table thing and I feel very sorry for Shri Kalka 
Das that we always blames the Congress. 

MR. SPEAKER: Please come to the 
point. 

SHRI J. P. AGARWAL: He is talking 
irrelevant. (Interruptions) 

SHAI KALKA DAS: Mr. Speaker, Sir, 
the people of the congress were involved in 
corrupt deeds. (Interruptions) 

MR. SPEAKER: Kalka Dasji please take 
your seat. 

( Interruptions) 

SHAI J. P. AGARWAL: Mr. Speaker, 
Sir, it is very regrettable thing. This issue 
involves humanitarian aspect (Interruptions) 

MR. SPEAKER: Mr. Agarwal, please do 
not mention the name of Shri Kalka Das, 
Please speak on this issue only. 

( Interruptions) 

SHRIJ. P. AGARWAL: It is a regrettable 
thing. Incidents have been occurring now 
and then. Several enquiry committees have 
been set up for this purpose. , would like to 
know about the investigation conducted by 
the enquiry committees who has been found 
guilty and what action has been taken against 
them. whether any criminal case has been 
registered against anybody? No compensa-
tion has been given to the families 'of the 
persons killed in yesterday's incident till now. 
Some people are still buried under the debris 
what. action has been taken in the previous 
incidents? Compensation has not been paid 
to the families of deceased and those who 
are still buried under the debt; have not been· 

taken out. (Inte"uptions) 

MR. SPEAKER: Kalka Oasji. this is not 
good. Please take your seat. Why do you 
stand up again and again? Shri Ram Vilas 
Paswan. 

( Interruptions) 

SHRIMADANLALKHURANA~o~h 
Delhi): Sir, I am on a point of order. 

MR. SPEAKER: Yes. p~ase wh~ ~ 
your pOint of order? 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, my point of order is that I have 
also given a notice in this regard and I want 
to add one point to it. 

MR. SPEAKER: Please do not raise 
point of order. If you want to add one more 
point, you can do it. 

SHRI MADAN lAl KHURANA: I would 
like to say only one thing that in 1979-80 
Delhi Administration had decided to n~ion­
alise it and they nationalised it. There was c 
provision that it should to be given to private 
persons and the Government itself should 
undertake the mining work after 1980. (Inter-
ruptions) 

SHAI K. D. SUL TANPUAI (Shimla): Mr. 
Speaker,Sir, I am on point of order. 

MR. SPEAKER: Mr. Sultanpuri, please 
take your seat. Under which rule you are 
raising point of order? 

SHRI K. D. SULTANPURI: Mr. Speaker, 
Sir, (Interruptions) 

MR. SPEAKER: You are raising point of 
order unnecessarily. Your point is not a point 
of order. Please take your seat. 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Mr. Speaker. Sir, Shrimati Geeta Mukherjee, 
Shri Kalka Oas, Shri Jai Prakash Agrwal 
Shri Tarif Singh. Shri Khurana and othel 
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friends have drawn the attention to a tragedy 
which is a very serious matter. It is not a 
matter of Bhatti mines alone but it is only an 
example of such tragic incidents. When I 
went to my home yesterday and heard this 
news, I fell very sorry for it and today in the 
mooring itself I went to that place with the Lt. 
Governor. 

MR. SPEAKER: You have done a 
commendable work. 

( Interruptions) 

MR. SPEAKER: It is all right. The point 
is that he visited the site. 

( Interruptions) 

AN HON. MEMBER: Point of order. 

MA. SPEAKER: You can raise it when 
there is an issue for it. This is not a point of 
order. 

SHAI VIJAY KUMAR MALHOTRA: It is 
a rule that if Minister visits any place he takes 
the Member of that area along with him. 
( Interruptions) 

MA. SPEAKER: He was very perturbed 
and it is quite possible that he forgot to inform 
the concerned Member in a hurry. 

SHRI RAM VILAS PASWAN: I reached 
there at 9 0' clock. When I reached there, 
Shri Kalka Das was already present there. 
The labour Secretary was also accompany-
ing us. No doubt, it was very tragic. I wanted 
to give a detailed statement but I would like 
to put main points before the House which I 
have seen there. According to the informa-
tion received seven people died. Certainly 
there is no safety arrangement worth the 
name. The way mining was done naturally it 
was possible that it could be caved in. Sev-
eral peoples had died in 1986 also and right 
now the information about the action taken 
by the Commission constituted at that time is 
not readily available with me but , woukt 

certainly lay that information on the table of 
the House. (Interruptions) 

In regard to the incident that occurred 
yesterday, I have already stated, Lieutenent 
Governor was also with me. Orders for 
magisterial enquiry have been given and the 
concerned authorities have been directed to 
present the report within 15 days without 
making any de\ay. Because what cannot be 
accomplished in 15 days will not be com-
pleted even in 15 months. Besides, a relief of 
As. 25000/- has been sanctioned to the 
families of every deceased. Orders have 
also been issued to give Government job 
immediately to at least one member of such 
a family. 

So far as the point of contract is con-
cerned it is a fad, but as per the information 
that we have received is that it was being run 
by the Delhi Administration and now contract 
system has been introduced. I have directed 
the Delhi Administration that there is a work 
of permanent nature and it is not going to be 
completed within a few days because the 
area of Bhatti Mines is quite vast and the 
work will continue at least for another ten 
years. Therefore, in view of the very nature' 
of this work contract system should be abol~ 
ished. So we have advised the Delhi Admini-
stration to run it under DSMDC. Just now 
one of our friends has suggested to run it 
through labour cooperative. However we will 
go in for what is in the interest of the labour-
ers. Directions have also been issued to the 
effect that all such officers who have been 
responsible for the incident and working 
presently under the Delhi Administration 
should be dealt with strictly and punished. I 
myself in the capacity of Minister of Labours 
submit that whosoever is the officer respon-
sible for the safety of Mines even if he is an 
officer of Director rank and is found guilty he 
will be suspended. Some official of high rank 
should be suspended. Nobody can be al-
lowed to play with the life of the human 
beings whether he is a labourer or a man 
holding a prestigious post; a queen or a 
maid-servant. All lives are equally precious. 
So far as mines safety is concerned, the 
highest officer if he is found responsible for 
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the tragedy will be punished. Today I assure 
this House that the guilty persons will be 
certainly suspended. As soon as the enquiry 
report is received within 15 days action will 
be taken against the guilty. (/nt9rrupticns) 

SHRI MITRASEN VADAV (Faizabad): 
Mr. Speaker, Sir, all the han. Members are 
eager to bring forth all the questions of 
urgent public importance in the House. I had 
already given a notice to you well in time to 
bring it to your notice that the National Front 
Government had promised to recognise the 
right to work as a fundamental right. 

( Interruptions) 

MR. SPEAKER: Mr. A. K. Roy has al-
ready spoken on the issue. 

SHRI MITRASEN YADAV: Regarding 
all those Bills which have hitherto been intro-
duced in the House-whether it was a Mahila 
Kalyan Vidheyak or Prasar Bharati Bill or 
one regarding Mandai Commission, I would 
like to know from the Government why the 
Bill which is closely related with the future of 
our youth, has not been brought forward in 
this session itself. Hon. Prime Minister and 
the Ministers of his Cabinet has stated that 
the youth are' the actual strength of this 
country and its future depends on them. But 
a number of unemployed youth are still run-
ningfrom pillarto post. This Gover"ment has 
been keeping silence on the issue of making 
the right to work as fundamental right. At the 
moment, the Ministers are busy talking to 
each other. I don't know whether they are 
listening to me or not. This matter concerns 
the welfare of the country. The Government 
have made no efforts to safeguard the inter-
ests of those who voted them to power. I 
would like to know from the Government 
whether right to work will be Included in the 
list of fundamental rights In the next session. 

[English} 

SHAI A. K. ROY (Dhanbad): Will any 

Minister respond, Sir? 

MR. SPEAKER: I have no objection if 
they respond. 

[ Translation] 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): Mr. Speaker, Sir, this House was 
assured that the right to work will be included 
in the Constitution what steps have been 
taken so far by the Government in this regard 
and what is the policy of the Government. 
What will be our reply when the people 
enquire of us about it? 

SHRI BABURAO PARANJPE 
(Jabalpur): Mr. Speaker, Sir. violence is on 
increase in Punjab and Kashmir and possi-
bilities of a war with Pakistan are also in-
creasing. Items of defence production are 
being produced in 38 ordnance factories. 
However, relations between Military Offi-
cials and Civif employees are growing more 
and more tense as the payment of overtime 
to the workers of 506 Army Base workshop 
at Jabalpur which they had been getting for 
the last seven years, has now been stopped. 
Because of it. more than 15 thousand offi-
cers have been leading a tense life. It has 
affected the defence production. I would like 
to urge upon the Minister of Defence to look 
into the matter and see to it that defence 
production is not affected. 

13.54 hrs. 

PUBLIC LIABILITY INSURANCE BILLa 

[English] 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI NILAMANI 
ROUTRAY): I beg to move for leave to 
introduce a Bill to provide for public liability 
insurance for the purpose of providing im-
mediate relief to the persons affected by 
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accident occurring while handling any haz-
ardous substance and for matters connected 
therewith or incidental thereto. 

MR. SPEAKER: Mr. Kumaramangalam. 
He is not here. 

The question is: 

l'That leave be granted to introduce a 
Bill to provide for public liability insur-
ance forthe purpose of providing imme-
diate relief to the persons affected by 
accident occurring while handling any 
hazardous substance and for matters 
connected therewith or incidental 
thereto." 

The motion was adopted 

SHRI NILAMANI ROUTRAY: I intro-
duce the Bill. 

13.55 hr •• 

CHIEF ELECTION COMMISSIONER AND 
OTHER ELECTION COMMISSIONERS 

(CONDITIONS OF SERVICE) BILL" 

[English] 

THEMINISTEROFSTEELANDMINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): I big to move 
for leave to introduce a Bill to determine the 
conditions of service of the Chief Election 
CommissiC'ner SInd other Election Commis-
sioners and for matters connected therewith 
or incidental thereto. 

MR. SPEAKER: Mr. Kumafamanga-
lam. He is not here. 

The question is: 

"That leave be granted to introduce a 
Bill to determ ine the conditions of serv-
ice of the Chief Election Commissioner 
and other Election Commissioners and 
fo'r matters connected therewith or 
incidental thereto." 

The motion was adopted 

SHRI DINESH GOSWAMI: I introduce 
the Bill. 

13.56 hrs. 

CONSTITUTION (SEVENTY-SECOND) 
AMENDMENT BILL· 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): On behalf of Shri 
Mufti Mohammad Sayeed, I beg to move for 
leave to introduce a Bill further to amend the 
constitution of India. 

[ Trans/ation] 

Mr. Speaker, Sir, I would like to say a 
few words on this Bill, which seeks to grant 
statehood to Delhi. In this connection .......... 

MR. SPEAKER: No statement is re-
quired on it. 

SHAI SUBODH KANT SAHAY: Mr. 
Speaker, Sir, the demand of statehood for 
Delhi was being raised since long by the 
people of this city itself. It has been decided 
that there will be seven Lok Sabha and three 
Rajya Sabha Seats for that State. Mr. 
Speaker, Sir, Legislative Assembly ........... .. 

( Interruptions) 
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[English] 

MR. SPEAKER: " you speak, then they 
may oppose. 

( Interruptions) 

SHRI VASANTSA THE (Wardha): When 
it comes to consideration stage, he can say 
all this and not at the time of introduction. 
Why are you doing something 
new? .. (lnt9"uptions) .... No speech should 
be made at the time of introduction. Speech 
is made only at the time of consideration of 
the Bill. (Interruptions) 

PROF. P. J.i(URIEN (Mavelikara): Sit, 
I am on a point of order. This is only simple 
introduction. Atthe time of introduction, there 
should not be any speech. Therefore, what-
ever he says should not go on record. Sec-
ondly, this is contrary to our understanding. 
Sir, I request you to explain the position to 
the Parliamentary Affairs Minister. He can 
introduce the Bill. We have no objection as 
far as introduction is concerned. 

( Interruptions) 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHAI P. 
UPENDRA): What Mr. kurien has said is 
partly corred. There is a sentence in the 
Statement of Objects and Reasons as 'A 
separate legislation to give effect to the 
proposal is to be brought forward later .... • 
Many Members asked as to what are the 
features of that separate legislation. H they 
have objection in this, it is all right Sir. 

( Int9rruptlons) 

MR. SPEAKER: Mr. A. K. Roy. 

( Interruptions) 

[ Translation) 

SHRI MADAN LAl KHURANA (South 
DeIhl): Sir, I am on a point of order. 

MR. SPEAKER: Please sit down. What 
is your point c:A order? 

SHRI MADAN LAl KHURANA: My point 
of order is that an assurance was given in 
this House by the Home 
Minister ...... (/ntenuptbns) Kindly listen to me. 

MR. SPEAKER: I am hearing. 

SHRI MADAN LAl KHURANA: I am 
coming to it. My only submission 
is ... (Inter ruptions) 

[English) 

SHAI HAAISH RAWAT (Almora): Sir, 
he should quote the rule. He cannot speak 
like this. (/ntenuptions) 

MR. SPEAKER: He is on a point of 
order. 

( Intenuptions) 

SHRI HARISH AAWAT: You asked the 
rule when Ur. Sultanpuri raised his point of 
order. 

[ Translation) 

MR. SPEAKER: Rawat Sahib, I know. 

SHRI MADAN LAL KHURANA: My only 
submission is that since the Bill is not com-
plete, the assurance which was given. 

(/ntenuptions) 

14.GOhra. 

[English) 

MR. SPEAKER: Shri A.K. Roy. 

e Intenuptions) 

PROF. P.J. KURIEN: Sir. whatever the 
Minister has said should not go on racord. 

MR. SPEAKER: I have not permitted 
him. No inI8nuptions please. 
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MR. SPEAKER: Shri A. K. Ray. he has 
given notice to oppose the BiH. 

SHRI A. K. ROY (Ohanbad): Mr. 
Speaker, Sir I we are dealing with a sensitive 
and complicated issue at a complicated time 
and it should not be taken or the Bill intro-
duced so lightly. I am here to propose it as I 
consider that this is a wrong Bill. brought in 
a wrong time and in a wrong way; it wilt have 
a wrong effect and wrong repercussions 
everywhere ... ( Interruptions) 

14.02 hr •. 

[MR. DEPUTY SPEAKER in the Chailj 

SHRI RAM NAIK (Bomoov North): On a 
point of order. 

SHAI A. K. ROV: On a point of order on 
his point of order. Please allow me. 

MR. DEPUTY SPEAKER: There can-
not be a point of order on a point of order. I 
shall have to hear him. 

SHRI RAM NAIK: My point of order is 
that a Bill can be opposed at the introduction 
stage only on the point of oonstitutional valid-
ity. 

SHAI A. K. ROV: I am coming to that. 

SHRI RAM NAIK: So far whatever he 
has said has no relevance with regard to the 
opposition of the Bill from the constitutional-
ity point of view, He is developing his argu-
ments which have no relevance That is my 
point ,.,f order ...... (/nt9nvptions) 

MR. DEPUTY SPEAKER: If I allow you 
Mr. Roy, I have to allow others also. Others 
have also given notices. 

SHRI A. K. ROY: I hope I would be able 
to convince you about the legislative incom-
petence. It is. outside the legislative compe-
tence of the House to do it. Secondly. it 
contains serious constitutional infirmities. 
Thirdly, in principle. on the question of politi-
cal priority, it is having wrong implications 

and they will have a wrong effad. One by 
way, I will explain. 

MR. OEPUlY SPE.~ER: Vouconvince 
me how the legislative competence is not 
there. 

SHRI A. K. ROV: let me develop my 
arguments. 

MR. DEPUTY SPEAKER: If I allow you, 
I have to allow others also. They have also 
given notices. 

SHRI A. K. ROV: I am opposing the 
introduction of this Bill on constitutional point, 
legislative competence and on principles. 
Kindly give me five minutes to speak on 
these points. On points of order people are 
taking half-an-hour and you are reluctant to 
give me five minutes. 

MR. DEPUTY SPEAKER: Others have 
also given the notices. I will have to allow to 
others also. 

SHAI A. K. ROV: Sir, I will just take two 
minutes. 

MR. DEPUTY SPEAKER: If you will 
speak on the legislative competence, I will 
give you three minutes. 

SHAI A. K. ROV: Article 368 sub-sec-
tion 2 of the constitution stipulates that any 
constitutional amendment bill should have 
the majority ofthe people present and should· 
be passed with the two-third majority. The 
implication of this clause is that the House 
should not be taken in surprise and there 
should be a caution and there should be no 
undue haste in pushing ·through the Bill. Sir, 
we object to the way this Bill has been 
pushed through. As we condemn the way 
the Congress delayed the earlier procedure, 
similarly Sir. we cannot be one with the way 
they have hurried through this constitution 
amendment bill. 

Secondly, Sir, if you read 19 (a) and 19 
(b), of Speaker's direction no explanation 
has been given. Why they are to take this 
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abnormal step? Even the memorandum does 
not contain anything. This is the Report of 
the Business Advisory Committee dated 
23.5.90. What extra-ord inary thing happened 
within these five days that this unusual step 
had to be taken by the Government. The 
Government should take things in a planned 
way. This shows the total arbitrariness. The 
third point is, Sir, ....... 

MR. DEPUTY SPEAKER: You cannot 
be allowed Mr. Roy. You are quite compe-
tent to convince me that this House has no 
legislative competence to allow this Bill to be 
introduced and you may not speak on any 
other point. 

SHRI A. K. ROY: Secondly, Sir, It is the 
question of priority. The Government has got 
its priority. They have given a Schedule and 
in that schedule it has not been given. So, 
how is it taking precedence over the others? 
This has not been explained. 

lastly, Sir, it is a very sensitive thing. 

MR. DEPUTY SPEAKER: You have 
made your point. 

SHAI A. K. AOY: Kindly give me one 
minute. Sir, we are in a very sensitive situ-
ation, where centrifuga~ forces always are in 
the upper hand over the centripetal forces. It 
is in this situation welhave to caution. If the 
Government has planned to give statehood 
to Delhi, we have no objection. But they 
should come out with a comprehensive plan. 
If Delhi CQuid get statehood, why not 
Jharkhand, why not Vidharbha; why not 
Pondicherry and why not Uttranohal? It will 
not turn the wind, it will become the whirl-
wind. It is a big responsibility. If the House 
resolves, we supportJharkhand.1 would like 
to know what is the Government's attitude. 
Whether Government is ready to give the 
statehood to Jhark')and also? Whether the 
Government is ready to bring other province 
also into it or it simply wants to stoke fire and 
go away? If that be so, the whole country will 
come into the zero hour and there will only be 
points of order and no order. So, Sir, do you 
agree with the Government to bring the Zero 

Hour in the whole country? 

MR. DEPUTY SPEAKER: I don't have 
to agree either ~ith the Government or with 
you. 

SHAt A. K. ROY: Sir, do you agree that 
there should be no order except the point of 
order? If you agree with this. I have no 
objection. But I would say that it is a very 
serious thing. 

MR. DEPUTY SPEAKER: I agree with 
the humor involved in your statement. 

SHRI A. K. ROY: Sir. we are in a very 
serious and complicated condition. We are 
handling a sensitive issue. Do you under-
stand this, Sir? You cannot sit here to pre-
side over the liquidation of the country. 1 want 
that the Government should come out with a 
policy on this question. I would like to know 
if they agree to give statehood to Konkan, 
Jharkhand, Vidharbha, and Pondicherry,also. 
If they come up with this, we all will support 
it. But if they simply want to instigate and go 
to the background and hear the music all 
over the country, we are opposed to it. So, I 
would say that this is a wrong Bill introduced 
at a wrong time and with a wrong intention. 
Therefore. I oppose it. 

[ Trans/ation] 

SHRI J. P. AGARWAL (Chandn; 
Chowk): It has been a long-standing de-
mand of Delhities that a powerful assembly 
should be given to the people of Delhi so that 
they can take their independent decisions. It 
should not be linked with other issues. You 
have not covered law and order, the master 
plan and the Urban Art Commission under 
this Bill. It is nothing but only a toy being 
given to Delhities. 

[English] 

MR. DEPUTY SPEAKER: No. don't get 
involved in that. 

MR. DEPUTY SPEAKER: I am putting 
the question. 
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The question is: 

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.-

The motion was adopted 

SHRI SUBODH KANTSAHAY: I intro-
duce the Bill. 

14.11 hr •• 

PRESIDENrs EMOLUMENTS AND 
PENSION (AMENDMENT) BILL'" 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): On behalf of Shri 
Mufti Mohammad Sayeed I beg to move for 
leave to introduce a Bill further to amend the 
President's emoluments and Pension Act, 
1951. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill further to amend the President's 
Emoluments and Pension Ad, 1951," 

The motion was adopted 

SHRI SUBODH KANT SAHAY: I intro-
duce the Bill. 

14.12 hr •• 

GIFT TAX BILL· 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ANANCE (SHRI ANIL SHAS-
TRI): On behalf of Prof. Madhu Dandavate I 

beg to move for leave to introduce a Bill to 
provide for the levy of gift-tax. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be grantad to introduce a 
8ill to provide for the levy of gift-tax." 

The motion was adopted 

SHRI All SHASTRI: I introduce the Bitl. 

[English] 

MR. DEPUTY SPEAKER: Matters under 
Rule 377. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Let us take these three Bills first 
and after that we will take up matters under 
rule 377. 

MR. DEPUTY SPEAKER: Let us go 
according to agenda. Let us take up matters 
under rule 377. 

MAnERS UNDER RULE 377 

(I) Need to improve facilities at 
Callcut Airport and start more 
flights from there 

SHRI K. MURALEEDHARAN (Calicut): 
It was the long cherished desire of people of 
Malabar for an airport to Calicut which got 
materialised due to the interest taken by the 
late Prime Minister Smt. Indira Gandhi. As 
the runway is only 6500 feet, Boeing 737 and 
Air-bus 320 could only be operated from 
Calicut. Persistent popular demand for in-
creasing the length of runway to 9000 feet 
has yet not been met. 

A" necessary instrumentation work of 
facilitating the night landing has more or less 
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been completed in CaJicut airport. 

Calicut Airport was inaugurated on 13th 
April, 1988. Even now only one Flight is 
operating from CaJicut i.e. Calicut-Bombay. 
Previously, there were two flights operated 
from Calicut but one flight has already been 
cancetled. Majority workers in gulf countries 
are from Malabar area and they all are de-
pending on Calicut Airport. So, I request the 
Minister of Civil Aviation to start more flights 
from Calicut and give attention to the prob-
lems of Calicut Airport. 

(II) Need to set up public sector 
Industries based on mineral 
raw material In Industrially 
backward district, Anantapur 
of Andhra Pradesh 

SHRI A. VENKATA REDDY (Ananta-
pur): India is an agricultural country and we 
have achievedself-sufficiency in foodgrains. 
Industry play an important role in the all 
round economic development of the coun-
try. Since India's independence, industriali-
sation concentrated only :n cities and nearby 
areas. This has lead to imbalances, leading 
to migration to the cities. Education having 
spread fast in the country, educated youth 
force is very much available in rural areas 
also. Hence, industrialisation must be under-
taken at the district level and in appropriate 
cases even in Taluk levels and local edu-
cated youth can be employed there. Such 
decentralisation of the industry will arrest 
rural migration to the cities. Anantapur Dis-
trict is the most backward drought prone 
area in Andhra Pradesh and has been noti-
fied as industrially backward district by Central 
Government. Abundant mineral raw mate-
rial such as granite, limestone, steatite, 
baratis, calcite etc. is available there. T"ere 
is no industry worth mentioning in public 
sector or Government undertakings there. 
State Government is not able to start indus-
tries forwant of funds. The educated youth of 
the area demand im med iate starting of public 
sector industries in Anantapur district. Im-
mediate action is requested. 

[ Translation] 

(til) Need to re-open the closed 
railway line between Hlrmall 
and S.aigarh In Samastlpur 
district of Bihar 

SHAt DEVENDRA PRASAD YADAV 
(Jhanjharpur): mr. Deputy Speaker, Sir, I 
want to raise the following matter of urgent 
public importance under Rule 377. 

In Samastipur division of Eastern Rail-
way, there was railway line between Nirmali 
and Saraigarh railway stations, which used 
to pass through a railway bridge on Kosi 
river. In 1945-46, the said railway bridge had 
collapsed due to heavy floods in Kosi river 
resulting in the closure of that railway line. As 
a result. the people of Madhubani, Sitamarhi 
and Darbhanga districts have to cover 8 
times more distance than the earlier one to 
reach the nearest plClce in Saharsa district 
and it causes a lot of waste of time and 
money. Hence it is not justified to close down 
a railway line just due to fall of a bridge. The 
closure of this railway line has adversely 
affected the development of people of this 
poor, flood hit and border region. 

Therefore, in order to redress the griev-
ances of railway passengers and for the 
development of this flood affected area, I 
demand in public interest that this closed 
railway line should be reopened. 

(Iv) Need to open a petrol pump at 
Dlndorl, Nasik district In Ma· 
harashlra 

SHAt HARIBHAU SHANKAR MAHALE 
(Malegaon): Mr. Deputy Speaker, Sir, I want 
to raise the following matter of urgent public 
importance under Rule 3n. 

At present there is no petrol pump in 
village and tahsil Dindori of Nasik district 
(Maharashtra). The people of this region are 
in a great distress. They are facing a lot of 
difficulties. Almost everyday, I receive a 
number of requests from my constituency in 
this regard. People are also making tele-
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phonic calls. They have told me that about 2-
3 years ago. a petrol pump had been sanc-
tioned in the name of two tribals, but they 
were not able to run it, so they abandoned it. 
As at present, that petrol pump is lying closed 
and no one is running it. Some people have 
asked for the per"1ission of the Petroleum 
Ministry to run that petrol pump. but nothing 
has been done to this date in that regard. So, 
I would like to request the Government to 
take immediate necessary aetion to mitigate 
the difficulties of the people. 

(v) Need to re-start railway line 
between Daraunda and 
MaharajgunJ In Bihar 

SHRI RAM BAHADUR SINGH (Ma-
harajgunj): Mr. Deputy-Speaker, Sir, I want 
to raise the following matter of urgent public 
importance under Rule 377. 

Maharajgunj, the headquarter of my 
constituency. is an important trade centre in 
north Bihar. In view of its importance from 
the commercial point of view, a railway line 
had been laid between Daraunda and Ma-
harajgunj. But this railway line was immedi-
ately closed while undertaking the gauge 
conversion of Katihar-Barabanki ~ection on 
an assurance that this railway line would be 
reopened after the said guage-conversion 
work was over. But it is matter of regret that 
even after 10 years since the completion of 
the said gauge conversion work, Daraunda-
Maharajgunj railway line has not been re-
opened resulting in acute hardship to the 
people in regard to transport and Ma-
harajgunj, which was a trade centre has 
almost become lifeless and consequences 
thereof need no elaboration. 

I would, therefore. like to request the 
Government to re-open the Daraunda-Ma-
harajgunj railway line and restore all the rail 
facilities as were provided earlier. 

(vi) Need to take measure. to 
solve drinking water scar-
city In Rajasthan 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy-Speaker, Sir, I want to 
raise the following matter of urgent public 
importance under Rule 377. 

The Members of Parliament from Ra-
jasthan feel concerned about the drinking 
water problem of that State. The hon. Minis-
ter for Water Resources has postponed the 
meeting on three occasions. 

5 per cent of the total population of the 
country lives in Rajasthan, but they have to 
remain content and fulfil all their water re-
quirements with only 1 percent of total water 
resources available in the country. Due to 
the acute scarcity of water in Rajasthan, they 
have to depend on inter-state water re-
sources. The State is also not getting its 
share of water from Yamuna river. If the 
water from Ganges is made available to 
Rajasthan, it can bring in prosperity. Rajast-
han has its 10 per cent share in the water of 
Tehri dam.1f this water is made available to 
the State, it can solve the water scarcity 
problem of Alwar and Bharatpur districts to a 
great extent. Out of 8.60 m.a.f. water of Ravi 
and Beas. Rajasthan·s share is 0.47 m.a.f. 
This water is meant for Nohar and Sidhmukh 
irrigation projects which are proposed to 
provide irrigation facilities to Nohar and 
Shadra Tehshils of Ganganagar District. But' 
nothing has been done in this regard and the 
Planning Commission has not accorded their 
financial approval for the said projects. It is 
necessary to send the Chambal CAD project 
of the State Government to the World Bank. 
The Punjab Government has not yet trans-
ferred the Ropar, Harike and Ferozepur 
Headworks to the Bhakra-Beas Manage-
ment Board. The Central Government should 
waive the recovery of loans due from the 
Sta~ Government in respect of the water 
supply scheme and help them in solving their 
drinking water problem. To solve the drink-
ing water problem of Jaipur, storage capac· 
ityof Ramgarh reservoir should be improved 
and beside the dredging of th& dam, the 
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Bilaspur project should be linked with river 
Chambal to have more water in Ramgargh 
reservoir to supply it to Jaipur. 

(vII) Need for taking steps to meet 
the acute drinking water 
shortage In Bundelkhand 
(Uttar Pradesh) 

SHAI AAM SAJIWAN: (Banda): Mr. 
Deputy-Speaker, Sir, drinking water prob-
lem in the 5 districts of Banda, Hamirpur, 
Jhansi, Lalitpur and Jalaun of Bundelkhund 
region in Uttar Prades~ has become quite 
grim. Wells, tanks, ponds, rivers and rivulets 
in that region have dried up. People have left 
their houses and are running helter skelter in 
search of water. The Central Government 
has not provided adequate financial assis-
tance to the Uttar Pradesh Government to 
meet its acute shortage of drinking water. 
The State Government is unable to solve 
this problem by making temporary and per-
manent schemes with its own resources. To 
combat this great natural calamity the Cen-
tral Government should take initiative and 
provide them financial and technical assis-
tance with the formulation of temporary and 
permanent drinking water schemes. A large 
number of hand-pumps and tubewells should 
be provided there. On humanitariangrounds, 
this work should be given top priority. 

There is a great discontent and resent-
ment among the general public as no effec-
tive action has beer taken to solve the acute 
shortage of drinking water there. 

Therefore, immediate steps should be 
taken in this regard. 

(vIII) Need for replacing the pres-
ent Chembur Telephone 
Exchange In Bombay with 8 
new telephone exchange 
immediately 

SHRIMATIJAYAWANTINAVINCHAN-
ORA MEHTA (Bombay North East): Mr. 
Deputy Speaker, Sir, ChembuT Telephone 
Exchange i.e. exchange Code No. 52 is 
quite old. Despite the transfer of many lines 
of this eXChange to the eXchange Code No. 

-552- and -555- there is still heavy traffic load 
on this exchange. 

As per the present scheduled of the 
Mahanagar Telephone Nigam, Chumbur 
Telephone Exchange is proposed to be 
replaced by a new Telephone Exchange in 
the year 1991-92. The telephone services in 
this area are in a very bad shape, so this 
exchange should be replaced at the earliest 
i. e. in 1990-91 itself. It is proposed to replace 
three more exchanges in the Bombay city 
during 1990-~1. There should be some 
changes in this schedule and the Chembur 
Telephone Exchange should be given top 
priority. 

Meanwhile the following telephone 
exchanges and levels should be transferred 
to the nearest telephone exchanges:-

1. Pastorn Sagar area should be 
transferred to Ghatkopar tele-
phone exchange, that is. ex-
change Code No. <1511" or "512". 

2. Basant Park, Charai and Vijay 
Vihar area should be transferred 
to Sunder Apartments, Gulab 
Park Mankhurd Telephone Ex-
change, that is, exchange Code 
No. "556" "555" or "551". 

3. Chunabhatti area should be 
transferred to Sayan telephone 
exchange, that is, exchange 
Code No. "407" and "48". 

I would request the hon. Minister of 
Telecommunications to take necessary steps 
in this regard. 

[English] 

(Ix) Need for implementing the 
Supreme Court Dec.slon. 
for revising Pensions of 
Central and State Govern-
ment employe •• In Keeping 
with t.... r.vl.ion of pay 
scale. from time to time 

SHRI ANBARASU ERA (Madras Cen-
tral): The senior citizens of India, i.e. pen-
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sioners of all Departments of Government of 
India and the States are agitating for the last 
several months over parity in the pensions. 
The pay scales of all cadres of the Central 
and State Services WE're enhanced from 
time to time. Unfortunately, the pensions 
structure and pensions were not increased 
proportionate to the increase of the pay and 
allowances of the Central and State Govern-
ment employees. On 1.1.1986 an ad hoc 
increase was granted as a result of the 
recommendations of the Fourth Central Pay 
Commission: This increase was neither ra-
tional nor did it keep pace with the several 
increases in the Central pay scales in the 
past. The pension structure and pensions 
were not increased correspondingly to the 
increase of the Pay and Allowances of the 
Central and State Government employees. 

The Supreme Court had held that pen-
sion is a wage for the past service; pension 
should be provided to the pensioners to 
enable them· to live free from want, with 
decency and seH-respect; the pensioners 
should live and not exist and pension is a 
retiring wage; so the prinCiple of equal pay 
for equal work applies to pensioners also. 
There should be no discrimination in th& 
pensionary benefit on the basis of retire-
ment. The quantum of pension should be 
revised for the same or identical posts at the 
same rates as and when the pay scales are 
revised. 

I, therefore, urge upon the Han. Minister 
of Finance to implement the decisions of the 
Supreme Court for revising their pensions to 
keep pace with the revision of pay scales 
from time to time. 

[ Translation] 

(x) Need to censure high price 
for milk to milk producers of 
Rajasthan Gularet, Haryana 
and Punjab etc. 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): In last December the procure-

ment price of milk of milk producers of Ra-
jasthan, Gujarat, Haryana, Punjab etc. was 
reduced by 30 paise per Litre by Mother 
Dairy and other milk dairies. It is a strange 
irony that on one hand the prices of con-
sumer goods and fodder are increasing day 
by day but the price of milk of the milk 
producers has been reduced. The Central 
and State Governments has said to the 
representives oj the farmers that this reduc-
tion of 30 paise per Litre will be in force for 
only three months, but it is a matter of regret 
that even the Delhi milk Scheme and Mother 
Dairy have refused to purchase milk fromthe 
thousands of milk producers of Rajasthan. 

Sir, it is known to everyone that Rajast-
han continuously remains under drought 
conditions. At this critical juncture milk and 
cattle wealth are the only two sources of the 
livelihood of the lakhs of farmers of Rajast-
han. 

The Central Government should give 
guarantee of purchasing milk of crores of 
farmers and reduction of 30 paise per litre in 
the price of milk should not only be restored 
but it should also be increased keeping in 
view the overall hike in prices. 

(xi) Need to connect Bareillywith 
Vayudoot services by pro-
viding an Airport near the 
military air-strip already 
there 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilley): Bareilley is the leading centre of 
west Uttar Pradesh. Many major industries 
such as IFFCO fertilizer factory, synthetics, 
Chemicals, Camphor slide Product, WIMCO, 
Indian Pappentine Endrozenic, I.W.P. and 
three sugar mills are situated here, having 
their headquarters a1 Delhi, Bombay and 
Calcutta. Keeping in view the importance of 
Bareilly the Central Government has de-
cided to develop this city as a counter mag-
net city. A famous Jain Temple is situated at 
Bareiltey and the route to famous tourist 
Centre National, is via Bareilley and it servas 
as mandi to Kumaon and Garwal region but 
since Bareilley is not connected by Vayudoot 
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Services the tourists and industrialists face 
many difficulties. Bareillely is having speedy 
industrial development. As such in the ab-
sence of Vaydoot this is also being ham-
pered. I have met the hon. Minister several 
times regarding connecting Bareilley with 
Vayudoot Services immediately and he has 
given assurance in this regard. Keeping in 
view the importance of the city, effective 
steps should be taken to connect Bareilley 
immediately with Vayudoot services on pri-
ority basis. In this regard the citizens of 
Bareilley have urged upon to construct the 
Civil air strip near the military airstrip which 
will be near eareilly and will be c..onvenient. 
The officers of Vayudoot also have no objec-
tion to this proposal. 

(xU) Need for giving assistance 
to Uttar Pradesh Govern-
ment to meet the water scar-
city In Western Uttar Pradesh 
and getting World Bank aid 
for long term schemes for 
the purpose 

SHRI HARPAL SINGH PANWAA 
(Kairana): Mr. Deputy Speaker, Sir, West 
Uttar Pradesh makes the maximum contri-
bution to the Central Foodgrain Pool. If the 
farmers of Western Uttar Pradesh are pro-
vided with adequate irrigation facilities etc. 
they would be in a position to produce maxi-
mum foodgrains and further make a large 
contribution to the Central Foodgrain Pool. 

At present West Uttar Pradesh is facing 
acute water crisis. The sources of water 
such as rivers, ponds and wells etc. have all 
dried up. The underground water of 
Chaugama region of Western Uttar Pradesh 
in Meerut district have gone down to a great 
extent. There is scarcity of water not only for 
irrigation purposes, there is acute shortage 
of drinking water for domestic animals and 
even for human beings. In order to increase 
the availability of water for irrigation, bar-
rages should be constructed on the two 
small r!verscalled Hindon and Krishna. More 
water should be released for all t.he canals of 
this region from Tejewala Headworks so that 
the canals can have good flow of water. I 

strongly demand the Central Government to 
extend special assistance to State Govem-
ments for the installation of handpumps with 
the capacity to draw water from a depth of 
100 feet and for sinking and repair of tube 
wells. Further, in order to find a permanent 
solution to meet the water scarc~y problem 
long term schemes should be formulated by 
obtaining world Bank aid. 

(xIII) Nead for taking steps to 
check spreading of Kala 
Azarfever In Bihar 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sit, 
keeping public interest in view I want raise 
the following matter of importance: 

"A large number of people in Bihar lost 
their lives on account of Kala Azar fever. This 
disease is not being properly treated in the 
state of Bihar. The medicine for this disease 
is imported from foreign countries and the 
cost of one Ampoule is As. 4000 and as such 
it is dHficult for the poors to afford it. This 
disease generally spread among the poor 
people and the labourers. This has spread in 
the villages of Jahanabad Parliamentary 
Constituency. In our region thousands of 
people have become victim to this disease 
and a large number of people are going to 
meet their end shortly on account of this 
disease. This disease is spreading as an 
epidemic and whenever it enters a house it 
destroys the entire family. The Central 
Government has got acentre in Patna forthe 
treatment of Kala Azarfever. The work of this 
centre is not to treat the patients. They 
misappropriate the allocation made by the 
Central Government among themselves. In 
this connection I made a complaint in 1988 
during the Seventh Lok Sabha. The then 
Health Minister Shri Moti Lal Vohra paid a 
visit to Patna. I was called in the Secretariat 
and the Health Minister of Bihar Shri Dilkis-
hore Ram was also present. All the facts 
were mentioned and a commitmen1 to inves-
tigate into the same was elisa made. I would 
like to demand the Government to make an 
early provision to sprinkle medicine in the 
villages in order to save the people from Kala 
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Azar fevar and to set up camps for its treat-
ment. At the same time an investigation 
should be carried out Into the affairs Patna 
Centre. 

(xlv) Need for _Hlng up an elec-
tronic Telephone exchange 
at Moren. In Madhya 
Prac:le.h 

SHAI CHHAVIAAM AAGAL (Morena): 
Mr. Deputy Speaker, Sir, I want to raise the 
following matters in the House under Rule 
3n. In the telephone division of Morena in 
Madhya Pradesh old type of telephone ex-
changes are in operation and as a result of 
this people ot that division are facing lot of 
inconvenience. Many lines remain dead. The 
electronic equipment which was to be in-
stalled at Morena has been installed else-
where. In other small places, of the country 
electronic eXChanges are functioning. It is 
thus clear that the department is adopting a 
partial attitude with the people of Chambal 
area. The people of Chambal division de-
plore and criticise this sort of attitude. Even 
the Panchyat headquarters in Morena divi-
sion do not have telephone facilities. Big 
villages have been deprived of telephone 
facility. Mandral which is in Rajasthan should 
be lir;tked directly by telephone with Sabal-
Garl. in district Morena. There is rampant 
corruption in the department. The employ-
ees who have been working on one particu-
lar 8eat for more than ten years, should be 
transf.rrad~ Under the Morena division, the 
telephone services in Porsa, Ambatt,Dlmni, 
Morena, Jora, Sumabali, Ke1aras, 
Pahargharh, Sabalgarh, Vijaypur, Sheopur, 
Baroda, Bhind, Mehgaon, Ater, lahar atc. 
should be set right. Morena is a backward 
area from industrial point of view and there is 
a big commercial market. As such I demand 
the administration that an electronic ex-
change with a capacity of 2000 lines should 
be commissioned immediately in Morana 
Division for improving telephone facility. 

(XV) Need tor setting up • aug_ 
factory and I fruit proce .. 
Ing unit at Ao .. r. In Bihar 

SHRt DASAt CHOWDHARY (Rosera): 
Mr. Deputy Speaker, Sir, Rosera Parliamen-
tary Constituency in Bihar is an extremely 
backward area where their is no Industry. 
People suffer great Ios$ every year on ac-
count of floods and are on the verge of 
starvation. In this region sugarcane is grown 
on a large scale but people have to face 
great difficulty in the absence of any sugar 
mill. Mango, lichi, Banana and other fruits 
are also grown in that area. As such I de-
mand the Government that a sugar m ill and 
a juice factory should be established in the 
Rosera Parliamentary constituency keeping 
In view the backwardness of that area. 

[English] 

(xvi) Need for Implementing the 
Mandai Commission Report 
at'the earliest 

SHAI VAMANAAO MAHADIK (Bom-
bay South Central): I wish to draw the atten-
tion of the Government towards the delay In 
implementing the Mandai Ayog Report which 
brings or tries to bring the backward commu-
nity in the mainstream for their persona' as 
well as country's development. 

Mandai Ayog report was accepted by 
the Governqlent in 1977 but it has not been 
implemented so far. After the delay for mote 
than 13 years, all the backward communi-
ties are joining together to press for the 
implemen1ation of the Mandai Ayog report. A 
resolution has been passed by all backward 
communities of the country in the recently 
held national convention in the Capital that 
agitations may be held for early implementa-
tion of Mandai Ayog report. Hence I request 
the Government to implement the Mandai 
Ayog report at the eartiest to avoid agitation. 
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(xviI) Need for providing more 
railway facilities from the 
atatlons under the Ratlam 
Railway Division 

SHAI SATYNARAIN JATIA (Ujjain): 
There is a need for change in the time 
schedule and expansion of railway lines in 
Ratlam railway sub division of Western Rail-
way for the convenience of rail commuters in 
this region. Dispensing with the provision of 
reserved coach in Dehra Dun express be-
tween Nafada and Kota is causing lot of 
incovenience tothe railway passengers trav-
elling by reserved accommodation. Passen-
ger rail Service between Indore and Davas 
should be extended upto Ujjain. Similarly the 
demand of extending Ujjaln-Nagada Pas-
senger train upto Ratlam need be looked 
into. There is gr"c;.s resentment in the people 
over the non stoppage of Avantlka Express 
at Khachrode. 

To make the rail travel comfortable, the 
General Manager western Railway was 
handed over a memorandum (-'fter discus-
sions when he visited Ujjain some time back. 
But no concrete steps have been tal(en so 
far. 

The general problems relating to trains 
faced by the public can be sorted out by 
paying a little attention. But constant neglect 
of problems being faced by the people is 
causing intense dissatisfaction. 

My submission to Railway Minister is 
that the problems at Mandai and Zonal levels 
should' be sorted out quickly and suitable 
;nstructions in this regard should be issued 
to concerhed officers. Discussions should 
be neld with-the representatives of the people 
at the appropriate level ana problems should 
be sorted out at the earliest. It would be 
appropriate to take similar step at Railway 
Board and Ministry level also. 

Therefore my request 10 the han. Minis~ 
taf is that suitable orders may be' issued 
immediately in pubHc interest to attach r8 .. 

served coach in Dehra Dun Express be .. 
tween Nagada and Kota and extend Uliain-
Nagda train upto Ratlam, Indore-Davas 
passenger train upto Ujjain and provide a 
halt of Avantika Express at Khachrod. 

(xvIII) Need to take over the Samrat 
BI-cycle Factory In Sui· 
lanpur (U.P.) 

SHRI MITRA SEN YADAV: Mr. Deputy 
Speaker, Sir, due to lock out in the SAMRA T 
BI-CYClE FACTORY situated at Gauriganj 
in Amethi Parliamentary Constituency of 
Sultanpur district in Uttar Pradesh thousands 
of labourers have not only become unem-
ployed but it has made their families difficult 
to survive. 

There is a danger of leakage from un-
safe tanks of L.P.G. gas installed in the 
factory, which may cause a serious accidnt. 

We, therefore, demand that the Gov-
ernment should start the factory by taking 
over it and provide employment to the la-
bourers. They should be paid their arrears of 
salary as well as the insurance money. 

[English] 

MR. DEPUTY SPEAKER: Only the 
approved text will form part of the record. 

(xix) Need for ovar all develop-
ment of Mlthlla region of 
Bihar 

SHAt BHOGENDRAJHA (Madhubani): 
There is utter neglect of and discrimination 
against the Mithila region of North Bihar. 
This is the only area in the country where 
railway facilities have actually decreased 
tWice duly inaugurated and budgeted con-
version of Samastipur- Darbhanga line to 
B.G. and extending the same to Jai Nagar 
and Raxaul is being shelved. Some fate is 
meted out to Sakri-Nasanpur new railway 
line etc. Floods. drought and power crisis 
have become a permanent feature and no 
attempt is made to construct Mutti·Purpose 
high dams over rivers Koshi, Kamla. Bag-
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mari, Mahananda and Mashan alone can 
provide durable solution to most of the ills of 
North Bihar and Tarai region of Nepal be-
sides providing adequate hydel power for 
several States. 

Even the existing industries like the 
Ashoka Paper Mills, Thakur Paper Mills, fruit 
processing factories of Madhubani and 
Oarbhanga and OeM are finguishing and 
the old sugar mills of Raiyann, lohar and 
Sakri are not being modernised. The com-
pletion of Western Koshi canal is being de-
layed again and again. 

Even the generating capacity of 
Darbhanga Station of the All India Radio is 
not being increased despite repeated assur-
ances in the name of lack of resources. Per 
capita power consumption is less than one 
fifty of that of Bihar which Itself is less. 

In the given circumstances the people 
of the are a feel utterly frustrated due to 
continued neglect and discrimination Peace-
ful movements of the people are brutally 
suppressed as happened on 12 June, 1988. 

I do, hereby, urge the Union Govern-
ment to seriously attempt amilioration of the 
above, among others. long standing griev-
ances of the people before it is too late. 

14.40 hrs. 

SALARIES, AND ALLOWANCES OF 
OFFICERS OF PARLIAMENT (AMEND-

MENT) BILL, 1990 

[English] 

MR. DEPUTY SPEAKER: Now, we Will 

take the next item, the Bill relating to Salaries 
and Allowances of Officers of Parliament 
(Amendment) Bill. Shri P. Upendra The 
Minister of Information and Broadcasting 
and Ministerof Parliamentary Affairs to move. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): I beg to move. 

"That the Bill further to amend the 
Salaries and Allowances of Officers of 
Parliament Act, 1953 be taken into 
consideration. " 

This Bill is complementary to the Salary, 
Allowances & Pension of Members of Parlia-
ment (Amendment) Bill, 1988. By virture of 
the amendment made in 1988 in the Salary, 
Allowances and Pension of Members of 
Parliament, Act, 1954, the Officers of Parlia-
ment, other than the Chairman of Council of 
States, are entitled to the Salary, Daily Al-
lowance and Constituency Allowances at 
the enhanced rate with effect from 1.4.1988, 
whereas the emoluments of the Chairman of 
Council of States remain unchanged. 

To overcome this anomaly, it is pro-
posed to consider and pass the Bill further to 
amend the Salaries and Allowances of Offi-
cers of Parliament Act, 1953 to provide that 
the Chairman of the Council of States shall 
be entitled to Daily Allowance at the same 
rate as applicable to the Speaker, Lok Sabha. 
It is also proposed to exempt the said Daily 
Allowance from income tax. 

The above provision would involve a 
recurring expenditure from the Consolidated 
Fund of India to the tune of Rs. 54,000 per 
annum. 

The Bill is very simple and non-contro-
versial in nature. I hope that is would receive 
unanimous support of the House and may be 
passed without much discussion. With these 
words, I commend the Bill for consideration 
by the House. 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill further to amend the 
Salaries and Allowances of officers of 
Parliament Act, 1953, be taken into 
consideration ... 
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MR. DEPUTY SPEAKER: Shri Harish 
Rawat. 

SHRIMA TI BAS AVA RAJESWARI: Sir I 
what happened to the Bill which was under 
consideration yesterday, regarding the Na-
tional Commission on Women? 

MR. DEPUTY SPEAKER: That comes 
after this. The agenda is circulated to you. 
You have it after this Bill. You read the 
agenda, it is there. 

SHRIMATIBASAVARAJESWARI:Are 
you gOirlg to take up that Bill? 

MR. DEPUTY SPEAKER: Of course. If 
the time is there, we are going to take it up. 

SHRIMATI BASAVA RAJESWARI: I 
hope it is going to be taken up. 

[ Translation] 

SHRt HARtSH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, alongwith my party I 
support this Bill. 

After seeing this Bill I now believe that 
han. Shri Upendra ji can also bring such a 
considerate Bill. It is just a formality and it is 
a good thing that effort is being made to 
remove the earlier short-comings in this 
regard. I would like to say that the Vice-
President should not get allowances equal 
to that of the Speaker of the Lok Sabha but 
we should specially consider about the al-
lowances and emoluments of the officers 
and staff of the Parliament. In this regard a 
Committee was constituted which submitted 
its report in detail, Government has agreed 
to accept only certain suggestion while rests 
have been accepted by the Government. I 
want to say that the officers and Staff of the 
Parliament have to dispose their work with 
great speed in limited time. Any praise and 
appreciation is less for their skillful and effi-
cient handling of work within limited time. I 
think that we can not fulfill our responsibility 
as Members of Parliament if they do n01 
show their atertness and reasoning. A lot of 
legi~lat!ve business through which the 

Government undertakes various Public 
Welfare programmes can not be performed 
without their active co-operation. I wish that 
the suggestions made by the different 
members of the aforesaid committee should 
be considered and those should not be 
overlooked under the excuse of financial 
constraints. Necessary action should be 
taken to implement the same. Mr. Deputy 
Speaker, Sir, I through you. 

MR. DEPUTY SPEAKER: This Bill is 
relating to the Chairman of the Rajya Sabha. 

[Eng/ish} 

SHRt HARISH RAWAT: Yes, Sir, but 
anyway it is connected with the Salaries and 
Allowances of the Officers of Parliament. 

MR. DEPUTY SPEAKER: It is not about 
other Officers of the House. Don't come to 
the other Officers. You just consider the 
position of the Chairman of the Rajya Sabha. 
We are considering only that and you are 
referring to something else. It should not be 
like that. 

SHRI HAAISH RAWAT: Sir, I am refer-
ring to the original Act only. 

MR. DEPUTY SPEAKER: Is it not nec-
essary for the Members to be relevant to the 
issue? 

SHAt HARISH RAWA T: The original 
Act is 'Salaries and Allowances of Officers of 
Parliament' . 

MR. DEPUTY SPEAKER: It does not 
relate to all officers. It is only relating to the 
Chairman of the Rajya Sabha. The body of 
the Bill does not touch upon the other 
officers. 

SHRI HARISH RAWAT: I fully agree 
with you, Sir, that the Bill is not directly 
related to other Officers. 

MR. DEPUTY SPEAKER: This 1$ a Bill 
on which you can say that this is a good Blli 
and you support it. 
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SHRI HARISH RAWAT: An right, Sir. " 
you want to save the time I I can say this in so 
many words. I will go on saying for twenty 
minutes. 

MR. DEPUTY SPEAKER: You should 
not be appearing to be speaking about 
something which is not before the House. 

SHAI HARISH RAWAT: It is 
well-connected with the salaries and allow-
ances ... (Interruptions) 

MR. DEPUTY SPEAKER: Please read 
the Statement of the Objects and Reasons of 
the Bill as also the body 01 the Bill. You will 
know that it relates only to the Chairman of 
the Rajya Sabha. 

[ Translation1 

SHAI HARISH AAWAT: I am talking 
abut both the Amending Bill and the Original 
Bill. 

[English] 

MR. DEPUTY-SPEAKER: You are talk-
ing of the Title of the Bill. You are not talking 
of the body of the Bill. 

SHRI HARISH RAWAT: Sir. I will come 
to that point. I understand that. Thank you 
very much for giving me this information. 

[ Translation] 

There IS no dispute about it that Chair-
man of the Rajya Sabha should get Daily 
Allowance equal tothatof1he Speaker of the 
Lok Sabha. It is a good step and I have 
welcomed it In the very beginning. , was just 
requesting the Governmont to provIde good 
facilities to all concurned in this context. The 
cases of not only the Chairman and Vice 
Chairman should be considered but the cases 
of all those who help them should also be 
considered. I would like to requ6st the Gov· 
ernment to consider about the Members of 
Parliament also, because they do not get 
adequate amount and there always has been 
improper curtailment In their allowances in 

the nameof economy. We should get atleast 
respectable amount which may facilitate our 
work. 

With these words I support this Bill again 
and conclude. 

[English] 

SHRI SUSANTA CHAKRAVORTV 
(Howrah): Sir, the Salary and Allowances of 
the Officers of Parliament (Amendment) Bill, 
1990 is a move to plug the loopholes and 
remove the anomalies in the Amendment 
made in 1988 in the Salary and Allowances 
of Officers and Ponsion to Members of Par-
liament Act. 1954. In the 1988 Amendment. 
the emoluments of the Chairman of the 
Council of States remained unchanged while 
those of others were enhanced. Now. the 
National Front Government has come for-
ward to remove the anomaly. This is a wel-
come step. I support the Bill and I would like 
to suggest, in this connection, that there are 
certain other anomalies in other fields which 
the Government should look into and re-
move them. I would also expect of the Gov-
ernment to come our with a new Bill propos-
ing enhancement of allowances of the Offi-
cers of Parliament, as pointed out by the 
hon. Member, Shri Harish Rawat. This also 
requires revision. I support the Amendment 
to the Act. 

[ Trans/ation] 

SHRI JAG PAL SINGH (Hardwar): Mr. 
Depu1y Speaker, Sir, 'support the salary 
and Allowances of the Officers of Parliament 
(Amendment) Bill and I congratulate Shri P. 
Upendra for that. This step of removing the 
anomalies between the allowances of the 
Speaker of the Lok Sabha and the Chairman 
of the RaW8 Sabha is really praise worthy. 

Mr. Deputy Speaker, Sir, I shall con-
clude my speech by saying one thing only. A 
point regarding discrimination in the matter 
of pension and salary of former Members of 
Parliament was put forth before the former 
Ministerof Parliamentary Affairs. Shri H.K.l. 
Bhagat and it has now again been put forth 
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before Shri P. Upendra, the Minister of Par-
liamentary Affairs. I demand that the hone 
Minister should bring another amendment 
Bill in the next session so that the former 
Member of Parliament may get housing, rail 
travel and other facilities. The rep~rt of the 
committee set up in this regard should be 
implemented. The pension of the former 
Members of Parliament should be enhanced 
from As. five hundreds to As. 1250 as it has 
been recommended by the committee. 

I demand that travelling facility should 
be provided to all the former Members of 
Parliament including the Members of Con-
stituent Assembly on the same time as are 
provided to the freedom fighters. I request 
you to give these facilities to them by bring-
ing an amendment Bill. 

You have removed the anomalies be-
tween salary and Allowances of the Speaker 
of the Lok Sabha and the chairman of the 
Aajya Sabha. This is a commendable step. 
I support it. 

SHAI ISHWAA CHAUDHARY (Gaya): 
This Bill brought by hon. Shri Upendra has 
provided us an opportunity to do a good thing 
after a long time. It is good that an effort has 
been made to remove the anomalies be-
tween the allowances of the Speaker of Lok 
Sabha and the Chairman of Rajya Sabha. If 
there is any other anomaly like this regarding 
the other related officers that should also be 
removed. 

Hon. Members have asked forthefacili-
ties to the former Members of Parliament. 
The recommendations of the committee in 
this regard should be implemented. 

I am happy and welcome your effort of 
bringing the gap through this Bill. I support it. 

[English] 

SHRI P.R. KUMARAMANGALAM (Sa· 
la'11): Mr. Deputy-Speaker, Sir, I do not wish 
to waste the time of thA House, but I must 
congratulate the hon. Minister for having 
really socialism in the real sense of the term 

when it comes to salaries and allowances of 
the Chairman of the Rajya Sabha because it 
is most unfortunate that somahowwhile avery 
one else hod managed in 1988 to enhance 
their rates, when it came to the Chairman, it 
got slipped, but it is an anomaly which is 
being corrected and we must welcome it. Not 
only that. The fact that the Chairman also 
works every day in the House and on his 
allowance on a daily basis we will extremely 
welcome the Amendment that has been 
brought in. But I think it would not be wrong 
on my part to mention that a lot of water has 
flown under the bridge since 1988 and that is 
one of the reasons why many other Mem-
bers have mentioned thatthere are demands 
coming from existing M.Ps. and ex·M.Ps.-
I am not referring to the demands, but the 
demands ar there. I am reasonably certain 
that the Parliamentary Affairs Minister, who 
is normally very sympathetic to us would 
consider ~ and bring ~ in the next Session. 

SHAI P. UPENDRA: Always. 
SHAI P.R. KUMARAMANGALAM: 

Always-this is a very firm assurance. He 
would bring it in the next Session and ensure 
that we do not move around the begging 
bowl and also the PAC Chairman who is 
walking in very easily at the moment would, 
I am sure, do his best to influence the hon. 
Minister for Parliamentary Affairs in this 
regard. The Committee as I understand has 
already recommended and I shalt be grateful 
if you take into consideration the point that 
he and I come from the Southern tip of India 
and we have am ajor problem of going to our 
constituencies appropriately and frequently 
because the number of air services that are 
available are very limited of course once he 
becomes a Minister, i think that lim itation has 
gone, but he should understand that we are 
still where we were, where WQ always wer •. 
(Interruptions) You do not want to be; much 
better to have the air fare Qxtension. 

Mr. Deputy .. Speaker, Sir. I would also 
like to congratulate the Government on their 
decision in this and say that we all support 
the Bill and the intention behind the Bill and 
we hope he will continue to support all the 
Members of Parliament. 



99 Sal. & Ails. of Officers MAY 31,1990 of ParI. (Amend.) Bill 100 

SHRI P. UPENDRA: Mr. Deputy-
Speaker, Sir, I am grateful to the han. 
Members for their support to this Bill. As I 
mentioned earlier, there is an anomaly in 
regard to the pay and allowances of the 
Chairman of the Council of States, whereas 
the Speaker of Lok Sabha is covered by the 
Act and the Chairman was left out. As a 
result, there is a wide gap between the take-
home pay of the Speaker and the Chairman 
of the Council of States now. The House will 
be surprised to know that the take-home pay 
of the Chairman of the Council of States is 
the lowest among all the Constitutional dig-
nitaries. It is the lower even than the salary 
of the Deputy Chairman of Rajya Sabha, it is 
lowerthanthetake-home pay of the Gvernor 
of a State. Of course, it is lower than the 
salary of the Speaker, the Ministers and 
other functionaries. This anomaly has to be 
removed. That is why this Bill has been 
brought. 

SHAI P.R. KUMARAMANGALAM: Do 
you get more pay than the Chairman of 
Rajya Sabha? 

SHRI P. UPENDRA: Yes; at the mo-
ment I am getting more. 

Sir, some Members have made some 
other points which are not directly related to 
this Bill, as you have correctly ruled. But, it is 
my duty10 react to certain suggestions made 

. by the Members. They mentioned about 
other Officers of Parliament and Staff. In this 
Salaries and Allowances of Officers of Par-
liament Act, 1953, the definition of Officer of 
Parliament means only the Chairman and 
Deputy Chairman of the Council of States 
and the Speaker and the Deputy Speaker of 
the House of the people. So, only four per-
sons are covered by that Act. The officials 
and employees ot Lok Sabha and RaJYa 
Sabha Secretariats are covered by different 
rules of Parliament Secretariat and they are 
not covered under this Act. 

Sir, as regards Members of Parliament, 
SOm~8LJgg8stions have been made. I myself 
had initiated a move to give some more 
facilities to the Members of Pal kameflt and 

also to the ex-Members of Parliament. These 
suggestions have been considered by the 
Joint Committee on Salaries and Allowances 
of Members of Parliament on 30th April and 
15th May. These recommendations have 
been forwarded to the concerned Ministries 
for their approval and I hope, by the time we 
meet for the next Session, I will get the 
opinion of the Ministries concerned also. 
These include the pension for ex-MPs. Atthe 
moment, the pension is only Rs. 500 per 
month. In these difficult days, Rs. 500 per 
month is nothing. Therefore, the committee 
has proposed substantial increase in the 
pension of the ex-Members of Parliament 
and also regarding their travel and medical 
facilities. In regard to the existing Members 
of Parliament also, some suggestions have 
been approved by the Joint Committee. In 
regard to the numberof free telephone calls, 
travel by air, travel facilities for spouse and 
some secretarial allowances and also some 
other suggestions which have been made, I 
do not want to spel. out all those details right 
now until the Ministries concerned approve 
and the Cabinet approves it. But, we are 
moving in the direction and I am avVare of the 
sentiments of the Members also. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): How about those Members of Parlia-
ment from Assam who could not complete 
the full term of five years for not fault of 
theirs? 

SHRIP. UPENDRA:Thlthasbeentaken 
care of. One of the recommendations of the 
committee is that the term need not be 
completed for full five years. On annual 
basIs, It has been calculated so that the 
pension can be calculated on year basis. 
With these clarifications, I request the 
Members to pass the Bill. 

is: 
MR. DEPUTY SPEAKER: The question 

"That the Bill further to amend the 
Salaries and Allowances of Officers of 
Parliamont Act, 1953, be taken into 
consideration." 
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is: 

The motion was adopted 

MR. DEPUTY SPEAKER: The question 

''The Clauses 2 and 3 stand part of the 
Bill. " 

The motion was adopted 

Clauses 2 and were added to the Bill 

MR. DEPUTY -SPEAKER: The ques-
tion is: 

"That clause 1, the Enacting Formula 
and the long Title stand part of the 
BilL" 

The motion was adopted 

Clause 1 J the Enacting Formula and the 
LONG Title were added to the Bill 

SHRI P. UPENDRA: I beg 10 move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

''That the Bill be passed." 

The motion was adopted 

15.05 hrs. 

PRESIDENT'S EMOLUMENTS AND 
PENSION (AMENDMENT) BILL 

[Enqlish] 

MR. DEPUTY -SPEAKER: Now we take 
up the Next Bill for consideration, namely 
President's Emoluments and Pension 
(Amendment) Bill. 

Shri Subodh Kant Sahay. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAt 
SUBODH KANT SAHAY): I beg to move: 

"That the Bill further to amend the 
President's Emoluments and Pension 
Act, 1951, be taken into considera-
tion," 

I will speak at the end. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill further to amend the 
Present's Emoluments and Pension 
Act, 1951, be taken into considera-
tion." 

Shri Kalpnadh Rai. 

[ Translation1 

SHRI KAlP NATH RAI (Ghosi): Mr. 
Deputy Speaker, Sir, I support the present 
Bill. I would like to inform Shri P. Upendra;i 
that he has brought a Bill regarding the 
enhancement of pension from As. 2500 to 
Rs. 10,000 per month for the President. But 
M.l.As of many state Assemblies get a 
pension of As. 1250 per month whereas 
M.P.s get only Rs. 500 per month as their 
Pension. Similarly, the Members of Lok 
Sabha and Rajya Sabha get equal constitu-
ency Allowance whereas a Member of Lok 
Sabha represents 9 to 11 lakhs voters. It is 
not possible for any member, whether he 
belongs to the ruling party or to the opposi-
tion parties, to visit this entire constituency 
due to lack of facilities. The 'Members get 
neither Steno nor Typist whereas thousands 
of letters come to them and they have to 
reply themselves to all those letters. (Inter-
ruptions) 

Mr. Deputy Speaker, although all these 
things should not be raised in the House, yet 
I say that there ,s no use in living in fools 
paradise without adequate facilities. Ire· 
quest the Members of all the parties to con-
sider ft seriously Constituency Allowance is 
much tess and the s-alary of M.P.s fS the 
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lowest in India as compared to other coun-
tries of the world. It is not a good thing. 

The Minister of Parliamentary Affairs is 
a member of Rajya Sabha. So he night not 
be facing such difficulties as we, the Mem-
bers of Lok Sabha are facing. It is very 
deplorable that the salary and Allowance of 
the Members of Lok Sabha is less even than 
that of the Members of Legislative Assem-
blies of some States. A Member of Lok 
Sabha represents 9 to 1 0 lakhs Voters. (Int8r-
ruptions) 

I always say reasonable things. Mr. 
Deputy Speaker, Sir, I know that we are the 
citizens of a poor country yet for going amidst 
11 lakhs people or village to village .... (Inter-
ruptions) 

Generally Parliament is in session for 
six months and committee sit for two months. 
In the rest four months we have to go amidst 
11 lakhs Voters of our constituencies. I re-
quest you to decide, you tell us please .... 

MR. DEPUTY SPEAKER: Han. Mem-
ber, all these things are not related to it. 

SHRI KALP NATH RAI: You tell us 
please, how a Member can go amidst his 
voters? Mr. Deputy Speaker, Sir, the public 
expect from their elected representative to 
solve their problems and we should be pres~ 
ent amidst them. I therefore, request Gov-
ernment to consider reasonably about the 
salary, Pension and constituency Allowances 
of the Members of Lok Sabha. 

Mr. Oeputy Speaker, Sir, I support the 
Bill related to the Pension and salary of the 
President. 

SHAI DASAI CHOWDHARY (Rosera): 
Mr. Deputy Spea!<er, Sir, the point made by 
Shri Kalp Nath Rai is most appropriate. I 
would like to make two submissions to the 
Government in this regard. Firstly. at pres-
ent, an M. P. is entitled to a maximum amount 
of As. 30,000 per annum for reimbursement 

of expenditure on telephone calls, both local 
and S.T.D. It is obvious that a large number 
of people of their respective constituencies 
visit the M.Ps. They also make local as wall 
as S.T.D. calls. The Committee had ,made a 
recommendation that this limit should be 
increased to Rs. 60,000. The Government 
should accept this recommendation. 

Secondly, I would like to submit that an 
M.P. is entitled to 17 air-tickets in a year. 
When I go to Bombay, my wife is left behind 
in DeIhL .... (Interruptions) ..... I want that 
spouse and other members of the family 
should be allowed to avail of this facility. I 
would like to suggest that the hon. Mil,istsr 
should make an announcement accepting 
both of my suggestions today itself. 

[English] 

SHRI AJOY MU KHOPADHYA Y (Krish-
nagar): Mr. Deputy Speaker, Sir, I rise to 
support the President's Emoluments and 
Pension (Amendment) Bill, 1990. WhHe 
welcoming the provisions of the Bill, I would 
like to observe one or two things. 

It is a welcome step. Here the increase 
of As. 6,000/- p.m. has been proposed in 
respect of salary and so far as pension is 
concerned, Rs. 7,5001- p.m. is goi~g to be 
increased per month. And other benefits 
also have been proposed to be increased. 
This is a welcome step. 

The proposal itself indicates how the 
price index is going up. It is a clear indication. 
It is rising in an alarming proportion. While 
supporting the Bill I should also request the 
Government to see that the trend of price 
rise is contained through various appropri-
ate measures. Merely pious wishes will not 
decrease the price trend. Some positive 
steps should be taken; some appropriate 
steps should be taken immediately so that 
the prices come down and more pressure on. 
the Exchequer does not take place. 

Another point I would like to observe is 
that the salaries of the Govemment employ· 
8es-Central employees, State ampklyees 
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and employees of public undertakings-were 
already increased from 1.1.1986. The sala-
ries and emoluments of the President were 
raised in December, 1985. So, while in-
creasing the salaries, emoluments and other 
benefits of the President, Government should 
think seriously that it is high time to increase 
the salaries of the Government employees 
also. Government employees have already 
demanded for increase in their salaries and 
other benefits. Different organisations have 
come out in support of that. This is a positive 
step which the Government is taking to-
wards that. This is a new logic. Now Govern-
ment cannot deny the demand of increasing 
in the salaries of Government employees 
any further. So, I want to requesttheGovern-
ment to consider these points also. With 
these few words, I once again support this 
Bill. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Sir, I heartily congratulate the Gov-
ernment for bringing this Bill. The President 
of the country is the highest dignitary and he 
deserves all facilities from the State so that 
he can have a very comfortable living. Not 
only that. The President, by virtue of his post. 
has to look after the foreign dignitaries as 
well as various other national leaders at the 
national level. I welcome this and from our 
party. we fully support this move of the 
Government. 

In this connection, I would like to draw· 
the attention of the Minister of State for 
Home as well as a! Upendraji that of late 
certain news had come in the newspapers 
about certain difficulties of certain ex-Pres;-
dants. I do not want to mention the names 
here. While you implement this Bill, please 
take into consideration this aspect also 
because after all those who have served as 
Presidents, they are the most honoured 
people and we all respect them and that is 
why, we have made them President of the 
country. So, those ex-Presidents who are 
still alive I it is not only the question of money 

I but also other facilities for their accommoda-
tion. security and the staff pattern, should be 
looked into property. And when they go round 
the country I the highest honour should also 

be given from the Government. J had the 
opportunity of travelling once with Giani Zait 
Singh and J was happy to see that the State 
Government welcomed him in a befitting 
manner and this should be continued. I do 
not want to equate it with the salaries of the 
Govemment servants orothers because this 
is another issue. I fully support the Govern-
men1 on this issue. 

[ Translation] 

SHRt YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker, Sir, I would like 
to make some points which may not be in 
conformity with the others views. I am of the 
view that any increase in the emoluments 
and the pension of the President is not 
proper. We live in Mahatma Gandhi country 
and always talk of following his ideologies. 
Mahatma Gandhi' had said that the Presi-
dent of the country should live in a Jhuggi on 
the bank of Yamuna just like the smallest of 
the srnall people live. His income should be 
as much as the income of the poorest of the 
poor people in the country. He had also said 
that emoluments of the highest officer in the 
country should be as much as the income of 
the people living in the lowest rung of the 
society. He had said that emoluments of a 
Safaiwala and that of the President should 
be equal. But I am pained to nota that while 
on the one hand, crores of people in the 
country live below the poverty line and we 
are least concerned for them, on the other 
we are talking of increasing the emoluments 
and the pension of the President. Sir, today, 
do the agriculture labourers in the country 
get a signal penny as pension? I know that 
there are about 8 erore agriculture labourers 
in the country who after crossing 60 years of 
age have to lead a very miserable life be 
caClse they are unable to put hard labour to 
earn their livelihood. Nor is the income of 
their children sufficient enough to sustain 
them. Sir, so far there is no provision to give 
pension to agriculture labourers in the coun-
try while the President is to receive a mO'lthly 
pension of Rs. 10,000. 'S it justified? Sir, 
does it suit to this country? Can we afford it? 
In this country, the par capita income ;s As. 
3 or Rs. 4. At some place~ the per capita 
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income is even As. 1.20. Sir, The per capita 
annual income is Rs. 182 in the area I come 
from. In Japan, the per capita income ;s 
22,000 dollars whereas in our country it is 
only 200 dollars. Sir, could the country which 
is so poor, afford to give As. 1.20 lakhs per 
annum i.e. Rs. 10,000 per month as pension 
to its President? Sir. I feel that it does not 
behove us. 

Mr. Deputy Speaker, Sir, it is all right 
thai the Bill has been brought forward by our 
Government and I would not like to oppose 
the Bill, but the whote country is looking to us. 
We are here as the representatives of the 
whole country. Then we must think as to how 
such a high amount of pension can be granted 
to the President of th country. Here, the hon. 
Members have also made a plea to increase 
the pension of some other categories. It has 
also been suggested that pension of the 
Members of Parliament as well as the Gov-
ernment employees should also be in-
creased. In this connection, I would like to 
say that the poorest of the poor in the SOCiety 
should be lifted above. Mahatma Gandhi 
termed it as .. Antyoday" i.e. lifting above of 
the most downtrodden in the society. Why do 
not we people think about that? Once Vinoba 
Bhave cane to the Samadhi of Mahatma 
Gandhi and expressed the following views. 
We people came to the Samadhi of the 
Mahatma and offer floral tributes. With this 
we feel that we offered real tributes to the 
Father of the Nation. But our tribute cannot 
be true as long as we do not sacrifice our 
lives for the Harijans, for the Daridra Naray-
ansI for whom Gandhiji begged at others 
door steps. But people think that by offering 
flowers at the Samadhi of Bapu, they have 
discharged their duties. It is not proper. I feel 
that maximum attention should be paid to 
these poor people in the country and the 
pensio.n of one individual should not be so 
high. 

Sir, respect does not increase with the 
;ncrease in money. It IS not the tradition of our 
country that more money would be get more 
respect. In this (;ountry I character brings 

respect and status. Here status and respect 
do not increase on the strength of money. 
Had it been so, the Tatas and the Birlas who 
earn in billions would have been most re-
spect9d persons. As such, this point should 
be taken int consideration. Otherwise, it is 
evident that the proposal will be material-
ised, as it is our Government"s Bill, I would 
not like to oppose it But I felt it appropriate to 
present my views before you. 

SHRIISHWAR CHOUDHARY (Gaya): 
Mr. Deputy Speaker. Sir, this Government 
Bill is a most appropriate one. The House 
appreciates Shri Yamuna Prasad Shastri's 
feelings. I would also like to submit that his 
suggestions should be implemented. But 
under the present trying circumstances, it 
becomes the duty of the Govemment to 
ensure that the President and the Vice-
President, whether in the case of the present 
incumbents or the retired ones, should be 
given an honourable status in the country. 
Bringing forward such a Bill in the present 
context is most appropriate and I welcome 
this Bill. I would like to submit that other 
matters which have not been covered by this 
Bill also bear significance. You as well as our 
hon. Minister of Parliamentary Affairs under-
stand this point. These point should also be 
dealt with separately in the next session. 
With these words I conclude. 

SHRI SUBODH KANT SAHAY: Mr. 
Deputy Speaker,' Sir, hon. Shri Kalp Nath 
Rai, Shri Dasai Chowdhary, Shri Shastri and 
several of the other han. Members of Parlia-
ment have raised some questions. Shastriji 
raised the issue of the poorest of the poor in 
the House. I understand that Shastriji spent 
all his life in this work. But it is the question of 
the economic condition of the highest custo-
dian of our constitution and the emoluments 
he gets is not mote than that of a Cabinet 
Minister. 

[English] 

MR. DEPUTY SPEAKER: Keeping in 
view the dignity of 1he office. 

SHRI SUBODH KANTSAHAY:'Ne wanL 
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to maintain the dignity. Today, the President 
is getting less than what a Union Minister 
gets. Not only that, we will also have to see 
that the retired Presidents and the Vice-
Presidents also maintain a status of their 
own, but we do not keep the account of the 
sufferings some of them experience. As you 
are aware, one of such retired dignitaries 
was allotted a house in Karnataka and the 
owner of the house got it vacated by going to 
the court. This ;s a question which is con-
nected with the dignity of the office and with 
this view in mind we have decided to in-
crease the emoluments. If emoluments are 
increased by As. 5,000 As. 3,000 is will be 
deducted as income tax. Facilities being 
given to retired Presidents, do not include 
any conveyance facility. Neither are they 
being given a house to live in and a tele-
phone connection. The staff they used to 
have earlier are not retained with them. 
Earlier, they used to get As. 12,000 only. 
When the prices go up, one and all suffer 
from it. We retained the amount of Rs. 
12,000 without any change. Only thing that 
we have given to a retired President is the 
facilities a Union Minister gets while the latter 
is in office. As such, In view of the dignity of 
the office and that of the nation, it is neces-
sary that the emoluments of the sitting Presi-
dent should be Rs. 20,000 per month and the 
pension of a retired President should be 1.20 
lakhs per annum. I WOUld, therefore, like to 
request all of you to pass the Bill. 

[English] 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That the Bill further to amend the Presi-
dent's Emoluments and Pension Act, 
1951, be taken into consideration." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up ctause by clause considera-
tion of the Bill. The question is: 

"That clauses 2 and 3 stand part of the 
Bill." 

is: 

The motion was adopted 

Clauses 2 and 3 were added to the Bill 

MR. DEPUTY SPEAKER: The question 

"That clauses 1, the Enacting formula 
and long Title stand part of the Bill." 

The motion was adopted 

Clause 1, the Enacting Formula and the 
~ong Title were added to the Bill 

SHRI SUBODH KANT SAHAY: I beg to 
move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed." 

The motion was adopted 

15.30 hrs. 

NATIONAL COMMISSION FOR WOMEN 
BILL-CONTD. 

[English] 

MR. DEPUTY SPEAKER: Now the 
House will take up further consideration of 
the National Commission for Women Bill. 
Mr. Harish Rawat may continue his speech. 

SHRIMATI MALINI BHATIACHARYA 
(Jadavpur): Will you please allow me for a 
moment Sir? 

MR. DEPUTY SPEAKER: No, Mr. Har-
ish Rawat was on his legs. 

SHRIMATI MALINI BHATTACHARYA: 
Kindly allow me for a moment Sir. Sir, this is 
a very important Bill. We are thankful to this 
Government that in fulfilment of their prom-
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iss they have brought this Bill in this Session 
of Parliament. Since this Bill is a important 
one and was brought here in response to the 
demands of women movement and different 
women organisations, I would appeal to you 
Sir I that at this stage, we may postpone the 
discussion on the Bill to the next session so 
that the Bill rt\ay be further discussed outside 
the Parliament also. This is my view Sir. 

( Interruptions) 

SHRIMATIBASAVARAJESWARI:Why 
should it be postponed? And we have al-
ready started the discussion. 

MR. DEPUTY SPEAKER: You consult 
your party. 

SHRIMATI BASAVA RAJESWAAI 
(Bellary): The discussion had already started 
and Mr. Harish Rawat was on his legs the 
other day. What is the objection in continuing 
with the discussion? Do you mean to say that 
the Bill is incomplete? H so, then why did you 
bring it? Yesterday. there was an assurance 
from hon. Members of that side only. We 
were not interested in discussing this Bitl. 
Why shoutd we postpone the discussion? 

[ T ransiation] 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir. the things mentioned 
by Madam just now are fun of facts. But this 
Bill has been brought by the Government 
more for the purpose of welfare of its own 
and for propaganda than for the purpose of 
welfare of women. There is nothing in it and 
nowhere it has been mentioned in the Bill 
that it is aimed at providing rights to women. 

[English] 

This is Just an eye-wash. 

[ Translation] 

Despite this. we agree to the ~iews of 
the hen. lady Minister that various women 

organisations in the country will get an op-
portunity to express their views on the issue 
and new ideas will emerge therefrom. On 
behalf of my party, I support the suggestion 
given by the hen. Lady Minister. 

[English] 

The dtscussion may be postponed. 

SHRIMATI MALINI BHATTACHARYA: 
I do not think this is an eye-wash. (Interrup-
tions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, let me make a report on the 
delegation of women, our Members of Par-
liament who are very honourable Members. 
In fact, they approached the Speaker and in 
the BAC meeting. they unanimously sug-
gested that for fuller consideration. the dis-
cussion should be shifted to the next Ses-
sion. And Ithink the rastofthe hon. Members 
agree to this view. I think this is the unani-
mous opinion of the House. 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: What is the 
view of the Minister in this regard? 

[ Translation} 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (StiRIMATI USHA SINHA): Mr. 
Deputy Speaker, Sir, in deference to the 
feelings of the hon. Members, I think it proper 
to postpone the discussion. With reference 
to submission made by Shri Harish Rawat, I 
would like to tell him that we have been very 
much keen to bring this Bill as early as 
possible. It is regretted that this Bill would 
not be taken up despite having listed in the 
Agenda Paper for the last three days. I 
would like to inform the hon. Members that a 
meeting was held on 5.2.90 and representa-
tives of all the organisations attended it. We 
have been waiting for their suggestions tilt 
the day the Bill was introduced in the House. 
But no suggestion was received by us. The 
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suggestions . received by us from other 
sources, have, however, been included in 
the Bill. This Bill can be postponed, but I 
would like to request that this important Bill 
should be taken up first in the next session. 

[English] 

SHRI PlYARE LAL HANDOO (Anan-
tanag): J agree with the suggestion made by 
our sister colleague. This Bill is a very impor-
tant Bill and requires a lot of changes for the 
protection and safeguard of the rights of 
women. The aims and objectives say that it 
is a surveillance body created. I do not like 
that word to be used at all. 

It is given so in the aims and objectives, 
, humbly request the hon. Minister to post-
pone the consideration and ask the Mem-
bers to maka their submissions and amend-
ments. if necessary. to make it effedive and 
do something for the weHare of women folk 
which the country requires. 

KUMARI MAYAWATI (Bijnor): Mr. 
Deputy Speaker, Sir. the discussion on the 
Bill regarding protection of rights of women 
brought in the House yesterday could not be 
completed yesterday. ft was again to be 
taken up for discussion today. But, I felt it in 
the morning itself that if the Bill, was passed 
in a hurry, women would not be benefited 
from it as the Members particularly. the lady 
Members who understand the problems of 
women will not get adequate time to express 
their views. So. this Bill should be postponed 
for the next session so that the lady Mem-
bars could be provided adequate time to 
express their views and offer their sugges-
tions to the Government so that the Bill could 
be passed taking into account those sug~es­
tions. This Bill should be postponed for the 
next session. 

KUMARI UMA BHARATI (Khajul aho): 
Mr. Deputy Speaker, Sir, I also agree with 
Mayawati that all the Members would like to 
express their, views on this Bill and it is not 
possibte to provide opportunity to all the 
Members who want to express their views on 
the Bitl in such a short time~ so I would 

request that this discussion be postponed 
for the next session. I have only this much to 
say. 

SHRIMA TI SUBHASHINJ All (Kanpur): 
Mr. Deputy Speaker, Sir, it is good that all the 
lady Members irrespective of their affiliations 
and ideologies are unanimous on it and it 
proves that we are unanimous on the issue 
'of development of women. You are aware 
that this demand of setting up a National 
Commission for women has been an impor-
tant long out standing demand for which they 
have been agitating. It was the demand of 
the representatives of different women or-
ganisations, which do not have adequate 
representation in the House that they be 
given full opportunity to discuss this Bill and 
express their views, beforethis Bill is passed 
by the House. We should accept this sug-
gestion and opportunity should be given not 
only to the Members of Parliament, but to all 
the women organisations also. The Bill should 
be passed after a fuJi length discussion on it 

, in the next session. 

[English] 

DR. THAMBI DURAl (Karur): Mr. Dep-
uty-Speaker. Sir, J also join our coUeagues 
for the postponement of further considera-
tion of this Bill to the next session because 
we are now at the f a9 end of the session and 
there are only two and a half hours more. This 
Bill is very important. Many Members want to 
participate in the discussion. Also, there are 
certain other discussions under Aulo 193 
etc. which are all half-way through. Those 
are very important. I also join the Members 
that this item can be postponed to the naxt 
session. 

( Translation] 

SHRIMATI SUMITRA MAHAJAN (In-
dore): Mr. Deputy Speaker, Sir, I do agree 
with Shrimati Subhashini Ali to adjourn the 
discussion on the Bill to the next session as 
this issue of setting up a National Commis-
sion for women is an important issue. Women 
are founding force of the nation, so it is not 
poSfltible to held a discussion in a short time 
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on the issue. It is necessary to held a full 
length discussion on it and invite sugges-
tions of all the women organisation of all 
India level so that the Bill could be amended 
in view of their recommendations. So, the 
discussion on this Bill should be adjourned to 
the next session. 

[English} 

SHRI NIRMAl KANTI CHATTERJEE 
(Dumdum): It has surprised me that all the 
lady Members have unaniously agreed to 
the postponement of this Bill. 

PROF. P.J. KURIEN (Mavelikara): 
When all the sections of the House want 
postponement of this Bill, we also do not 
object. 

MR. DEPUTY-SPEAKER: Ithink, all the 
Members in the House agree that the con-
sideration of this Bill should be adjourned to 
the next session; specially the lady Mem-
bers of the House agree that this should be 
adjourned to the next session. With the 
agreement of all the Members and parties, 
consideration of this Bill is adjourned to a 
later date. 

15.40 hrs. 

COMMISSION OF INQUIRY (AMEND-
MENT) BILL 

Amendments made by Halva Sabha 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANTSAHAY): I beg to move that 
the following amendment made by Aajya 
Sabha in the Bill further to amend the Com-
missions of Inquiry Act. 1952. be taken into 
consideration :-

Clause 2 

For clause 2, substitute-

"2. In section 3 of the Commissions of 
Inquiry Act. 1952,-

(a) in SUb-sections (1) and (4), for 
the words "the House of the 
people or, as the case may be, 
the Legislative Assembly of the 
State", wherever. they occur, 
the words "each House of 
Parliament or, asthecase may 
be, the Legislature of the State" 
shall be substituted; Amend-
ment of Section 3 of Act 60 of 
1952. 

(b) 

[ Translation] 

sub-sections (5) and (6) shall 
be omitted". 

Mr. Deputy Speaker, Sir, this Bill was 
passed on the 29th of March by the Lok 
Sabha and it was returned y the Rajya 
Sabha on the 10th April with amendments 
and now it has again come to this House with 
amendment. The amendment seeks to make 
it obligatory on the part of the Governm ent to 
place the findings of the enquiry before both 
House of the Parliament as the people have 
a right to know. I think the Rajya Sabha and 
the Lok Sabha both are equally important. I 
would like to request that this Bill, as 
amended, by the Rajya Sabha should be 
passed so as to make the findings of the 
enquiry commission to lay on the Tables of 
the Rajya Sabha and the Council of States, 
as the case may be, obligatory. This is my 
request to the hon. Members. 

[English]· 

MR. DEPUTY SPEAKER: Motion· 
moved: 

.. That the following amendment made 
by Rajya Sabha in the Bill further to 
amend the Commission of Inquiry Act. 
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1952, be taken into considaration:-

Clau .. 2 

For clause-2, Substitute-

"In section 3 of the Commission of In-
quiry Act,1952. 

Amendment of S9Ction 3 of Act, 60 of 
1952 

(a) in sub-section (1) and (4), for the 
words ,he House of th, people or 
as the case may be, the Legisla-
tive Assembly of the State, wher-
ever they occur, the words· each 
House of Parliament or, as the 
case may be, the Legislative of 
the state" shall be substituted; 

(b) Sub-sections (5) and (6) shall be 
omitted 

PROF.K.V. THOMAS (Ernakulam): Sir, 
when this Bill was introduced in this House 
we pointed out that the Government should 
not look at everything through a yellow glass. 
When this amendment was brought, Gov-
ernment was aiming at some political back-
grounds. Sir, we should not forget one im-
portant point. It is a time when communal 
and other such problems are facing the 
country. When all these problems are facing 
the country. eitherthe Government at Centre 
or the State Government has to institute 
some or other inquriry. Still the Government 
feel that all the inquiries should be revealed. 
Her. I would like to point out one incident. 
Shri C. Keshav was a well known administra-
tor in Kerala. When he was the Chief Minis-
ter, there was a fire accident in Sabarimatai. 
An inquiry was made into this fire accident 
and the report was sent to the Government. 
What was the reaction of the Chief Minister? 
H. said that the report of the inquiry will not 
be revealed. He said that whatsoever may 
happen, even if hundred temples are burnt, 
I am not going to say it. This was the attitude 
nf the Chief Minister at that time. 

So, if the Govemment is serious about 

it and feels that communal harmony is there, 
It should rethink about it. Government should 
not take these things in a light manner. W. 
know very well what is in their mind. So, 
whatever amendments the Upper House 
has brought into the Bill, the Government 
should consider them. Govemment should 
not take a strong step in this regard because 
we are going through a very difficult period. 
We are facing a lot of problems like the 
communal disturbances and other such 
problems. So, when the communal prob-
lems are there, either the Central Govern-
ment or the State Govemment is forced to 
make inquiry and if the report of these inquir-
ies are to be released then there will be more 
problem. So, my request to the Government 
is that, do not take stubbron action on this, 
Please think about it and do not proceed with 
it. 

DR. SUDHIR RAY(Burdwan): Sir, I rise 
to support the Bill, as amended by the Rajya 
Sabha. I would like to congratulate the 
Government for bringing forward such a Bill 
which would be passed unanimously. Be-
cause in a democracy, the people have the 
right to information. But unfortunately in India. 
the majority of the people are still illiterate. 
They cannot write. They cannot read also. 
Naturally. it is necessary to give the right of 
information to them. The previous Govern-
ment Rot only passed some draconian laws 
but they had also tried to conceal the reports 
of the Inquiry Commissions which were 
appointed by the Parliament. Therefore, it 
would be better, if the Reports are placed 
before the Parliament so that the Govern-
ment is compelled to take remedial action. 

Sir, I congratulate the Government once 
again for bringing forward such a Bill and 
getting it passed. 

SHRI A. CHARLES (Trivandrum): Sir, 
W8 support this BiN. When this Bill was first 
introduced in the Lok Sabha, sam. of us had 
strongly said that every Report should be 
published. I am happy that the Rajya Sabha 
had considered it in a more exhaustive 
manner and they had suggested this amend-
ment. I congratulate the Government alao 
for -=cepting it. 
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So, I fully support the amendment and I 
request that the Bill may be passed. 

MR. DEPUTY SPEAKER: The Minister 
may now reply. 

[ Trans/ation] 

SHRt SUBODH KANT SAHAY: Mr. 
Deputy Speaker, Sir, agreeing to the views 
of han. Members. we have already provided 
that no report or outcome of any enquiry 
would be debarred from maKing it public. 
Law to this effect has already been made in 
the last session. I, therefore, request all then 
han. Members to pass this Bill as amended 
by the Rajya Sabha. 

[English] 

is: 
MR. DEPUTY SPEAKER: The question 

Ie That the following amendment made 
'by Rajya Sabha in the Bill further 10 
amend the Commissions of Inquiry 
Act, 1952, be taken into considera-
tion:-

Clause·2 

That at page 1, for lines 5 and 6, the 
following be SUbstituted, namely:-

"2. In section 3 of the Commissions of 
Inquiry Act, 1952.-

(a) in sub-sections(1) and (4), for the words '1he House 
of the People or. as the case may be, the 

Amendment of section 
3 of 60 of 1 952 

Legislative Assembly of the Stata" , whatever they 
occur, the words" each House of Parliament or, as the 
case may be. tbe Legislature of the State" shall be sub-
stituted." 

(b) sub-sections (5) and (6) shall be 
omitted." 

That at page 1, for lines 5 and 6. the 
following be sumstitut8d, namely:-

The motion was adopted 

MR. DEPUTY SPEAKER: The question is: 
"2. In section 3 of the Commissions 

of Inquiry Act, 1952:-

Amendment of section 3 
of Act 60 of 1952 

(a) in sub-sections(1) and (4). for the words '1he House 
of the People or, as the case may be, the 
legislative Assembly o11he State", whatever they 
occur, the words" each House of Parliament or, as the 
case may be, the Legislature of the State" shall be sub-
stituted: 

(b) sub-sections (5) and (6) shall be omitted." 

The motion was adopted 

MR. DEPUTY SPEAKER: The Minister to move that the Amendment made by Rajya 
Sabha be agreed to. 

SHRI SUBODH KANT SAHAY: I beg to move: 

"That the amendment made by Rajya Sabha be agreed." 

MR. DEPUTY SPEAKER: The question is: 
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"Thatthe amendment made my Rajya 
Sabha in the Bill be agreed to." 

The motion was adopted 

MR. DEPUTY SPEAKER: The Minister 
may now move the motion for consideration 
of further amendment in the Bill. 

I think there are no Members who want 
to speak. 

SHRI SUBODH KANTSAHAY: I beg to 
move: 

II That the following further amendment 
in the said Bill being amendment rele-
vant to the subject matter of the amend-
ment made by Rajya Sabha, be taken 
into consideration and adopted:-

Clau .. 3 (New) 

After clause 2, insen-

Amendment of section 7 of Act 60 of 1952 

is: 

"3. In section 7 of the Commissions of 
Inquiry Act, 1952, in sub-section(1) , 
for the words It the House of Amend-
ment of section 7 the People or, as 
the case may be, the Legislative of 
Act 80 of 1952 Assembly of the state", 
wherever they occur, the words "each 
House of Parliament or, as the case 
may be, the legislature of the State" 
shall be sUbstitut8d." 

MR. DEPUlY SPEAKER: The question 

'1'hat the following further amend-
ment in the said Bill, being amend-
ment relevant to the subject matter of 

the amendment mad. by Rajya 
Sabha. be taken into consideration 
and adoptad:-

Clau .. 3 (NeW) 

After clause 2, inset1-

Amendment of section 7 of Act 60 of 1952 

"3. In sectiog 7 of the Commissions of 
Inquiry Act, 1952, in sube-section (1), 
for the words'he House of Amend-
ment of section 7 the people or. as the 
case may be, the legislative of Ad 60 
of 1952Assemblyofthe State", wher-
ever they occur, the words "each 
House of Parliament or, as the case 
may be the lagia1ature of the State" 
shall be substituted." 

Tho motion was adopted 

MR. DEPUTY SPEAKER: Now the 
Minister to move that the Bill, as further 
amended. be returned to Rajya Sabha. 

SHRISUBODH KANTSAHAY: lbagto 
move: 

is: .. 

It That the Bill, as further amended. be 
returned to Rajya Sabha" 

MR. DEPUTY SPEAKER: The question 

It That the Bill, • furth.r amended. be 
returned to Rajya Sabha. " 
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15.50 hr •. 

LEGISLATIVE COUNCILS BILL 

[English] 

MR. DEPUTY SPEAKER: We now take 
up Bills for consideration and passing: leg-
islative Councils Bill. 

SHAI A. MUTHIAH (Periyakulam):This 
is an important Bill. I wish to make an appeal 
to the Government. This is an important Bill, 
coming at the fag-end of the Session. I 
request the Government not to rush through 
with this Bill. After the resolution was passed 
in the Tamil Nadu Assembly, the entire politi· 
cal situation has changed there. It was passed 
during last March. (Interruptions) 

MR. DEPUlY SPEAKER: The other 
Members who are standing, may sit down. 

SHAI R. MUTHIAH: We want a full 
discussion on it. There is a complete change 
in the political situation there. At the fag-end 
of the Session, we may not be able to have 
a full discussion on it now. 

MR.DEPUTYSPEAKER:Doyouwa~ 
an adjournment of this? 

SHRI R. MUTHIAH: The entire State is 
against this, as also the Government. So, we 
want to have a complete discussion on this. 
I request the Government to postpone the 
discussion and passing of this Bin. 

SHRI SAIFUODIN CHOUDHURY 
(Katwa): In the Business AdviSOry Commit-
tee meeting, certain things were said ... 

MR. DEPUTY SPEAKER: You do not 
have to mention them here. 

SHRISAIFUDDIN CHOUDHURY: I also 
beliveve that certain Bills which are there in 
the agenda paper are very important; and it 
would require much time for us to give them 
the fullest consideration. So, we can adjourn 
this Bill for the next Session; and maybe, we 
can now take up the discussion under rule 

193 on Kashmir. 

SHRI ERA ANBARASU (Madras Cen-
tral): No comments, though I had originally 
thought of offering some comments. 

DR. THAMBI DURAl (Karur): Our lead-
ers had a meeting with the hon. Speaker. 
We came to an understanding. We wanted 
to take up items like discussion under rule 
193 and others. So, what we have decided is 
this. This is a very important Bill. 

In the Rajya Sabha, they took nearly 4 
hours to discuss this Bill and pass it. It is 4 
p.m. now. Within two hours, we cannot finish 
discussion on this. 

There are other important items also, 
which we have to take up. Therefore, we 
want sufficient time to discuss this Bill, be-
cause when one popular Government comes, 
it abolishes the Council; when another 
Government comes, it wants to revive it. 
There are so many aspects. That is why I am 
requesting you: please postpone this Bill to 
the next Session. 

SHRI K RAMAMUATHY (Krishnagiri): 
As my colleagues have pointed out here, in 
the Rajya Sabha they took the pain of dis-
cussing this Bill for four hours, and passed it. 
Unfortunately, here two States have ben 
clubbed together. Previously, it was only 
one. Recently, Andhra Pradesh Assembly 
also has passed a resolution, to forward this 
request to the Government of India, for re-
vival of the Council there. 

This is a very important Bill. I also seek 
your permission to have it postponed to the 
next Session. We can have enough time to 
discuss this important Bill. I also appeal to 
the Minister concerned to concede my re-
quest. 

PROF. P. J. KURIEN (Mavelikara): In 
the morning, the Government wanted our 
cooperation in passing some of thase Bills. 
We have already cooperated with the Gov-
ernment. We have extended the maximum 
cooperation. But the fact remains that this 
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Government is not showing even the cour .. 
tesy of minimum cooperation to us. Whc;lt I 
mean to say is that we were demanding, time 
and again, that all papers on Bofors should 
be placed on the Table of the House. 

It is on the pretext of the NAB report, that 
Sweden is not allowing them to publish all 
the papers. On the last day of the last ses-
sion, the han. Prime Minister himself had 
assured this House that he would place all 
the papers on the Table of the House includ-
ing the PMO's file, which had ben specially 
referred to. 

MR. DEPUTY-SPEAKER: They have 
made a suggestion that the Minister should 
not move the Bill; it should be postponed to 
the next session. So, I have given them a 
chance to speak on this. Now, if you want to 
make any suggestion, you can do so, after 
the Minister has moved it. 

( Interruptions) 

PROF. P. J. KURIEN: I have to speak 
about the other three Bills. 

MR. DEPUTY-SPEAKER: This has to 
be disposed of first. You can make that 
statement later on if you want, not now. 

THE MINISTER OF STEELAND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRt DINESH GOSWAMI): I cannot accept 
the allegation ... (lnt9rruptions) 

PROF. P.J. KURIEN: If he is respond-
ing, then I have to complete it. 

MR. DEPUTY-SPEAKER: This was not 
moved for oonsideration. 

The other members said that it should 
be postponed to the next session. So, I have 
alowed them to speak about it. Now, if you 

I want to make a statement, you an do it after 
the Minister has moved that it should be 
considered. Please take your seat. (Inter .. 
ruptions) 

MR. RAM NArK (Bombay North): A ref .. 

erence had been made to the meeting of the 
BAC ... (Interruptions) 

MR. DEPUTY-SPEAKER: You don't do 
that. You take it from the members who have 
said that. 

SHRI RAM NAIK : That is why t wanted 
to confirm it. 

MR. DEPUTY-SPEAKER: A point was 
made whether it should be postponed or not. 
Do you agree with it? 

SHAt DINESH GOSWAMI: I must re-
spond to what Prof. Kurien has said. I do not 
accept his statement that we have not coop-
erated with the Oppostition. If cooperation 
means that we are only permitted to pass 
those Bills which they want us to pass. such 
type of cooperation is not possible from us. 
We would like to pass those Bills which we 
want to pass. A suggestion has been made 
that the consideration of this Bill should be 
postponed to the next session. We are keen 
that this Bill should be passed for the very 
simpJe reason that by doing so we are re-
sponding to the two recommendations made 
by the two Legislative Assemblies for the 
creation of Legislative Councils. 

We believe in developing healthy rela-
tionship. 

One request has come from a Legisla-
tive Assembly, where the Opposition has a 
majority today. 

In the Rajya Sabha, this Bill had been 
passed without any dissent. All the parties 
had supported the Bill. In fact, pressure upon 
me was that I should see that this Bill was 
passed. I had to cut short my speech to see 
that the Bil~ was passed and come to this 
House. So far as. this Government is con-
cerned, we are keen to pass this Bill; our 
position Is that we are very keen to pass this 
eill. But , leave the decision to you. 

DR. THAMeI DURAl (Karur): That is 
why we requested you to postpOne it. Be-
cause when the other Bills are postponed 
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that is the understanding we have give" 
ther •. 

MR. DEPUTY-SPEAKER: Do you want 
it to be postponed or not? 

DR. THAMBI DURAl: What have you 
decided? 

SHRI DINESH GOSWAMI: Definitely, if 
the House agrees to it, I will not come in the 
way. 

MR. DEPUTY-SPEAKER: I think it 
appears that the Members agree that the 
cordieration of the Bill be adjourned to the 
next session of the House. With the agree-
ment of the members, the consideration of 
the Bill is adjourned to a later date. 

We now take up the next Bill, to provide 
for the establishment of Lok Pal. 

PROF. P.J. KURIEN: You called ma, 
Sir? 

MR. DEPUTY ·SPEAKER: h is ad-
journed. Mr. Kurien. We are not considering 
this Bill. This Bill is not being considered. 
You can have your say when the considera-
tion atarta. 

PROF. P.J. KURIEN: I can say it now 
itself. 

MR. DEPUTY-SPEAKER: You are not 
following, Mr. Kurien, the procedure in the 
House. It t. not before the House now. We 
are proceedlng to the next one. You can 
have your uy when we take it up. 

PROF. P.J. KURIEN: Are you going to 
the next Bill? 

MR. DEPUTY .. SPEAKER: We aragoing 
to the next Bill. Before that, at II .. t some-
thing has to be done. Probabfy you are 
burdened very much and did not follow what 
I was saying. 

18_02 hr •• 

LOKPAl Bill 
[English] 

MR. DEPUTY·SPEAKER: Now we are 

taking up the Motion that the Bill to provide 
for the establishment of the institution of 
Lokpal to inquire Into allegations of corrup-
tion against public functionaries and for 
matters connected therewith be taken into 
consideration. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): The same thing about this Bill also. 
There is time constraint, and it shoukf not be 
taken up. h may be adjourned to the next 
session. 

SHRI PIYARE LAL HANDOO 
(Anantnag): These Bills, one after the other, 
are very important. But they will require more 
than thtee hours, with the result that the 
Kashmir matter which is pending for the last 
seven days, since the 21st of May, may be 
left ovar. I would requast the Government to 
postpone consideration of thase three Bills 
and instead move on to matters under Rule 
'193 because all the three are important and 
all the three should be discussed. 

SHRI DHARM PAL SHARMA (Udham-
pur): I support the contention of Mr. Handoo. 
I am also concerned. I want to speak on that 
issue. 

SHRI P.R. KUMARAMANGALAM 
(Salam): Mr. Oeputy .. Speaker, Sir, not only 
Mr. Saifuddin Choudhury is right, not only is 
Mr. Handoo is correct, but Mr. Ohafm Pal 
Sharma is also correct. In the B.A.C. we had 
first set nearly four hours for the Lokpal Bill 
and six hours for the Prasar Bharati Bill and 
I presume that if we had applied our mind for 
the Const:tution (Seventy-second Amend-
ment) Bill it wouJd have taken ten hours. W. 
need twenty hours for all these three Bills 
and I do not think today there are still 20 
hours left for the day, to get or thesa matte.s 
to take up thesa Bins. Really. this requlr. 
..rious consideration. There has been some 
feeling expressed_' understand from tM 
Treasury Benches-that they had mad. 
this assurance earlier that they would 
see that these BiUs were pas.ad, etc., 
atc. But they would understand that 
these BUI. cannot be passed, lik •• 
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guillotine. They may not be chopped off in 
one minot. and you cannot say, .. Yes, you 

. hav.ta accapt it as it is, wh8NI:it!is~ taacause 
they dela with very serious matters. 

MR. DElPUTY -SPEAKER: 8JIIs are nat 
guillotined the discussion is. 

SHRJP.R.I<UIlARAMANGAtAM;Yes, 
before they are guillotined, thay shouldi be 
considered. (/tJterruptions) 

The real reason why this has am. 1m 
this stage or this has come to a head is, that 
we hav&noticed that whenever the Treaswy 
Benches and the Government have re-
quested the Opposition. spaeiaJly the main 
Opposition, that they watnt OW' ~ 
spedic:aIy Oft die' IIJ1S issu_ sal .... far 
discussioln and impodant ~ .., __ 
had our coopendiDn. Ewm at __ wtJen 
they have not been abre to gat the requisite 
majority, even though t.., ...... ..., 
Government they have triad ., ...,. 
Constitutional amendments. And we ""'10 
bend over backwards to cooperatewith1hem 
every time, and we havecooperaled, whether 
it was the Scheduled Castes and Scheduled 
Tribes Commission issue or every single 
one of them. But the misfortune is that from 
the very first session of this Lok Sabha. that 
is, from December itseH, we have been 
requesting that the assurance given by the 
Leader of this House, the Prime Minister of 
India, that all the papers concerned with 
Bofors will be laid on the Table of the House, 
be fulfilled. We have been asking for it for a 
longtime. We understandthatthey are unable 
to place the National Audit Bureau Report 
because of some restriction or understand-
ing, which itself is very unfortunate. tn fact, 
the Parliamentary Affairs Minister, a few 
days ago, in this House had said, .. even if the 
Swedish Government says 'no" we will bring 
it." Of course, he is a poor man. I do not want 
to put him in an embarrassing situation of 
privilege. But then the Government has taken 
a stand that they cannot because, according 

,to them, it will stop free flow of information. 
let us forget about the free flow of informa-
tion at the present moment. We do not want 
to stop it. 

What abGwt PMO flies? We hope" the 
Swedish GOvernment is not restricting this . 
Why do they not bring that at least on the 
Table of the .House? .. (Interruptions) All 
right, if not Bofors, why do they not place 
Airbus files? The whole Housa collectively 
said that Airbua filas,shauJd.be brought. The 
Minister himself has said that if the Presiding 
Officer or the Speaker wishes, he will do it. 
Why have they nat been done? 

Ne)ft is-hanns of reference. The Minister 
holds'out afil.·and:said, IlHere is the terms of 
referenee. 8\:Jt I cannot do it.' Can he not 
place the ptqJIlSed terms of reference on the 
Taltaler of the House? It is very clear that we 
cam1CJt but r.rraIIe an adverse presumption 
.utttteir.aadtJehiwiour. They are hiding 
scamatUng.. n., do not wattt the truth to 
come out. n., I!rave been casting asper-
~ aUegario:1s in very fonn that is pos-
sible on our leadership. They had won the 
s'. clim by dI88ting the peapia. They want 
to continue to cheat the people by giving 
tabricalect SIDIies in the Press, through their 
sympalhatic media as w~1 as using their 
ebulient methods of doing drama in this 
House.. Sir" we want to make one thing very 
claar. We .1 not be able to cooperate intheir 
momingthese three Bills and in having them 
considered in this Sessk>n unless they place 
these papers on the Table of the House. 

MR. DEPUTY -SPEAKER: Do you want 
them to be adjourned? 

SHRI P.R. KUMARAMANGALAM: Yes, 
we want them to be adjourned. 

[Translation] 

SHRI MlTRASEN YADAV (Faizabad): 
Mr. Deputy Speakef, Sir, this is our misfor-
tune aAd also the misfortune of this House 
that important bUts are before us on which 
serious discussions were to be held, how-
ever the session is coming to an end and 
everyone would like to seek but we are not 
able to get SO much time. This is on acoount 
of the attitude adopted by our colleagues 
from Congress, who had been breaking all 
the traditions of this Hou.e for1h. last thr •• 
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days and not allowing the House to function 
in an orderly manner. tt is because of this 
thing that we could not pass the Bill which are 
proposed to pass today. My suggestion is 
that these Bills should nat be -passed meay 
and may be taken intheforthcoming sessiom 
so that a proper discussimn may be MiG ~n 
these bills. I think Go¥emment should 'ha_ 
no objection in accepting this 5ugges1ion of 
mine. Since this is a democratic Govero-
ment which has no place 'lor vengeance 
which was very much common in the C0n-
gress regime. They used 10 pass the BiJls 
without any worthwhilediscussiDn. They have 
put an obstacle and my suggestton is that 
these Bills may be taken up In the next 
session. 

[English) 

DR. THAMB! DURAl (Karur): Mr. Dep-
uty-Speaker, Sir, I also join with our friends 
in regard to the postponing of the Bills, 
namely Lokpal BiI1; Prasar Bharali Bitt; and 
Constitution (Seventy-second Amendment) 
Bill. 

These are very important Bills. Sir. the time 
is very short. We cannot discuss the whole 
subject in a very short time thoroughly be-
cause most of the Members are interested to 
participate in the discussion. Therefore, we 
cannot rush and pass them suddenly in a 
very short time. 

Sir, we want you to take up the discus-
sions under Rule 193 in regard to Kashmir 
and L TTE, which is also very important. 

By passing these thre~ Bills immedi-
ately, nothing is going to happen. Therefore, 
I request through you to our friends to post-
pone item nos. 25, 26 and 27 to the next 
Session. 

PROF. N.G. RANGA (Guntur): I agree 
with the observations made bV my friend. Mr. 
Kumaramangalam in regard to the behav-
iour of the Government. I also support what 
your predecessor. the former Oeputy-

Speaker and now a Member of our panel of 
Chairman, has said. I do to wish to attribute 
any mmives. But then to think of introducting 
a BiIIlike1his in a symbolic manner in.order 
to satisfy or salvage1heir own conscience at 
the fag end of the session. is not a respect-
able ,~8ch:tD 1his House not tc speak an 
the pubic.-as a whole. 'I am in favour of the 
postpml!m\af!tt. But at the same time. what is 
the wee1Df .br.tn;mm 'forward this Sill and seen 
earlier Bill. Y:cu kindly read the whole1aXt of 
it. I do not'think muchlhought was put into·;r. 
No effort seems to have been made to make 
a de:taUed study.cf1he matter. J would like my 
hO'rn.. Ik:K!Imds om the other side and the Gov-
emment10 1C!1ke some trouble. circulatethese 
Bins througtrtcwt the country during this re-
cess, obiam pub'tic Gpm ion , help public opin-
ion also to express itself and to give it a 
shape. and then come back ,if possible by 
improving this Bill and then give notice of 
their own amendments. They must do some 
wori<. aboot t. They must prove that they are 
reatly serious about it. Thjs IS a matter whfch 
has been hanging fire for several years. 
When the predecessor of this kind of a 
minortty Government was in power at one 
time, there was this kind of a Bift. We dis-
cussed it but could not come to any concfu-
sion. Thereafter, Congress Government also 
took it up. We could not come to any decision 
even then. Now this is the third stage. 'would 
like them to show some interest in it and put 
some teeth into it and then come prepared 
so that it would be a Bill befitting the experise 
of my hon. friend. the Mover of this Bill. 

PROF. P.J. KURIEN: I have one seri-
ous complaint. This Government which talks 
of value based politics is trying to hide the 
facts. They have the facts with them. They 
should come out with those facts and place 
them on the Table. Otherwise, they should 
once for all stop their character assassina-
tion campaign against our leaders... (Inter-
ruptions) 

[ Translation] 

SHRI DAU DAVAL JOSHI (Kota): You 
are talking of character assasinatoin car .. 
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tainly this amounts to character assassina-
tion and the real fads will be known to the 
people of the country in due course of time. 
The efforts being made by Shri V.P. Singh 
will make Shri Rajiv Gandhi to stand in the 
docks. (Jnt8"uptions) 

SHAI MITRASEN YADAV: Mr. Dep-
uty Speaker, Sir, I have a point of order. 

MR. DEPUTY SPEAKER: Yes, Mi-
rasenji, what is your point of order. 

SHRI MITRASEN YAOAV: Mr. Dep-
uty Speaker, Sir, my point of order is lhis that 
'the hem which is not 'On our agenda at the 
moment. the rutes do not permn to discuss it. 

Os)lrating from the subject m&Uer'Of discus-
sion. 'they are harping '01':\ 8afcn .les.ua G)I'I\-

tinuous'Jy for the last three days and thus 
have wasted most of the tIme. IEvery now 
and then ther would raise the f3obr.s issue 
which wastes the time Gf this house.amd an 
atmosphere 01 disO'rder is erea1ed. 'Mly are 
you allowing them? 

[Eng/ish] 

PROF. P.J. KURIEN (Mavelikara); Sir, 
on Bofors the Government as saying that 
they wanted to bring out the truth. Now. the 
truth ;s with them but they are hiding it. They 
should come out with the truth and tell the 
nation the real truth. 

We offered our cooperation to the 
Government on reciprocal basis. We had 
requested that not only NAB report but also 
those files which the han. prima Minister 
assured to pJace on the Table of the House. 
P.M.O. Files, but not placed on the Table of 
the Hpuse should be placed on the Table. 
Sir, tHat is onJy a breach of privilege ... (Inter-
ruptions) 

[ Translation) 

SHRl RATILAl KALIDAS VERMA 
(Ohanduka): Mr. Deputy Speaker. Sir. if he 

wants to say something new, we will listen to 
him. We are sitting here for that only. 

SHRI DAU DAYALJOSHI (Kota): It was 
claimed that papers are traceable and the 
Swedish Government is not willing to hand 
over1he papers to us. But now all the papers 
have been received in India. 

( Interruptions) 

[English] 

PROF. P .J. Kurien (Mavehkara): Sir, 
hon. Prime Minister having assured in this 
House that he would place on the Table of 
the House PMO files and all other docu-
ments, has backed out on that. What a value 
based politics is it Sir. That is also a breach 
of privilege. .. (Interruptions) 

MR. DEPUTY SPEAKER: Please com-
pj8t9 it. 

{Translation J 

SHRI MITRA SEN YAOAV: Mr. Deputy 
Speaker. Sir, why don't you take up discus-
sion under Rule 193, why are you allowing 
them. 

MR. DEPUTY SPEAKER: Mitra Senj;. 
you please sit down. What I have to do t will 
decide myseff. 

[English] 

PROF. P.J. KURtEN: Si,. we are coop-
erating with the Government in passing these 
Constitution (Amendment) Bills. Before there 
was a meeting. There was some under-
standing that thera would be commitment 
here regarding these papers. That commit-
ment was not so far forthcoming. They are 
not even committing when t~se papers 
would be placed on the Table of the House. 
Therefore, I would like to submit that we 
cannot cooperate with the Govemment any 
more in passing these Sitts that are put 
forward. So. if they want they can postpone 
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theM BiNs to the next session and then we 
will _ to it, and more important discus-
sions, about which I think everybody will 
agree, on Kashmir and atsoon the activities 
of LTTE in Tamil Nadu be taken up. We 
cannot cooperate with the Government any 
more in passing these Bills. Therefore, I 
submit that they may be postponed and 
discussion under rule 193 on Kashmir be 
taken up just now. 

[ Translation] 

SHAI BHOGENDRA JHA: Mr. Deputy 
Speaker Sir, I may also be given an opportu-
nity to say something. 

MR. DEPUTY SPEAKER: Bhogendra 
Jha ji I will allow you in the next item. 

[Eng/ish] 

THE MINISTER OF STEEl.AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DIENSH GOSWAMI): Mr. Deputy 
Speaker, Sfr, a demand has been made that 
~.ms 25, 26 and 27 should be postponed. 

MR. DEPUTY SPEAKER: No, we are 
discussing only item No. 25. 

SHRI DINESH GOSWAMI: So, I will be 
responding only to 25. Sir, before I respond 
to this demand, I think I must put the record 
straight. Mr. Kumaramangalam has said that 
we have come to the power by cheating 
people. .. (Interruptions) 

SHRI R. GUNDU RAO (Bangalore 
South): I am on.a point of order, Sir. 

MR. DEPUTY SPEAKER: Yes, let us 
hear Mr. Gundu Rao'spointoforder. please. 

SHRl R. GUNDU RAO: Sir, I have seen 
in the House in the last several days that all 
the Members from both sides are concerned 
3bout the time. Several times the Business 
Advisory Committee meetjng has been called 
and the matter has been discussed there by 

the leaders of all the parties cone. mad. 
Then they come to the House ana then the 
matter is discussed. But when the Bill is 
placed here for discussion, they should not 
have raised it again in the Hou8&. My expe-
rience in the Assembly is that anal we dis .. 
cuss a mattar in the Business Advisory 
Committee, it ends there. But h'ere, by dis-
cussing it again whether we shoulGl take it up 
or not, we are wasting lot of time of the 
House. t do not think this procedure should 
be there. Once the matter is disussed in the 
Business Advisory Committee, it should not 
be discussed here again because there will 
be representatives trom the Treasurey 
Benches and there will be representatives 
from the Opposition side. After discussing 
the matter in detail i1iTthe BAC meeting, then 
again coming her. • .,.0 taking the views of 
the Members.""_ 1!I!ra III'18tter should be 
taken up or not, is, in my opirriOft, not a 
correct practice. I leave it toycu judgement. 

MR. DEPUTY SPEAKER: .... Gundu 
Raoji, , amsorry1hat I have tosaysomelhing 
which is not in consonance with what you 
have already said. In the Business Advisory 
Committee they decide and the matter is 
brought to the House and the House take. a 
decision and then it becomes the agenda 
and all that. What happened an the morning, 
after that also they had a Business Advisory 
Committee meeting CJnd all the Members 
belonging to different parties agreed to cer-
tain things and probably they are trying to put 
forth their point of View. But, by and large, they 
are sticking to the agreement which was 
arrived at. Now, once the matter comes to 
this House as a part of the agenda, it is the 
property of the House. No committee or no 
Member or no Minister or nobody here can 
say that this will not be discussed. So, we 
shall have to take a dectslon here. I am sorry 
to say that. 

SHRI R. GUNDU RAO: I quite agree 
with you, Sir. My simple point is that when 
they have agreed inside, no debate here is 
necessary and all the parties can agree. 

MR. DEPUTY SPEAKER: No, We have 
to lake thlt sense of the House. Otherw1H . 
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somebody may get up and say that he has 
. not expressed or his party has not expressed . 
. ~ Then the position of the Presiding Off;cer 
. becomes very difficult. 

SHRI R. GUNDU RAO: That means the 
party leaders who are attending the Busi-
ness Advisory Committee meeting, do not 
have the consent of their own followers. 

MR. DEPUTY SPEAKER: What is de-
cided in the Business Advisory Committee is 
not final, but what is decided in the House is 
the final... (Inte"uptions) 

MR. DEPUTY SPEAKER: There is some 
substance in what you say, but we are trying 
to be doubly sure. 

SHAI DINESH GOSWAMI: Mr. Deputy-
Speaker, Sir, there is a demand from cartain 
section of the House that the item No. 25 in 
the List of Business should be postponed. 
Before I respond to it, I must respond also to 
one statement made by my very dear friend. 
Shri Kumaramangalam. who has been called 
'Mehbooba'. Mr. Kumaramangalam. why are 
you keeping apart? Please come and join 
the 'Mehbooba'. Sir he has said that we have 
come to power by cheating people. I take a 
strong exception to this statement because 
this is an insult to the Indian electorates. 
(/nten-uptions) Sir. I did not obstruct any-
body. when they spoke. Sir, this has been 
my view that the Indian electorates may be 
uneducated in the sense that they might not 
have school and college education; they 
may be poor. But I do not think that any 
democratic country can claim that it has 
enlightened and conscious electorates. And 
when the electorates put somebody in power, 
I think my friends in the Opposition ought to 
have reaUeed by now that th.y can dO eve-
rythtng but they cannot cheat the etectoratea 
and becauHth.y have tried to do it, they are 
sitting on that aide and we are sitting on this 
sid. of the Houl •. (IntMrUptlons) 

Sir. we have now seen aU 80ItI of c0op-
eration they have given. Bofcn point h. 
been referred to bV the hon. Prim. MinIM .... 
I do not wantto say anything anthat. But I wit 

say that truth will come out. (/nt.lTLf'lions) 
When truth comes out. It wHI hurt them badly. 
Sir, 10 far 88 this Bill is concerned. I am 
atrong'Y in favour that this Bill should be 
taken up for consideration and should be 
passed. We have made a commitment that 
immediatiely atter coming to power. w. In-
troduce the Lokpal Bill and see that this is 
passed in this very session: Sir. this Bin was 
introduced-earlier also. But the ruling party at 
that tim. naver considered it right earnest 
and sent it to the Select Committee and 
ultimately the Bill was scuttled. This Bill was 
d1acusaed in public in depth during the last 
three months. during the inter-session pe-
riod. 

Sir. the hone Member. Shri Chidamba-
ram. has himself given a number·of amend-
ments. Prof. Ranga pointed out that this Bill 
may be discusMd in public also. But this has 
already been discussed in public. We have 
taken note of various views expr_ed by 
different sections of the community. I have 
before m. important amendments submit-
ted by not less a Member than Mr. Chidam-
baram. By this amendment we ara giving 
power to the people of India to inquire into 
allegations against the top political function-
aries including the Prime Minister of India. I 
believe that the sooner we take up this B,n, 
the better It will be for us to compete the 
discussion on this Bill. The question is 
whethar we have got the time. We fa.1 that 
there is time to pass this Bill. If lnere Is 
political will. we can pass this Bill. We have 
the political will to do so. but Sir. I will go by 
the decision of the House. But ultimately the 
decision will also show who has the political 
wHlto pass this Sill and who lacks the political 
courage to pass this Bill. we will go by the 
sense of this House. But the Goverment's 
view is that this BUI be passed right in this 
Session. even H it means that we take two or 
three hours. 

SHRI P.R KUMARAMANGALAM: Sir. 
the Minister must realise that when I used 
tM word 'cheating', I said tpeelfically from 
the point of view that you dispossess the 
ptOpIe of 1heif rtght to .-ct fatrly by miarep-
f8MntItion by gtving an Hhl,ion. (lnt.rrup-
Ilona) 
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MR.DEPUTY .. SPEAKER: It appears 
that the Members agree that the considera ... 
tion of the Bill be adjourned to the next 
Session of the House. with the agreement of 
the Members the consideration of the Bill is 
adjourned till a later date. 

16.31 hr •• 

PRASAR Bl:IAAATI (BROADCASTING 
CORPORATION OF INDIA) BILL 

[English1 

MR. DEPUTY SPEAKER: Now, we take 
up item No. 26-Prasar Bharati (Broadcast· 
iog Corporation of India) Bill. 

THE MINISTEAOFSTEELAND MINES 
AND THE MINISTER OF LAW AND JUS ... 
TICE (SHAt DINESff GOSWAMI): Sir, I 
submit this on behalf of the Minister wh~s 
been called to the other House. 

I witt repeat what I stated regarding the 
other Bitl that we are very keen to pass this 
Bill atso because these are two very impor-
tant commitments made by us--the auton-
omy of the Doordarshan and the autonomy 
of the electronic media. (Int9rruptions) 

Sir, the curious part is that my friends 
are opposing the two Bills by which we are 
trying to give up power. We want to give up 
control over the eledronic metlia and my 
friends are opposing. We want to make our 
Prime Minister accountable to the people, 
my friends are opposing. Sir, let the country 
judge about the bona fides of my friends. 

About the Lok Pal Bi8. there have been 
a number of Seminars. a number of discus-
sions on this. (Intetruptions) 

The Minister himself has put this sug-
gestion, and I do not find any ground what-
soever as to why thi$ Bill should not be 
carried through. Our view is that we should 
carry through this Biftand tfeelsorrythat my 
friends of the Opposition are nat cooperating 

in this. 

SHRI VASANT SATHE (Wardha): Sir, I 
am really surprised that my good friend who 
is also ... (/nt9rruptions) His inner voice 
should really speak something from his 
throat, leave alone from his heart. He knows 
fully welt and that is what was also agreed in 
the Business Advisory Committee, the drama 
that is being put up here now. 

Sir, every one knows here that in the 
Business Advisory Committee, for Lok Pal 
Bil1 six hours are allotted, for Prasar Bharati 
Bill, 10 hours are allotted. For Delhi State 
BiII,_ it is not even given, we have not been 
able to allot time and if time was to be 
aUotted, it will be not less than 10 hours. 

Now, Sir. Kindly look at the watch. It is 
4.30 here. Does anybody has any doubt that 
even a single Bill can be passed within one-
and-a-half hours? (Inter.ruptions). We go 
only up to Six O'clock. Till six O'clock if we 
have to sit, then one·and-a-half hours' time 
is there. unless of course the Government 
says that we will have further extension for 
twodaysorthreedays, it is a different matter. 
But is that what you are suggesting? It has 
not come yet. Therefore, Sir, everyone 
understands ... (InterruptiollS) 

SHRI DINESH GOSWAMI: You will 
agree that we pass important Bills in this 
House sitting late night. Therefore, we are 
not asking for something which is new. (Inter-
ruption$) 

[ Translation] 

SHRI DAU DAYAL JOSHI' Sathe Sa-
hib, you are already wasted so much previ-
ous tjme of the House in useless discussion. 
You are wa$ting the precious time of the 
House for the las1 three days. Otherwise 
these bills would have been p8$sed tong 
ago" 

(Enplish} 

l SHRf VASANT SATHE: Sir, it was also 
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said that this Government has come to power 
in its own right. That also is well·known that 
the so-called Government of the National 
Front is never voted to power by the People. 
It is a minority; it is only 143. Did the people 
put their faith in you? No. Did the people put 
their faith in BJP? No. Did the people put 
their faith in the Leftist Parties? No. 

SHRI P. CHIDAMBARAM (Sivan-
ganga): Congress also INo'. 

SHRI MADAN LAL KHURANA (South 
Oafhi): You have come down from 420 to 
190. (Interruptions) 

SHRI VASAN1 SATHE: I have the 
honesty and the courage to say that the 
people rejected the Con{j, ~ .... 5 Party also and 
yet they have told the nation that the Con-
gress Party still has the largest faith of the 
people in this country. Therefore, my good 
friend Mr. Dinesh Goswami cannot say that 
the people have put them in power; they 
have not. They are at the very poor mercy of 
the BJP and Communists acting virtually like 
crutches. (Inte"uptions) 

SHRI MADAN LAL KHURANA: Sir, they 
have the phobia of BJP. 

SHRI VASANT SATHE: Sir, daily my 
good friend Shri Khurana pounces on the 
Home Minister and the Government on the 
Delhi State Bill. They are threatening this 
Government both inside the House and 
outside. (Interruptions) 

SHAt MANGARAJ MALLIK (Bhadrak): 
Do not address this side. You address the 
Chair. (Interruptions) 

SHAI VASANT SATHE: Sir. therefore, 
they must not have that arrogance. (Inter-
ruptions) 

[ Translation) 

SHRI VASANT SATHE: Do not feel 
proud that you are in power and people have 
given you power. their is nothing like that. 
(Interruptions) 

DR. BANGAll SINGH: The people gave 
you absolute majority but you misused it. 
You took kickbacks in several cases, in 
Bofors case also you received kickbacks. 

( Interruptions) 

SHRI VASANT SATHE: Now that you 
have rightly raised the kickback issue, the 
people who are the outcome of the kickback, 
who were born on the strength of allegations 
in the name of kickbacks. I want to tell them 
that the time has come to show their cour-
age. The documents which you could not gat 
trom Sweden, we have got them. Now what 
are you going to do with these documents. 
( Interruptions) 

SHRI BENGAL. SINGH: You will know 
it very soon. 

( Interruptions) 

SHRI VASANT SATHE: The barrel of 
the Bofors gun has already reached you. 
Once the papers have been obtained, you 
should have courage to come out honestly. 
We do not want to come in your way in any 
manner. Your Prime Minster has said that 
we did, not wish to make these documents 
public since they do so they would not be 
given these documents which they are likely 
to get in future. So their documents cannot 
be disclosed. All right do not show us these 
documents, but they can tall this much hon-
estly ... 

( IntemJptions) 

Sir,1 do not and to say anything regard-
ing this Chamcha Party of India as these 
people have no credibility. They do not adhere 
to any principle. Such type of people they 
are. (Interruptions) Mr. Deputy Speaker, Sir, 
Let them inform the Speaker at least. We 
would like to know from my friends Goswa-
miji and Upendraji whether the names of our 
party leaders or any other person belonging 
to Congress or their family Members are 
there. Please teU this. (Interruptions) Had 
there bean any such names, then they must 
have in-formed the Press and not to us. This 
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is whatthey normally do. (Interruptions) How 
can you say with certainly whether the next 
Session would be held or not. (Interruptions) 

SHAI JAGPAL SINGH (Hardwar): There 
are twelve M.Ps. with V.P. Singh and he has 
fifteen Ministers. This has been stated by 
your Deputy Prime Minister. 

[Eng/ish] 

SHAI MANDHATA SINGH (Lucknow): I 
am raising a point of order. When you caned 
outthe item on the agenda, certain Members 
were making submissions. Earlier on two 
other occasions, you immediately asked the 
Minister to respond to those submissions. 
Instead of asking teh Minister to respond to 
the suggestions offered, we are being com· 
pelled under duress to listen to all this. Such 
things should not have been uttered in the 
House. When Mr. Sathe, who is our good 
friend has said that he is in doubt, whether 
the next Session will be held at all , he is 
pu1ting a question mark on the existence of 
this House. One should not go into all that. 
That is indulging in absurdity. They have 
always been indulging in that kind of absurd· 
itV. 

I request you to bring the House to order 
and ask the Minister concerned to respond 
to the suggestions made from the various 
sections of the House. We are not prepared 
here to listen to I~cture on Bofors papers. If 
they want to hear anything, let them know 
that instead of Bofors papers, they will have 
to go to jail. 

SHRt VASANT SATHE: A threat is given. 

MR. DEPUTY SPEAKER: I am giving 
you time to speak. 

SHRI VA~ANT SATHE: Thera is no 
point of order and otherwise also. here my 
good friend, Shri Dinash Goswami, made a 
threat. 

MR. DEPUTY SPEAKER: He has mad. 
a submission. These are issues which can 
be discussed. 

SHRI VASANT SATHE: This is of grave 
concern to us. Kindly allow me two minutes. 
He gave the threat to say that once the truth 
is known, it will hurt us. Then who is stopping 
you? That is what we are asking and again if 
you cannot place this Swedish document 
which you have acquired at last, I would say 
what about those documents which are in 
your possession, the PMO files. That also 
they are not willing to place. I would like to 
know what happened at least to those docu-
ments which were connected with your leak-
age? This Government is leaking Govern-
ment? What can you do? It leaks every-
where. 

MR. DEPUTY SPEAKER: It is not a 
point of order. It was a submission. 

( Interruptions) 

SHRI P. CHIDAMBARAM (Shiva· 
ganga): Yesterday they leaked to the docu· 
ments which we placed. 

SHRI VASANT SATHE: Yesterday we 
placed documents which leaked out. What 
can we do? 

( Interruptions) 

SHRI VASANT SATHE: One more thing 
I would like to bring to your notice. After this, 
I will stop. There was a judge from whom 
they obtained an order, Mr. R. C. Jain, you 
know. The Law Minister is here. J would like 
to know, Mr. Law Minister. is it a fact or not 
that Mr. R.C. Jain who was to pass order on 
47 people's names for freezing of their ac-
counts, passed orders only on five people 
and as a penalty you transferred that judge. 
( Interruptions) 

SHRI DINESH GOSWAMJ: I am re-
sponding to you. 

SHRI VASANTSATHE: I have adocu-
mant here. their own FIR. 
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MR. DEPUTY SPEAKER: It is off the 
mark. 

SHAt VASANT SATHE: It is not off the 
mark. It is relating to Bofors only. Here is a 
document. Have ever heard after the FIR is 
filed, you attach a slip like this? (Intsrrup· 
tions) Sea. You attach slip to the names of 
Shri Amitabh Bachhan, Mr. Wilson and Hin· 
dusjas etc including the names of some 
other people in the FIR. What kind of check 
is this? What are you doing? Therefore, this 
is all related to this document. (Interruptions) 
It needs courage. He must place the docu-
ments on the Table. 

[ Translation] 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Deputy Speaker, Sir, through you I re-
quest to all my friends to listen to all. Related 
facts are being leak~d by those who are 
perturbed over Bofors deal enquiry. We have 
no objection to the discussion on that sub-
ject. About that the Prime Minister also had 
said yest9rday that the discussion on this 
subject could be taken up after the Constitu-
tion Amendment Bill was passed. However, 
that issue was not raised. Even then we shall 
support a discussion on this subject in the 
next Session. 

Now we have reached the item 24, 25 
and 26 of the agenda. My request to all of you 
would be to taken up discussion on the 
situation in Kashmir leaving the subjects 
listed in the present agenda. The hone Min-
ister also should not insist on the discussion 
on these Bills because it it is not possible to 
hold discussion on 3 Bills together. There-
fore. we should start discussion on Kashmir 
in right earnest postponing the discussion on 
these Bills. Well discuss Bofors in the next 
Session. I request all of you to discuss 
Kashmir problem and leave these Bills (Inter-
ruptions) We should not waste our time. 
( Inte"uptions) 

[English] 

MR. DEPUTY-SPEAKER; There are 
other subjects which are very pertinent to 

you and you will have more time to speak on 
that. 

( Inte"uptions) 

SHRI AJ IT PANJA (Calcutta North East): 
Item Number 26 was introduced in the last 
sesston. What was the good idea of the 
Government to delay it until the due date 
before the close of the session? It was intro-
duced in the last session. The so-called 
debate throughout the country started. The 
Government is not at all serious about it. 
They are all the time shouting "autonomy", 
autonomy. When it was introduced in the last 
session, what was the good idea of stopping 
it until the date before the session ends. And 
the whole structure is sought to be changed. 
The Government itself likes to change it as 
they find that they themselves are unreliable 
and in capable. They cannot do justice to the 
Doordarshan orthe All 'ndia Radio, whereas 
the efficient officers there have been control-
ling affectivaly for such a long time. We have 
moved amendments. I have moved about 20 
amendments. Is it right that 20 amendments 
will be considered like that? I am very sorry 
to say that the Minister himself remains busy 
in pleasing his political God Mr. NTR. The 
Minister purported to change rules without 
taking Parliament in confidence. When the 
Parliament is in session, two days before 
that, he brings changes in the rules for tele-
casting a film of NTR ... (Interruptions) If you 
want to apply your mind and bring this Bill for 
the purpose of making a real debate, the 
Minister should agree to our proposal. He 
was always talking about autonomy, auton-
omy and autonomy but he did not bring the 
Bill. We have been waiting for it for three 
months. He wanted to get it passed without 
any debate. This has to be adjourned till the 
next session. Han. Members will please 
realise that it is their own power to ask 
questions on Doordarshan. They talk of 
purported autonomy. You will have no pow-
ers to ask even a question about Radio or TV 
because H anything goes wrong., the Gov-
emment would plead helplessness as both 
the media would be answerable to none. 

MR. DEPUTY·SPEAKER:lwou~l~e 
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to know whether it has to be discussed now 
or later on. 

SHRI AJIT PANJA: Therefore. it needs 
two full days discussion and hence it has to 
be postponed to some later date. The Minis-
ter should apply his mind here and not go on 
doing his private business with doordarshan. 
( Interruptions) 

[English] 

MR. DEPUTY SPEAKER: You have 
expressed your views. Other Members are 
also there to express their views. Let them 
do it now. 

( Interruptions) 

[ Translation] 

SHRI L.K. ADVANI (New Delhi): Mr. 
Deputy Speaker, Sir, all the three Bills listed 
at serial No. 25,26 and 27 are directly related 
to me. Previously a joint committee was 
constituted which worked for four or five 
years. 

( Interruptions) 

Panjaji has levelled certain allegations 
but I do not intend to pay him in the same 
coin. I am related to these Bills in the sense 
that I wanted that the 'PRASAR BHARATI 
BILL' should also be passed in the present 
Session along with other Bills. It had already 
been introduced in the last Session. so it 
should have been taken up in this Session. 
But I was astonished when I received a 
notice from the Government saying that the 
Opposition is of the view that it should be 
referred to the Select Committee and that 
any extension would be acceptable to them 
provided the Bill is referred to the Select 
Committee. Extension of the Session will be 
acceptable to them purely on this condition. 
I don't kAOW how far this is correct. Govern-
ment has informed me that the opposition is 
of the view that the present Government is 
likely to last a few days only. $0 voly they 

··Expunged as ordered by the Chair. 

should give uptheir control over AKASHVANI 
and DOORDARSHAN? 

SHRt VASA NT SATHE: This·· (/nt9'" 
ruptions) 

SHfU L.K. ADVANI: This is very good. I 
am very happy that they too acknowledge 
that this Government will last for five years. 

( Interruptions) 

SHAI VASANT SATHE: According to 
you that was the reason why you said that we 
were against suffering it to the Select 
Committee. This •• is. This**is. 

(Interruptions) 

MA. DEPUTY SPEAKER: Hon. Mem- . 
ber, should refrain from such thing. he may 
say untruth. [English] 

The word will not go on record. 

[ Translation] 

SHAt VASANT SATHE: This Govern-
ment will last for five years or five days, it all 
depends on you. 

(Interruptions) 

SHRI L.K. ADVANI: Atleast it des not 
depend upon you. 

[English] 

SHRI DHARM PAL SHARMA: Si, •... is 
unparliamentary; it should not go on record 
and it should be substituted by 'untruth. 
( Interruptions) 

MR. DEPUTY SPEAKER: You are right. 
I uphold what you say. The record will be 
amended like that. 

( Interruptions) 
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SHRI VASANT SATHE: Calling
somebody ..is unparliamentary. I have not
said, 'he is a ...

(Interruptions)

SHRI L.K. ADVANI: Iknowthat; Idid not
object to it at all.

(Interruptions)

SHRI VAS ANT SATHE: I said, 'white
untruth'. Is 'untruth' unparliamentary? It is
not. So, please do not remove it.

(Interruptions)

MA. DEPUTY SPEAKER: 'untruth' is
not unparliamentary, but ...is.

(Interruptions)

[ Translation]

MA. DEPUTY SPEAKER: Sathe Saheb,
whatever you mean will go on record. Do not
worry please.

SHRI L.K. ADVANI: Mr. Deputy Speaker,
Sir, I hold the Congress Party fully respon-
sible for the non-passage of the Lok Pal and
Prasar Bharati Bills. But as far as the non-
passage of 72nd Amendment Bill is con-
cerned. I blame the Government for it. I
would like to distinguish between these three
Bills with which I am connected while I hold
Congress responsible for the non-passage
of the Lok Pal Bill and the Prasar Bharati Bill.
the Bill for giving Delhi the status of a State,
is not being passed because of the Govern-
ment. I express my anguish and dissatisfac-
tion on it. The Government have chosen to
act in this way overriding the discussion
which I had with the Government in Decem-
ber last about it. I am an elected member
from New Delhi. We feel it our responsibility
to get Delhi the Status of a State as the
people of Delhi had expressed their faith in
our Party on this basis and we had promised
it. I feel that the promise in whichthe Govern-
ment supported by as was not a party, we
can not force it to fulfil the promise made by
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us alone. But we have right to pressurise the
Government to fulfil that promise in which
the Government was also a party along with
us. For that only I had talked to them in the
month of December and they had given an
assurance to implement this in the next
Session. That Session came in Decemberor
January but that assurance remained un-
implemented and the Bill was not presented.
Thereafter this Session came, the duration
of which was three months. During this pe-
riod I talked to many concerned persons and
every time, I got the reply that it would be
brought in a day or two and that there was
problem in that...(lnterruptions) Let there be
no misconception about it that I ask for a
difficult thing. The people of India expect
from ms that I should criticise and denounce
the Government on all points where it com-
mit mistake. I shall positively criticise the
Government on its failures whether it may be
Rubiya's case orthe case of re-calling Jag rno-
han or the case of giving Delhi the Status of
a State or the matter of Price Rise. It will,l be
done when the situation so demands. The
Indian public say that nothing should be
done which may pave the way for this party
to come to power again. (Interruptions) I
would like to express my dissatisfaction as a
representative of Delhi. !n this matter the
Government has told my friend that this has
been done deliberately.

[English]

Wittingly or unwittingly, it has failed the
people of Delhi.

A gross injustice has been done to the
people of Delhi by presenting this Bill on the
last day of the Session. Even the Bill is
incomplete and vague in so much so that
one cannot deduce any meaning from read-
ing it. I fail to understand how the joint efforts
of the Ministry of Law and the Ministry of
Home Affairs can produce such an incompe-
tent Bill? I would like an assurance from the
Government to the efect that all these three
Bills would be presented in the beginning of
the next Session. They need not be referred
to any Select Committee. If any advice and
opinion is required opposition should also be
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involved in that. It should be made clear
whether all these three bills are going to be
accorded priority in the next Session.

SHRI CHIRANJI LAL SHARMA (Kar-
nal): I want to say that...

"Ibtda-e-Ishc Hai, Hansta Hai Kya, Rota
Hai Kya, Aage Aage Dekhiye Hota hai
Kya".

[English]

OR. THAMBI DURAl (Karur): Mr. Dep-
uty Speaker, Sir, when we took up the 26th
item, that is, Prasar Bharati Bill and were
discussing this thing, our hon. Member
mentioned about who got the full confidence
of the people and things like that.

I want to tell that our party contested 11
seats and we won in all the constituencies.
We won the confidence of the people. But
which party had lost the confidence? It was
the DMK party which contested all the seats
and lost. That is the situation which took
place.

I want to say one more thing regarding
the Prasar Bharati Bill. The Government, it
seems, wants to give more autonomy and
power. But you know what kind of autonomy
is there nowadays. Is this the autonomy?
How is the Government functioning? They
are controlling like a remote control. We can
easily control the electronic things remotely.
Therefore, we want to know what is the real
autonomy, and what are the powers. We.
want to discuss it thoroughly. We cannot do
it within this one hour. Therefore, through
you, I humbly request the Minister to post-
pone this thing for further discussion in the
next session. (Interruptions)

-c.

The 27th item is also there regarding
Statehood for Delhi. We have a difference of
opinion about that. The Government had
already given a promise about Statehood to
Pondicherry. They have neverfuijilled it. But
they are hurrying up with this Bill. Before

giving Statehood to Delhi, we have to con-
sider giving it to Pondicherry and other small
Union Territories. Then, only, we can genu-
inely believe. Therefore, I request that both
these Bills should be postponed for discus-
sion in the next session.

SHRI DINESH SINGH (Pratapgarh):
Before the Minister replies,l would like to say
something. From the very morning, I have
been expressing the fear that the Govern-
ment is planning and trying to withhold the
two Discussions under Rule 193 and the
Discussion under Rule 184. It is this that I
have been saying since this morning.

MR. DEPUTY SPEAKER: Icannotagree
with you.

f
;'

SHRI DINESH SINGH: Despite the
assurance that have been given to us, these
discussions are not taken up. All this is quite
unnecessary. From the morning, I have been
saying that we should take up the two dis-
cussions under Rule 193 and the other dis-
cussion under Rule 184.

MR. DEPUTY SPEAKER: I agree with
the later part of your submission.

SHRI DINESH SINGH: You are only
saying that you are postponing this. It is not
even necessary to say this. If the House
adjourns today sine die, it is automatically (~
postponed. But at least, we could have had
a discussion Sir. My complaint is that the
Government is not allowing to hold discus-
sions on Naqaland, Kashmir and about the
LTTE activities in Tamil Nadu. The hon.
Minister knows that I have been making this
complaint since morning. He assured that he
will allow the discussions and now he is
sitting and launghing. What am I to do?
(Interruptions)

SHRI DINESH GOSWAMI: Let me
assure the hon. senior Member that there
has been no such intention on our part. Go to
the records and find out as to how many
hours have been spent in between on talking
about issues which are not relevant to the
items in the agenda. I I."",e; trying to point out
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to Mr. Sath.that all that he has thought is not 
included In the Lokpal Bill. It is not that the 
Lokpal aUl has not been brought in the last 
Session only. Because of financial matters. 
it could not get priority and could not be 
brought in the House. But all these days, I 
was waiting in the Lobby, coming in and 
going out and this Bill could not be taken up 
due to reasons which I do not want to dis-

. close again ... (Interruptions) Therefore, I 
would like that this Bill be taken up now. But 
I would like to go by the wishes of the House 
also. Supposing if this Bill is not taken up, 
then let the House give an assurance and 
put it on record that the Lokpal Bill would be 
the first item in the Legislative Business in 
the coming Session. 

( Interruptions) 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Before I come to the comments 
regarding the Prasar Bharati Bill, I express 
my regret on the remarks made by han. Shri 
Sathe about the next Session. It is every 
unfortunate ... (Interruptions) 

SHRI VASANT SATHE: Normally, it is 
held in July. When are you planning to hold 
it? 

SHAI P. UPENDRA: He has cast asper-
sions and expressed ... (Interruptions) 

SHRI ANBARASLJ ERA: Sir, I am on a 
point of order? 

SHAI P. UPENDRA~ Sir, I am not yield-
ing. 

(Interruptions) 

MR. DEPUTY SPEAKER: What is your 
point of order? 

SHAt ANBARASU ERA: There was a 
news item that on 15th August, some other 
Prime Minister will hoist the flag at Red Fort. 

Therefore, Mr. Vasant Sathe was right in 
casting aspersions on whether the Govern· 
ment would exist and the way they Are be-
having ... 

(Interruptions) 

MR. DEPUTY SPEAKER: This is not a 
point of order. 

( Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seats. 

SHRt P. UPENORA: Mr. Sathe is a very 
respected senior Member of this House and 
I do not think that he should cast doubts 
about the existence of Parliament and the 
next Session. This is very unfortunate. 
Probably, had they continued in power, this 
Parliamentary institution also must have been 
closed. 

SHAI DINESH GOSWAMI: Mr. Sathe, if 
you doubt that there will be no Session, then 
I think. it is very incumbent to pass this Bill in 
this Session itseH. Let us sit some time more 
and pass it. 

(I nterruptions) 

SHRI P. UPENORA: The need for Prasar 
Bharati Bill and creation of an autonomous 
Corporation arose because of the damage 
done to the credibility of the electronic media 
by the previous Government. (Interruptions) 

We heard them patiently and they are 
disturblng us continuously. Let them react 
later. Why should they react after every 
sentence. Let us expre~s our views also. 
(Interruptions) 

The whole nation is aware of the large 
scale misuse of this media by the previous 
Government and the previous ruling party in 
the interest of an individual, a family. group 
or a party and that has to be ended. There· 
fore in the manifesto of th8 National Front 
and also in the manifestos of several other 
partias ... (lnterruptions) 
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MR. DEPUlY -SPEAKER: No interrup-
tions please. 

SHRI P. UPENDAA: The manifestos of 
the Nation Front and other political parties, 
and surprisingly manifesto of the Congress 
Party also included this item. that is granting 
autonomy to the electronic media perhaps 
not out of conviction. but out of compulsion. 
because everybody had included that in 
their manifesto ... (lnterruptions) 

In fulfilment of the promise made in the 
manifesto, the Government brought forward 
the Prasar Bharati Bill in the very first ses-
sion of the new Government. You will agree 
that at that time I had promised that there 
would be a large scale debate all over the 
country involving all sections of the people 
and to that extent this Bill is a tentative Bill 
and we will bring forward a large number of 
amendments in pursuance of the sugges-
tions. Accordingly, there was a debate allover 
the country and I am happy to say that 
hundreds of seminars and symposia were 
held allover the country. I attended: Satheji 
attended; Shri PanJa 
attended ... (Inte rruptions) 

MR. DEPUTY-SPEAKER: I would re-
quest Members not to interrupt because if 
you are interested in taking up the discus-

. sions under Rule 193, then you should allow 
him to complete. It does not carry you any-
where. 

SHRI P. UPENDRA: I addressed per-
sonal letters to about 1200 organizations in 
the country soliciting their views ... 

I will explain about that. Why are you in 
a hurry. 

MR. DEPUTY -SPEAKER: I expect the 
Members to cooperate. If you interrupt and 
interject, it does not carry you anywhere at 
all. You have made very impressive points 
when you were speaking and that should be 
enough for you. No interruptions please. 
Shri Panja was very cogent when he spoke. 

SHRt PIYARE LAL HANDOO: Mr. 
Deputy Speaker. Sir. 

MR. DEPUTY SPEAKER: Always I want 
to hear you but at this point of tima I don't 
want to hear you. 

( Interruptions) 

SHAt PlY ARE LAL HANDOO: Sir, if he 
is opposing our requestfor adjournment, it is 
one thing. But if he is not opposing our 
request for consideration ... (Interruptions) 
... He cannot avoid taking up the discussion 
on Kashmir. 

MR. DEPUTY SPEAKER: Certain points 
have been made. 

( Interruptions) 

MR. DEPUTY SPEAKER: He is well 
within his nghts to reply to some of the points 
which have been raised. 

SHRI P. UPENDRA: We had written to 
the State Governments also for their views 
and most of the State Governments have 
given their views. I convened a meeting of 
the Ministers of Information of various State 
Governments at Delhi on 18th April and the 
Bill was unanimously endorsed by all the 
Ministers representing various State Gov-
ernments and various parties. But suddenly, 
Sir, I found a sense of rethinking on the part 
of the Congress Party. The Government 
repeatedly gave assurances in the Parlia-
ment. 

SHRI M.J. AKBAR: (Kishanganj): Even 
the left has put in an amendment. It was a 
rethinking on a" sides. 

PROF. P.J. KURIEN:Sir, he has charged 
us. 

( Interruptions) 

MR. DEPUTY SPEAKER: This shows 
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that you have not been able to make your 
first"speech very effective. 

PROF. P.J. KURIEN: Sir, he has charged 
us with .. 

MR. DEPUTY SPEAKER: Mr. Kurien, it 
does not carry us anywhere. (Interruptions) 

SHRI VASANT SATHE: Sir, he is not 
speaking for the postponement. He only 
wants to say something not only for the sake 
of the record but tor the Press people. That 
is his intention. 

MR. DEPUTY SPEAKER: This does 
not bring any glory to anybody. 

SHRI SAL GOPAL MISHRA: Sir, the 
Press is free in this country. (/nt9"Uptions) 

[Translation] , 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): t:»eople will remember you for your 
sins. History will record the sins committed 
by you during the year of your regime. 

( Interruptions) 

SHAI P. UPENDRA: Sir, all the sugges-
tions received have been computerised and 
after the careful consideration of the sugges-
tions received,. amendments have been 
brought in. Hon. Members of this House from 
all parties have subm itted their amendments. 
I had put this Bill for oonsideration and pass-
ing immediately after the passing of the 
Finance Bill on the 22nd of this month. We 
had not wasted even a day. Mine was the 
first Bill to be put on the Agenda for consid· 
aration and passing. But. Sir, suddenly I 
found re-thinking on the part of the Congress 
Party. Though I committed in the House and 
outside that the Government would got this 
Bill passed in the current Session itself, I 
always put a rider, i.e. subject to the coop-
eration of the Congress Party because I 
know the limitation in the Rajya Sabha. We 
know the Bill might get into difficulty if they 
don't cooperate. But my first shock was that 
when I heard Mr. Sathe in a Seminar saying 

that we will not accede to the autonomy and 
he also advised me, gOon't loss this powerful 
weapon. You are running a Government. 
Don't lose this powerful weapon. -That is the 
complete thing. (/nt9"Uptions) 

SHRI VASANT SATHE: Underthe rules 
if anybody takes my name or makes allega-
tions is against me, then I have I right to 
clarify it. It is better if I do it just now so that 
he can continue with his speech. You please 
allow me to speak. (Interruptions) 

(Interruptions) 

He made a charge against me. You 
must now be able to listen to me. 

(Int9rruptions) 

SHRl P.UPEDNRA: Let me conclude. 

(Int9mlplions) 

SHRI DHARAM PAL SHARMA (Udham-
pur): He has a right to make personal expla-
nation. 

( Intenuptions) 

SHRI P. UPENDRA: It was not a private 
conversation, it was a public Seminar held in 
the Park Hotel where Mr. Advani was also 
prasent. h was reported. The Press was 
there. His advice was also reported. He has 
publicity I said in his speech that it is not a 
private conversation. I will leave Mr. Sathe's 
opinion apart. Even in deciding about the 
business of this House, for the extension of 
this Session by four days, to pass the Con-
stitution (Amendment) Bills. the condition 
preceded was that they will not allow us to 
pass these Bills and these three Bills will 
have to be referred to the Select Committee. 
I have been virtually blackmailed into agree-
ing to this. I am using this word because they 
did not want U5 to extend the SeSSion, until 
these three Bills are postponed. I had to shift 
them from the Priority items and bring them 
to the last day only to accommodate them 
and see that the Constitution (Amendment) 
Bills relating to the Scheduled Castes and 
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Scheduled Tribes 'and Land Reforms are 
passed. In my anxiety to gat thase Bins 
passed, I postponed it. Now t they are blam-
ing ma for post paning the consideration of 
the BlUs. That is why I am saying this. Let 
them be honest. Let them come out honestly 
and say that they stand for autonomy. I am 
prepared to sit here today and 9&t these Bills 
passed tonight .... 

( Inte"uptions) 

I would not have mentiOned this also 
because we have to keep certain things 
outside the House. But they should not have 
blamed me for delaying the Bills. That is an 
unfortunate thing. While they are respon-
sible for getting the Bills delayed, now they 
are blaming me that I am delaying the Bills 
and I have brought the Bills late. That is not 
fair on their part to say like that. (/nt8rrup-
tions) 

I can only find one reason for their 
changed attitude. They have started enter-
taining the idea of coming back to power by 
hook or by crook imagining some split may 
occur in the ruling party. I can tell them that 
their dreams will not be fulfilled. This Gov-
ernment will remain for five years. They 
thought that the Meham issue will break the 
Government which has not happened. They 
are all disappointed. I know to what extent 
they went. 

( Interruptions) 

SHRI M. J. AKBAR: Let the Minister of 
Information and Broadcasting accurately 
report the statement made by the Deputy 
Prime Minister on Doordarshan. If you only 
report your own Deputy Prime Minister's 
statement, the letters and interviews, then 
you win find out'the state of your own party. 
But his Ooordarshan has on place for all that. 
He fa • Mr. Colourful, dramatic autonomy 
who il talking. 

SHRI P. UPENDRA: They have made a 
reference to the influence that the Govern-

ment is having on the media. I can only lay, 
as it is today. in the present form, the media 
are stitt the Government organisations. There 
is no doubt about it. Nobody can question 
that. The Ministry and myself-we are re-
sponsible for the proper functioning of the 
media. To that extent, we have to exercise 
our control. There is not doubt about it. There 
is not autonomy today. (Interruptions) But I 
can tall you that we have given functional 
autonomy, in the sense that today, there are 
no hot-lines there, giving dictations from the 
Prime Minister's house or office to the media 
there, to the News Room. (Interruptions) 

S'HRI M.J. AKBAR: Sir, I object to this. 
(Interruptions) He has removed outside 
producers. (Interruptions) He has himself 
censored news programmes. He has in-
flicted a film of NTR to further his partisan 
interests, and thus come in the way of news 
promotion and news protection. (Interrup-
tions) 

SHRt P. UPENDRA: I will come to that; 
don't worry. (Interruptions) Sir, now the offi-
cers from the Prime Minister's Secretariat 
and the Ministers do not go and sit in the 
News Room to dictate news, and write news 
there. We do not do that. It is not being done. 
(Interruptions) There is functional autonomy. 
They are allowed to function freely; but 
whenever they commit mistakes, they are 
being pointed out. (Interruptions) 

They mentioned about the film of NTR 
which was shown on Sunday in the regional 
network. It was repeated in my absence. Mr 
Panja raised it today also. (/nts"uptions) 
There is a rule that films winning awards 
should be shown, should be given priority; 
and in the case of Hindi films, they have 
relaxed it, by saying that not only award-
winning films, but other films also can be 
shown. That was the rule fixed by them: that 
was being followed. I do not know why they 
relaxed it. I do not know the reason. But there 
was a discrimination against regional lan-
guage films. In the case of regional language 
films, they were insisting that they should be 
award-winning films only. As a result, many 
languages are un-represented. because 
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there .... no award-wlnnlng fllms in many 
languages. All the Ianguag88 fUm. do not 
win awards. They were notgattlng represen-
tation. Therefore. the file was put up to me, 
saying that whatever is being done in the 
case of Hindi films, must be adopted in the 
case of alilanguag.films. I Mid: In faimHa, 
It should be done. That Is the poaIlon they 
had takan. (Interruptions) 

SHRI AJITPANJA (C8IcuttaNorth East): 
Besida. NTR'. films, what other films have 
baan shown? What about Bengali films? 
What about films from Keral.? 

SHRI P. CHIDAMBARAM: let them 
answer two questions. (intMl1lPtions) 

SHRI AJIT PANJA: W. want films from 
Maharashtra; we want films from Kerala. 
( IntemJptions) 

SHRI P. UPENORA: For several years, 
films, in which some actors not palatable to 
the Congress party, were all banned. There 
wu a written ban. (/nt9mlptions) 

SOME HON. MEMBERS: No~ (Inter-
ruptions) 

MR. DEPUTY SPEAKER: Please take 
your seats. One minute, Mr Upendra. I think 
within half-an-hour, we are going to part with 
each other. Let there be some feeling of 
corradeship and all those things. (Interrup-
tions) 

MR. DEPUTY SPEAKER: Mr. P. Chi .. 
dambaram. please take your seat. I think the 
Minister is about to conclude. 

(/nt9trUptions ) 

SHRI P. UPENDRA: The only thing I did 
wa. that I removed that ban. This is the first 
film of NTR in eight years which has been 
shown in the network. No crime has been 
committed of one film has been shown. 

(lnt~ 

PROF. P.J. KURIEN: He can make hit 

speech only on the motion for consideration. 
(Interruptions) 

SHRI P. UPENDRA: I will take only one 
minute to conclude. (Int9"uptions) 

PROF P.J. KURIEN: I am on a point of 
order. (/ntenvptlons) 

MR. DEPUTY SPEAKER: Please sit 
down. You cannot dictate me like this. I had 
allowed you also to speak. 

( Intenvptions) 

SHRI P. UPENDRA: In conclusion I 
would like to say that we are committed to 
pass this Bill right now if you want. We are 
prapared to sit late to pass this Bill if you 
want. We are prepared to extend the session 
also if you want. We have to pass this Bill. 
We ara prepared to sit tomorrow also if you 
want. But if the House decides to postpone 
thi. item for further consideration, we have 
no objection. The interregnum will be used 
for wider consultation not he amendments, 
etc. In the very first week of the next session, 
wei will pass this Bill. Also the choice is with 
the House. 

SHRI VASANT SATHE (Wardha): I am 
on a point of personal explanation. 

MR. DEPUTY SPEAKER: But it should 
be very brief. 

( IntemJptions) 

[Translation] 

SHRI HUKUMDEO NARA VAN YADAV 
(Sitamarhi): t am on a point of order. 

MR. DEPUTY SPEAKER: Point of or-
der becomes very long. 

SHRIHUKUMDEONARAYANYADAV: 
My point of Order is under Rules 349 and 
352. Sir, kindly refertothia Book. The Member 
have to follow 20 and 11 instruction. under 
Au_ sa and 352 .-..pecI1ve1y. It meane 
the Members have tD toIbw in &131 instrue-
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tions. I am raising point of order on the last
day of the Session, because I have been
observing from the beginning of the Session
that the hon. Members interrupt the pro-
ceedingsand senior member like Shri Vasant
Sathe is also doing the same. That is why I
decided to raise the point of order. The hon.
Members always violate the aforesaid rules.
If he behaves like this the person like me will
also violate the rule and try to interrupt his
speech. The hon. Members of the Ruling
Party should follow these rules so that new
members like me may also learn to uphold
the dignity of the House. But he is a senior
Member and he has been the Minister for
many years and if he violates the rules, I can
not bear it any longer. It should not happen.
Mr Deputy Speaker, Sir, please give some
ruling about this issue. It should not happen
from any side. There should be a rule for
making statements. Under this Rule I would
like to speak .. (Interruptions) ... He will have
to hear. I would like to urge the hon. Mem-
bers that they deserve sympathy, becuase
they have lost their balance while enjoying
power and as a result they are violating all
rules and laws and forget all etiquettes ...
(Interruptions)

SHRI VASANT SATHE: Mr. Deputy
Speaker, Sir, I would like to draw your atten-
tion to rule 357 ... (Interruptions) It will be
much better if Mr. Hukamdeo refers to Rule
357. Mr. Deputy Speaker, Sir,l have risen for
making a personal explanation. The hon.
Minister has levelled a charge against me
that in the conference in which I had partici-
pated other people were also present there ..
(Interruptions)

MR. DEPUTY SPEAKER: This entire
speech is not disputed. The dispute is only
this much that you had opposed autonomy ...

(Interruptions)

SHRI VASANT SATHE That is what I
am also say!ng ...

(Interruptions)
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OR. SHAILENDRANATH SHRIVAS-
TAVA (Patna): Your entire speech is re-
corded .... (Interruptions)

[English]

SHRI VASANT SATHE: He said that I
have opposed autonomy. (Interruptions) I
am willing to have any Committee of ..,this
House to hear that tape recorded speech of
mine. I have never opposed autonomy. I
always said that I am in favour of autonomy.
'Auto' means self, 'nomy' means authority,
authority to the people in the Doordarshan
and in AIR. That is what I want. I am not in
favour of creating an independent organisa-
tion which deprives the Parliament of this
country of its powers of monitoring and
supervising the functioning of this media.
That is what I said. And that is what Imain-
tain. The hon. Minister has misled, becuase
even in our manifesto we have made it very
clear that we are in favour of giving auton-
omy to Akashvani and Doordarshan and I
have always stood for that promise given in
our manifesto.

MR. DEPUTY SPEAKER: With the
agreement of the House, consideration of
the Bill is adjourned to a later date.

17.39 hrs.

CONSTITUTION (SEVENTY-SECOND)
AMENDMENT BILL

[English]

MR. DEPUTY SPEAKER: Now we take
up Item No. 27. The hon. Minister may movo
that the Bili further to amend the Constitution
of India be taken into consideration.

[ Translation)

SHRI MADAN LAL KHURA,NA (South
Delhi): Mr. Deputy Speaker. Sir. I have been
making efforts for trie last ten years for
getting statehood to Delhi. Iwould like to say
only one thing that we have been listening to
the assurances of the Government for the

-t
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last ten years and now the hon. Minister 
should say that it will be the last assurance of 
the Government and no r.1ore assurJnce ,HI 
be given. As our leader has said that they will 
being this Bill next time. If the han. Minister 
let us know draft of the Bill and main points 
thereof. people of Delhi will get some satis-
faction. 

SHRIJ.P. AGARWAL (Chandni Chowk): 
Mr. Deputy Speaker, Sir, we also belong to 
Delhi. How is only Shri Madan Lal Khurana 
concerned about the Bill? Shri Khurana is 
behaving like a bridegroom eager to ride a 
mare. (Intsrruptions) 

SHAI DAU DAYAL JOSHI (Kota): The 
people of Delhi know that you have taken so 
much time of the House ... (lntsrruptions) 

SHRI J.P. AGARWAL: Mr. Khurana is 
ready to provide statehood to Delhi, but Bill 
has not been introduced till now. (Interrup· 
tions) 

[Eng/ish] 

SHRI P. CHIDAMBARAM (Sivaganga): 
Sir, I think, the BJP is right to the extent that 
this Government has not been able to make 
up its mind on this at all. In fact you would 
recall that it was the previous Government 
which appointed a Committee on 24th De-
cember 1987. That Committee gave a re-
port. WheA. that report came, there was a 
new Government to fake a decision on it. 
Now we Jknow that the Minister of State for 
Home held a meeting. The newspapers 
carried out ten or twelve points which were 
agreed to in the meeting. The BJP criticised 
their decision severely. Then, five days ago, 
I saw a draft of a Bill which apparently has 
been circulated to the BJP, CPI and CPI (M), 
which is very very different from what has 
been given to us now. We spent almost a 
couple of hours discussing that Bill. Alii can 
saY,-a common thing between that Bill and 
this Bill is only that this Government knows 
nothing about the problems of Delhi. It was 
not able to make up its mind on that Bill, nQr 
is it able to make up its mind on the con-
science of this Bill. Mr. Advani is absolutely 

right One cannot make head or tail of what 
this Government wants either from the first 
Bill which it circulated or this Bill which is just 
circulated. Sir. that Bill ran into several pages, 
several Clauses. We spent several hours, 
trying to understand what they wanted to 
give in that Bill. Now, we have got another 
Bill. They said that was going to be passed 
under Article 4(2) by a simple majority, not by 
a constitutional amendment. Today. they 
have given a Bill. which is a Constitutional 
(Amendment) Bill. This is very different from 
the other Bill. These are matters which can-
not be rushed like this. Just because the 
Government is dithering and tottering and 
debating and criticising each other, just 
because it is debilitated within itself. there is 
destabilisation within, they cannot take Par-
liament for a ride by circulating one BiD five 
days ago and another Bill today. These are 
matters which should be considered very 
carefully ... (Interruptio!,s) I wish to appeal to 
the BJP on one thing. I know that you have 
a great political stake in this area. Equally the 
Congress Party has a great political stake. 
Now we are not going to debate about it •.. 
(Interruptions) We know. you have got a 
serious political stake. Now. my distinguished 
colleague Jai Prakashji said. we have a 
serious political stake and the people will 
decide. That is not the issue now. 

There are 123 Members from the South· 
ern States. Now there are linguistic minori-
ties in this part of the country. There are 
serious apprehensions in the minds of the 
linguistic minorities, particularly people from 
Tamil Nadu. and Karala. I also know there 
are apprehensions from 8engal and Andhra 
also. So, we have to consider this matter 
dispassionately. I am quite sure that when-
ever some form of Government emerges for 
Delhi, whoever forms the Government, that 
Government will be a Government for all the 
people who are living in Delhi including the 
linguistic minorities. Theretore, there must 
be a very serious oonsideration. I appeal to 
the Minister of State for Home, who repre-
sent the Home Ministry to please consider 
the apprehensions of the linguistic minori-
ties. Please call their groups. They have got 
schools here. They have got educatIonal 
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institutions. They will have to consider all 
these things. Therefore, this Bill cannot be 
rushed through in this session. It has to be 
done very calmly after considering all the 
points of view. 

SHRI A.K. ROY (Dhanbad): I have al-
ready submitted on this Bill that this is not a 
Bill which should be rushed through like-this. 
But I sought your permission for a different 
issue. I say, as everybody is appealing to 
have to specify when this Bill or that Bill will 
come in the next session, my emphasis is 
that the Government before the close of this 
session, should also convey when they are 
going to bring in the Bill of Right to Work 
because it is the most important thing on 
which this Government has come. 

SHRI INDRAJIT GUPTA: I must say a 
word about the rather curious and shabby 
way in which Delhi statehood Bill has been 
dealt with by the concerned Ministry. In the 
first place, it is known what Mr. Chidamba-
ram has just said, that there were several 
drafts, one after the other. Nobody knew 
actually what was going to be taken up. 
Ultimately this Bill which has come now, was 
not made available to all the Members. A 
number of copies were placed in the publica-
tions counter here where Bills are not sup-
'POsed to be distributed from. After a little 
interval of time. it was found that had again 
been removed from there. Then this morn-
ing, In the Parliamentary paper packet which 
we all receive, this Bill was not there. Most of 
the Membars have not received it. I myself 
have not seen a copy of that Bill tilt I came to 
this House and borrowed it from somebody 
else. I do not know why this peculiar method 
has baen followed. Thi~ either shows that 
the Government could not make up its mind 
or the people who drafted thiS Bill made a 
mess of the whole thing. Therefore. there is 
no question of asking it up now at all. The 
whole matter has got to be gone into again 
thoroughly and it has to be brought in the 
next session. 

I want to make one thing quite clear as 

far as my party is concemed. W. are not 
going to support any Bill which does not 
explicitlY provide for delimitation of the con-
stituencies. In Delhi there has to be delimita-
tion of constituencies. And then only w. can 
consider a Bill. This Bill is a sort of haH-baked 
thing. It provides for something and leave out 
so many othel things. And the meaning of It 
is not here at all, apart from the fact that there 
is no time now. 

A Bill which is so important, which is for 
the firsttima going to confer statehood on the. 
capital city of this country, must be very 
carefully drafted and must be preceded by 
proper consultations and discussions with 
all the different parties and people who are 
involved in it. This is not being done ade-
quately. I deplore the fact that the Govern-
ment has made a very half-baked kind of job 
on this whole Bill. 

SHRI SOMNATH CHATTERJEE 
(BoJpur): So far as this Bill is concerned_. it is 
an important matter dealing with the state-
hood of Delhi. Although I believa, all the 
parties are committed to this, as to what 
shape and form it would take, what would be 
the nature of its powers, what would be the 
territorial dimension and about the law and 
order situation, etc. on whom the power will 
vest, these are matters which require full 
consideration and deeper consideration. We 
have also made it very clear during our 
discussion that the principle of delimitation 
must precede the fInal adoption of the 
scheme. The other thing is very clear. The 
Statement of Objects and Reasons of this 
Bill also makes it very clear-that there has to 
be a complementary legislation; otherwise 
we do not get the full idea of the nature of the 
State that is going to be created and what 
would be the ambit of its power. Therefore, 
it is necessary that we have an idea and full 
terms of the other Bill along with the Consti-
tution (Amendment) BiU that is being sepa-
rately introduced. Therefore, unless W8 get 
that, h is very difficult to formulate our views 
finally on this matter and what suggestions 
we wish to make if the,. are suggestions to 
make for improvement. It is actually impos-
sible even to discuss it. There is no time left. 
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Therefore, I request that this Bill may be 
taken up in the next session. The inter-
session may be utilised fo!!_ having discus-
sion and preparing the structure of the other 
Bill and give it to us. We want to consider it. 
We want to make suggestions in this, if there 
is time available. Therefore, Sir, let ~ go over 
to the next Session. 

[ Translation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Deputy Speaker, Sir, there 
is not much choice before the House is 
regard to constitution (Amendment) Bill which 
has been introduced today. 

Mr. Deputy.Speaker, Sir, the Legislattv9 
Assembly was constituted in Delhi in the 
year 1952, but it was dissolved afterwards. 
For the last 32 year$ that means since 1958, 
there has been a continuous demand to 
provide statehood to Delhi and to constitute 
a Legislative Assembly. It is a matter of 
happiness that the Government has made a 
commitment forthe first time, and introduced 
a Bill fOr providing statehood to Delhi. I feel 
that it has given a ray of new hope. It has 
been said repeatedly till now that Delhi can 
never become a State and aspirations of 
Delhities have been suppressed for the last 
32 years. In addition to it, it was also stated 
that Delhities never got self rule, but now it is 
a mattar of happiness that a commitment 
has been made in this house that setf rule will 
be provided to Delhi. But i,t is a matter of 
regret also that this Bill has been introduced 
half heartedly, it will not serve much pur-
pose, but as has been stated earlier that 
another Bill will have to be introduced and 
that will also be a Cosntitutional (Amend-
ment) Bill. It is not a healthy traditon that one 
Constitutional Amendment Bill is introduced 
today and another one afterwards. There is 
no option but to pass it entirety in the next 
Session. I would like to request everyone 
that they should cooperate on the issue of 
statehood and State Assembly for Delhi so 
that when we meet in the next Session. there 
should be no hurdles in its passage. The 
next Session will be held after one and a hatf 
month and its enactment in the next Session 

should not be held up on soma other pretext. 
So next time we hope to meet the aspir.-
tionis of the people of Delhi. ~er8 is no 
objection to taking it over to the next Session 
becaus it is like a rattle which has no life. The 
Bill which has been introduced today does 
not serve any purpose .. Even ~ it is passed 
today we cannot have a State Assembly 
here. SO'this Bill will have to be passed in the 
next Session. If everyone wants to have 
further consideration on this Bill. we have no 
objection to it. We hope that in the next 
Session this Bill would be passed unani-
mously. (Interruptions) 

SHRI TARIF SINGH (Outer Delhi): Mr. 
Deputy-Speaker Sir, this Government has 
made a beginning towards grant of State-
hood to Delhi becuase uptil now there has 
never been a responsible administration in 
Delhi. We are not opposed to Statehood for 
Delhi but at the same time we must take into 
account the increase In population in Delhi. 
In one constituency there are 3.80 lakh vot-
ers while in another there are 171akh voters. 
To remove this disparity a delimitation bill 
should invariably be introduced along with 
thts Bill. 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Sir. the National Front Govern-
ment had said in their manifesto that Delhi 
would be granted statehood. For this pur-
pose a Bill has been introduced in the House 
today I would like to give two suggestions to 
the Government on this issue. I would ask 
the Government to examine this Bill care-
fully. There are two points to be considered 
While granting statehood to Delhi. Firstly, the 
number of voters in all the Assembly con-
stituencies should be equal. Secondly. elec-
toral lists should be revised on the basis of 
the 1989 census and not the 1 981 census. 
During this period many people have come 
there from Uttar Pradesh, Haryana, Bihar 
and as Shri Chidambaram said from south 
India also. The names of these people do not 
appear in the electoral list. The number of 
such people in Delhi is nearly 45 lakhs to 75 
lakhs. Therefore, all these new people have 
the moral right to vote in Delhi. Also the 
number of voters in all Assembly oonstituen-
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cias should be equal. These are my sugges-
tions. 

THE MINISTER OF STATE IN THE 
MINtSTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): Mr. Oeputy-
Speaker Sir, the Government has moved the 
72nd Constitution (Amendment) Bill for grant 
of statehood to Delhi. We have brought this 
Bill to fulfil the promise made by the Govern-
ment (Interruptions) 

SHRIJ.P. AGARWAL (Chandni Chowk): 
Why the Assembly is not being given any 
powers? What is the use of such an Assem-
bly? (Interruptions) 

SHRI SUBODH KANT SAHAY: Sir. I 
would like to say that we are trying our best. 
A committee has been constituted for this 
purpose. It recommended that Delhi should 
be made a Union Territory. Some other 
reports have also been received. All con~ 
cerned parties have been consulted. I agree 
with Shri Chidambaram when he says that 
Delhi does not belong solely to Delhites but 
it is the capital of the country. So we are 
committedtograntstatehoodto Delhi. (Int9r-
ruptions) 

[Eng/ish] 

SHRI P. CHIDAMBARAM: The Con-
gress party is not consulted. Let him not say 
that all the parties are consulted. 

[ Translation] 

SHAI SUBODH KANT SAHAY: I am 
praising your suggestion. (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Why did you not do so in the last 40 
years? Why were elections to the Metropoli-
tan Council not held? (Interruptions) Some-
thing which they could not do themselves in 
40 years. They wish that it should be done 
now in one month only. (Interruptions) 

SHRt SUBODH KANT SAHAY: Mr. 

Deputy Speaker Sir, as you know, presently 
Delhi is under a Lt. Governor under the new 
set up Delhi would be under a Governor and 
would have a public service commission and 
all other features of a full-fledged State of the 
country. It will have 7 lakh Sabha seats, 3 
Rajya Sabha seats and 84 Assembly seats. 
Sir, besides this the Election Commission 
would the given the responsibility of com-
pleting work relating to de-limitation before 
the appointed date. Ths will fulfil the desires 
of hon. Members and give proper represen-
tation to Delhi. (/ntsrruptions) 

SHRI J.P. AGARWAL: Why was the 
Metropolitan Council dissolved? You were 
not going to introduce the Bill. Why were the 
elected representatives removed? The 
Government had no right to dissolve the 
Metropolitan Council. (Inte"uplions) 

SHRI SUBODH KANT SAHAY: Sir, at 
least let us have their support in these mat-
tersof mass welfare" TUI now they have been 
shouting and doing noting else. (Interrup-
tions) Sir, delays have not been due to any 
fault on the part of the Government. The 
delay has been due to a proposal received at 
the last moment regarding the division of 
Delhi into two parts one to be made a Union 
Territory and the other to be granted State-
hood. The Government did not accept the 
proposal as Delhi is the capital of the coun-
try. The time was sought by the Government 
to keep the integrity of Delhi intact, through 
a process which is not yet complete. The 
provisions regarding its implementation will 
be put forward in the next Session. If the Bill 
regarding grant of Statehood to Delhi is 
passed then as soon as the Election Com-
mission completes the work relating to de-
limitation, Assembly elections will be held to 
form a Government. So I request that the 
Constitution (Amendment) Bill be passed. 

[English] 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, in the list of Business, item No. 28 is 
regarding the discussion under Rule 193 
which should be taken up for discussion. We 
can sit up to 8 O'clock and discuss this 
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subject today. (Interruptions) 

SEVERAL HON. MEMBERS: No, no. 

MR. DEPUTY SPEAKER: Let us first 
dispose to the item No. 27 in the list of 
Business. Now, with the agreement of the 
House the consideration of the Constitution 
72nd Amendment Bill is adjourned to a later 
date. 

Now, I think hon. Industry Minister, Shri 
Ajit Singh will lay a Paper on the Table of the 
House. 

18.03 hrs. 

PAPERS LAID ON THE TABLE· CON TO. 

Policy measures for promotion of small 
scale and agro based industries 

[English] 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): Sir, I beg to lay on the Table a 
copy of the Policy measures for the promo-
tion of small scale and agra-based industries 
and changes in procedures for industrial 
approvals (Hindi and English versions). 
[Placed in library. See No. LT-1144/90] 

[English) 

PROF. SAIFUDDIN SOZ: Sir, I strongJy 
plead for taking up the discussion under 
Rule 193 regarding Kashmir situation. You 
cannot carry this to the next session. We 
must conclude the discussion today. On 
many occasion we sat upto 8.00 P.M. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Since relevance is not much in 
the order of the day this is the last day of the 
session and my submission through you, 
Sir, to the Members of the House is that they 
give up a part of their allowances for all the 
time wasted in the last few-days of the sitting 
of the H?use. I hope xou will consider that 
and put It before the Parliament. 

SHRIA. CHARLES (Trivandrum): Inthe 
8th Lok Sabha also, a lot of time was wasted 
because of those Members. (Intenvptions) 

SHAt VASANTSATHE (Wardha): Sir,1 
would suggest that we are agreeable to the 
suggestion made by Mr. SOl. Kashmir issue 
has been very Important and this matter has 
not been completed and we have haH-fin-
ished this issue. I think he is perfectly all right 
if we extend this House by 1/1-2 to 2 hours so 
that we can finish the Kashmir issue. 

SEVERAL HON. MEMBERS; No, no. 
( Interruptions) 

PROF. SAIFUDDIN SOZ: Sir, I have a 
point of order. Sir, my point of order is that on 
22nd of this month, the han. Home Minister 
made some observations. First he gave fig-
ures about the deaths on 21 st and I said that 
the figures given by him were wrong and he 
should visit the place and find out the exact 
figures. 

MR. DEPUTY SPEAKER: There IS no 
point of order. 

PROF. SAIFUDDIN SOZ: Kindly listen 
to me, the other part is very important. And 
then when I gave figures, those figures were 
correct but he said these are the figures 
given by the terrorists. So I have given a 
privilege motion. I caid, I would not press it if 
he withdraws that. So, he should be here to 
withdraw those remarks. He should give the 
correct figures and he should withdrawthose 
remarks. (Int9rruptions) The Home Minister 
is not here, any senior Minister must rise up, 
but I insist that the Home Minister should 
reply to this today. (Interruptions). The Home 
Minister is not here, he should be here, I do 
not know. 

18.06 hr •. 

[MR. SPEAKER in the Chair} 

Sir, kindly listen to me. I am on a point of 
ord$r, I want your Ruling. 
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SHRI VASANT SATHE: We are sup-
porting you. Prof. Soz. 

MR. SPEAKER: Mr. Sal. I heard you. 

PROF. SAIFUDDIN SOZ: I am on a 
point of order. (lnt9rruptions) I had said that 
the Home Minister has misled the House by 
quoting wrong figures about the deaths. 

I Trans/ation] 

MR. SPEAKER: You have already made 
your point what is the point of order. 

[Eng/ish] 

PROF. SAIFUDDIN SOZ: There is 
another part to this. Kindly listen to me. Let 
me complete my observation on this point of 
order. 

[ Translation] 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): He has raised it several times. 

MR. SPEAKER: All right, it is the last 
day. 

[Eng/ish] 

PROF. 5AIFUDDIN SOZ: The later part 
. is this. When I quoted the figures he said, 
'These are the figures gIven to you by the 
terrorists.' I raised an objection to that re-
mark and asked. 'Then give us the figures'. 
And he said that when he replies to the 
debate, he will correct himself. So, he should 
correct the figures about deaths and with-
draw those remarks. 

Sir I he has assured the House-that 
has gone on record-that he would give 
correct figures and he would withdraw the 
remarks. 

MR. SPEAKER: There is no point of 
order. 

(Int9rruptions) 

PROF. SAIF-OU-OIN SOZ: You don·t 

say it is a point of order. 

( Interruptions) 

MR. SPEAKER: I am calling Mr. Upen-
dra. 

( Interruptions) 

[ Trans/ation1 

SHRI BHOGENDRAJHA (Madhubani): 
Discussion on Kashmir problem had started 
and that is very much before the House. No 
doubt today is the last day of the Session and 
all of us are tired, but it is also a fact that ten 
or twenty thousands people who have mi-
grated from the valley and gone to various 
places are also facing lot of difficulties. I 
submit that since a change has taken place 
in Kashmir and the new Governor has taken 
over a discussion should be held on the floor 
of the House so as to form an idea about the 
future course of action. As such, I request 
you to conduct a brief discussion on this 
issue. (Interruptions) 

SHRI DHARAM PAL SHARMA: I would 
also like to express my views on this issue. 
A discussion on this important issue was 
held on 22nd May the situation has taken a 
turn since then. The two super powers are 
discussing this issue today, when the Na-
tional Front Government was formed, on 
account of their wrong policies. (Interrup-
tions) 

I am concluding in a minute. This has 
become an international issue. They have 
admitted that their policy was wrong. Their 
wrong policies have created crisis in the 
country (Interruptions) First they appointed 
Mr. George Fernandes as the Minister 
Incharge for Kashmir Affairs but later re-
lieved him of this charge (Interruptions) 

MR. SPEAKER: Dharam Palji, That's 
all. Please take your seat. 

SHRI DHARAM PAL: The Advisory 
Committee on Kashmir has also been dis-
solved (Interruptions) They have admitted 
that their policies on Kashmir were wrong., 
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Ever since the Janata Dal Govemmentcame 
to power people in the entire country are in 
distress. The people of Kashmir are ex-
tremely worried on account of their wrong 
policies. They have brought the country on 
the verge of war. 

MR. SPEAKER: Sharmaji, That's all, 
please take your seat. I have called Upen-
draji. 

SHRI DHARAM PAL SHARMA: The 
situation that was created there on the 28th 
of May is very dangerous (Interruptions) 
Attempts to kill many important persons were 
made, a C.I.D. officer was kidnapped (Inter-
ruptions) The people of Kashmir have lost 
fourth in them. They have no answer, they 
cannot speak. Fifty M.Ps from their own 
party have started a cam paig n for retrloval of 
the Home Minister. They have tailed on all 
the fronts and the sitautian of Kashmir has 
deteriorated on account of their wrong poli-
cies. (/nt9"Uptions) 

18.11 hrs. 

VALEDICTORY REFERENCES 

[English] 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Mr. Speaker, Sir, before I thank 
the han. Members and other at the end aftha 
Session, I would like to apologise to the 
Members concerned for not taking up the 
thrae items listed for today in spite of our best 
efforts to take them up.~ut, we will definitely 
keep these points in view and I will commu-
nicate whatever the hon. Members have 
said to the Ministers concerned. The Minis-
ter will write to them. 

Sir, we have come to the end of a very 
long Session. We had 53 sittings and it is 
more than last year. We had transacted very 
momentous business in this Session, includ-

iog passing the Budget and many Constitu-
tion (Amendment) Bills. We discussed the 
demands of as many as nine Ministeries. 
three times more what we had done last 
year. We have passed a very important Bill 
relating to the neo-Buddhists. 

SHAI SONTOSH MOHAN DEV (Tripura 
West): It is only because of the 'constructive 
cooperation' given by the Opposition. 

SHRI P. UPENDRA: We have been 
running the House on the basis of a consen-
sus. as we are running the Government also 
on the basis of a consensus. I must thank the 
Leader of the Opposition and all the leaders 
of various parties and the Whips for their 
excellent cooperation. 

Sir, I sincerely thank you for ably con-
ducting the proceedings of the House. You 
have been very liberal in allowing a large 
number of discussions under rule 193, 184 
and Calling Attention Motions. The most 
remarkable thing which you have done is the 
regulation of the 'Zero Hour', though we are 
spending much more time on it. But, it is 
regUlated now. You are ably assIsted by the 
Deputy Speaker Shri Shivraj Patil. While you 
have been very liberal in allowing miscella-
neous items, you have been very helpful to 
us in passing the Bills. We have been sitting 
for long hours, skipping the Lunch hour also. 
So. I apologise for the inconvenience the 
Members have been put to. One more re-
markable thing is. we had conducted the 
Session without a dinner and without spend-
ing public money. For that I am very grateful 
to the Members. Members have voluntarily 
refused dinner. Occasionally, we had some 
very heated debates also. That is a part of 
the parliamentary democracy. We had been 
in the Opposition. So, we know what the 
OppoSition has to do and sometimes without 
theiroonscientious willingness also they have 
to do it. We do understand that. Sometimes 
we have broken our agreements and some-
times we have reached agreements. But 
any-hoW we ended the business on a very 
amicable note, with a very few occasional 
disturbances. They will also admit that they 
cannot excel us in that game. 
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[Sh. P. Upendra) 

1 once again thank all the Members on 
all sides and if any fault was there on my part 
or on the part of m'y Ministry. I apologise to 
the Members. Sometimes we also lost our 
temper because of the pressure of business 
we were &agerto get the business finished. 

I should also thank the Secretary-Gen-
eral for his assis~ance in conducting the 
House. I do not know whether you have 
extended his services but today is supposed 
to be his last working day. I do not know what 
you have decided about it. But if he is retiring 
today, we must particularly thank him for his 
cooperation. 

MR. SPEAKER: He is not retiring. His 
services have been extended. 

SHRI P. UPENDRA: Then, he should 
be congratulated. I should also thank the 
officers of the Lok Sabha Secretariat, the 
staff, the Reporters. the Press and a" those 
connected with the conduct of the House. 

I hope we will meet in the next Session 
sometime earty August for transacting much 
more important business-BillS-including 
those which has bean postponed today. 

Sir. I forgot to thank the members of the 
panel of Chairmen. Now I thank them also. 

SHRI VASANT SATHE (Wardha): May 
I respond now-now that tha whole Budget 
Session is over-in a spirit of bonhomie? 

First I would like to thank you for guiding 
us during this long Session. You have intro-
duced this whole good new scheme in Zero 
Hour which has really taken away the heat of 
the Zero Hour and allowed Members to 
make the points on which they are very much 
concerned. It is a very good innovation you 
hmle introduced. We want to thank you. 

I also want to thank the hen. Deputy-
Speaker for ably conducting and guiding the 
whole House.and also all the members of the 
Panel of Chairmen. 
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AN HON. MEMBER: The Press. 

SHRI VASANT SATHE: The Press will 
come later; last but not the least. 

I will personally thank Shri P. Upen-
dra ... 

MR. SPEAKER: He had a very tough 
time. 

SHRI VASANT SATHE: I thank Mr.· 
Upendra because this was the first time as 
the Minister of Parliamentary Affairs, he was 
performing a very difficult and onerous task. 
Coming from the Leader of the Opposition in 
the Rajya Sabha to this role of trying to 
manage both the Houses of ParliamGnt 
together and to be as the Minister for Parlia-
mentary Affairs, it is a very difficult role to 
play. Now he is assisted by hIs. able assis-
tants. But he has performed his role with a 
smile, sometimes getting dejected, some-
times getting frustrated. But I must say he 
has proved a very good pupil of his great 
actor-leader. Sir, you know, he acted three 
roles in one film, very difficult roles, at the 
same time. The roles are Duryodana, Karna 
and Krishna. Mr. Upendra also had to act 
practically similar roles here-in Rajya 
Sabha, Lok Sabha, Business Advisory 
Committee and as Information and Borad-
casting Minister. How many difficult roles he 
had to play! I must congratulate you, Mr. 
Upendra. 

I want to congratulate the Secretary-
General on his extension of services. I thank 
the entire staff of the Secretariat who have 
assisted and helped us, including the new 
Members. I would like to thank the press and 
Doordarshan and the media also for really 
covering the proceedings of this Hosue and 
which has again encouraged us next day to 
take up certain very important issues. 

But most important, many of our friends 
have been new here and, therefore, I must 
say the way they have shown their grasp, 
their capacity, even the new Members, to 
pick up the proceedings and the procedure 
in this House is commendable and I would 
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like to congratulate all our young and new 
Members who have joined us in this House. 
( Interruptions) 

After all, Parliament is not Mahabharat. 
This is not a fight. Here there is comraderie. 
Whatever heat may be there, whatever anger 
may there, ultimately we all have one com-
mon objective, to serve the people of this 
country and, therefore, we know our limita-
tions. I am sure ever party here also knows 
their limitations. With all our limitations, this 
experience of the longest first Session of this 
Government, I am sure, will help us in future 
Session which, I hope, will not be far off. The 
monsoon Session normally is in July I sin-
cerely hope that we will have it in July-
August before 15th August. Normally on 
15th August, we are here to attend the Red 
Fort. So, I look forward to the new Session 
under your guidance. 

AN HON. MEMBER: Is tile hoisting of 
the flag going to be done by the Prime 
Minister or by somebody else? 

SHRI VASANT SATHE: Whosoever it 
may be, it does not matter to us. On their 
side, we wish luck to all their leaders; whoso-
ever is thete at the time, the lucky man, to 
hoist the flat it is for them to decide. Much will 
depend also upon the support of the BJP and 
on Shri Advani'$ pleasure, who should be 
there. 

But we have had a good session. 
sincerely wish Shri Upendraji should have 
given dinner to all of us at least tonight in 
celebrating this Session so that we can part 
again with a spirit of comraderie . • 

Once again oongratulations to all forthe 
excellent spirit that we have shown. 

Thank you very much. 

MR. SPEAKER: Han. Members. the 
Second Session of the current Lok Sabha 
comes to a close today. Before I adjourn the 
House. I would like to take this opportunity to 
thank Hon. Members for the kind coopera-
tion extended by them to me and my coI-

leagues-the Deputy Speaker and Mem-
bers of eh Panel of Chairmen-in conduct-
ing the proceedings of the House smoothly. 
Commencing on 1'2th March 1990, this has 
been a long and busy session. The House 
has held 53 sittings lasting over 386 hours. 

My colleague Shri Shivraj V. Patil was 
elected to the office of the Deputy Speaker 
unanimously by the House on 19 March 
1990. In thus short period, he has already 
made his mark as a distinguished pressing 
officer forthe case with which he has handled 
difficult situations. 

As usual , the Session began with the 
discuss~on on the Motion of Thanks on the 
Presidents' Address which was spread over 
3 days. Being a budget session, most of the 
time of the House was devoted trasaction of 
financial business. The general discussion 
on the Railway Budget which was presented 
on 14 March 1990 lasted for 4 days. The 
general discussion on the General Budget 
which has presented on 19 March 1990, 
continued for 3 days. Demands in respect of 
9 Ministeries/Departments came up for de-
tailed discussion in the House. Demands for 
grants of as many as 29 Ministries/Depart-
ments had to be guillotined. Besides, the 
Supplementary Demands for Grants in re-
spect of both Railways and the General 
Budget were discussed and passed by the 
Houle. As Punjab is under the President's 
Rute, Demands for Grants on Account in 
respect of Budget of the State for the year 
1990-91 and Supplementary Demands for 
Grants for 1989-90 were also discussed and 
voted. 

As many as 229 Questions were orally 
answered on the floor of the House. In addi-
tion, 4 Short Notice Questions were an-
swered. 7 Half-an-Hour discussions were 
also held. 17 Bills, including three Constitu-
~ion Amendment Bills, were passed during 
the current Session. some of the important 
Bills were the Constitution (Sixty-fifth, Sixty-
sixth and Sixty-eighth Amendment) Bills; the 
Code of Criminal Procedure (Amendment) 
Bills. 1990; the Finance BUI. 1990; the Gold 
(Control) Repeal Bill, 1990 and the Constitu-
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tion (Scheduled Castes) Order (Amendment) 
Bill. 1990. 

Private Members evinced a good deal 
of interest in sponsoring Bills on a variety of 
subjects. As many as 62 Bills were intra .. 
duced during the session of which three 
were discussed.' The Bill by Shri Amar 
Roypradhan which sought to provide for 
'Right to employment' to all citizens evoked 
good deal of interest. 

A Resolution regarding need for Poll 
Reforms moved by Shri L. K. Advani was 
adopted by the House without any dissent-
ing voice after a prolonged discussion last-
ing over 9·1 /2 hours spread over four Private 
Members' days. As many as 51 Members 
took part in the discussion. 

Discussions were held on two Adjourn-
ment Motions on matters of urgent public 
importance, viz. increasing terrorist activi-
ties in Punjab and threat to democracy as a 
result of political murders and crim inalisation 
of politics. Both were negatived. 

14 Short Duration Discussions on mat-
ters of public importance such as communal 
situation in the country; accident to the In-
dian Airlines Airbus A-320; rise in prices: fire 
incidents in Delhi, etc., were held and dis-

. cussion on two subjects, viz. activities of 
L TTE in Tamil Nadu and assassination of 
Maulvi Mohammad Farooq Mirwaiz of Ka-
shmir remained Inconclusive. 

Discussions were also held regarding 
situation in J&K and disapproval of the con-
duct of Governor of Nagaland. The latter 
remained Inconclusive 

16 important matters were raised 
through Calling Attentions such as situation 
in Kashmir; Narmada Dam Project; alleged 
foreign exchange violation by Express Group 
of Companies; bomb blasts in Delhi sitaution 
in Fiji etc. Besides, five GovernmentlStatu-
tory Resolutions were discussed in House. 

On 14th March, 1990, a resolution was 
adopted by the House unanimously welcom-
ing the release of the great freedom fighter 
Nelson Mandela after 27 years in incarna-
tion in South African prisons. 

On 21 st March, 1990, the whole House 
greeted the people of Namibia on attainment 
of Independence from colonial rule. 

On 25th May, 1990 the House paio 
homage on the passing away of a distin-
guished predecessor of mine, Shri K.S. 
Hedge, who presided over this House from 
July 1977 to January, 19BO. 

We have had the privilege of welcoming 
ten new Members including two nominated 
Members who took oath/affirmation and 
joined us as Members of this House. 

Once again I thank all the Members. 
party and group leaders for their unstinted 
cooperation in conducting the proceedings 
of the House in a dignified manner. 

I wish all the Members the very best till 
we meet again. Now the House stands 
adjourned sine die. 

18.29 hrs. 

The Lok Sabha then adjourned sine die 
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